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LOK SABHA

Wednesday, March 30, 1966|Chaitra 8,
1888 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

we war eI & Weg & ey

qEy YA

*g62. S WATEN WI WTHTY :
ot qo H’I’ofl‘iﬂ:
st ®o Wo mimN:
oft gulw g
ot Ho wWo wuwy :
sfraeft wfueslt form

w7 m-wrd WA 18 WIE, 1965
¥ aifes qvT T 84 ¥ IO &
Frg & og wAry € g w4 e

(%) wav oy aaT wTEdT O
& guy ¥ Ay sow A w0 7 9.
Ty wT Ay wfaavy gwrgw fedgw
dare fwar ar 3w §; Wi

(@) @ foggs & a9 & *4
qregtfaa fedr oy #F dwem § 7

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Sapplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
A proposal received from the Jammu
and Kashmir Government to apply
to the State articles B1, 325, 328, 327
and 329 to enable the representatives
in the House of the People {from
Jammu and Kashmir being elected
directly from territorial constituen-
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. B8s98
cies, as in other States, is under active
consideration of the Government of
India. This will require the issue of
an Order by the President under
article 370 of the Constitution. No
amendment to the Constitution will
be necessary to give effect to the pro-
posal,

Shri Bhagwat Jha Asad: May 1
know when these suggestlons were
received and, since in this House
Government has agreed to this prin-
ciple, how much time will be taken
by the Government to issue a Presi-
dentinl Order, if a Constitution
amendment {s not necessary?

Shri Hathi: The formal consent for
articles 325, 328 and 327 was received
on 24th March this year. It would not
take, 1 think, more than a fortnight.
It will be placed before the Cabinet
and a decision taken.

Shri Bhagwat Jha Asad: Since the
delimitation of constituencies is very
necessary before the elections in
Jammu and Kashmir, will the same
Delimitation Commission responsible
for delimitation of constituencies in
all the States in the country go into
the delimitation of constituencies
here also; if so, by what time?

Shri Hathi: T think It will be for
the Delimitation Commission to go
into the question of delimitation. The
time will be.... -

ﬂﬂamem:mwmi
e f6 71 wifwde fosr ary o
wrawwar aft &, wifeww 370 ¥
weria § wréT arh w7 fagr amom,
afen qmr wan § e @ oy wiv
% & wfaara « gre7 370 %) firay ey
7y | & & arern wren § fw ay wrdt
o wrar w1 frere & e v an ey
W @& wx A% fro fegr argm 2
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sft gredt : a7 370 ®Y firw W
Y oare A4 ¥ | T aw & 370 §
IEh WYy w70 v F qfray @l Wi
w i 71 g7 wfaura # wiwde fog
far ey ®T &R

Shri 8. C. Samanta: The hon. Min-
ister said that by a Presidential Order
the thing will be done, May I know
whether in the meantime the State
Government has been informed to
have an election machinery in the
State for conducting free and fair
elections?

Shri Hathl: Actually, an rlection
machinery is there, but the delimita-
tion of constituencies is required to
be done. I may also add that it mnay
also be necessary to amend the Re-
presentation of the People Act. All
this will have to be done.

Shrimati Savitrl Nigam: May 1
know whether this question has been
raised several times in this House and
in the Kashmir Assembly itself! as to
why so much time is being taken; it
50, may I know how much more time
will be taken to amend both the
Acts because the elections are very
near?
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Shri Hathl: As I have just replied,
we got the formal concurrence on
24th March, 1968 and now it is under
active consideration, We would not
lose more time than is necessary.

Shri Gopal Dait Mengi: Will the
election to Parliament from Jammu
and Kashmir take place under the
election law of India or the election
law of Jammu and Kashmir?

Shri Hathl: The Election Com-
mission will be in charge of that—
our Election Commission.

Shri Gopal Datt Mengi: Of course,
the Election Commission will be in
charge of the election. But I have
asked whether this election will take
place under the election law of India
or the election law of Jammu and
Kashmir because these two are sepa-
rate,
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Shri Hathl: As I said, it will also
necd amendment of the Representa-
tion of the People Act which deals
with elections,

Shri Sham Lal Saraf: May I know
whether the principle of examination
for delimiting constituencies followed
will be of the same pattern as it is
done elsewhere in the countiry, where
members of Parliament and others
are associated?

"Shri Hathi: 1 think it should be
left to the Delimitation Commission
to decide, They will look into it.

ot wrsft T ew : w EE TR
a7 T A FUFG 5 7 o gAE
FH & Fgl A1 w¥FEe § AT & w0
|TQ FHT AV WL 3N F AT & |19 FN,
RIS aT A QIR AT ¥
giit, @1 | wrew g W o A
w1 arew st fe g ot gAE WR-
waferaY & o< o1 e & g we E 7

st gt : TH A R oo ge
fasre A feam mr &

IR wTreTn, W)
_l.
*g64. ot wo ATo faardt
st faqfe farr :

T Wifegw WX W Ay
25 WA, 1965 ¥ Fifad  wwa
T 181 ¥ AT ¥ ¥ ¥ owy
I %T g &0 fw

() *8 & sgam & a0+t o
WTF AT FA A% eqifad gy
wTE;

(@) 50 famr & wa a5 a7
wardy w5 T §; W%

(7) ®roET # awwn wqr owE-
g At v wr ghir ?



8601 Oral Answers

The Deputy Minister in the Minis-
try of Péetroleum and Chemicals (Shri
Igbal Singh): (a) to (c). The Ferti-
lizer Corporation of India have been
asked to carry out a techno-economic
feasibility  study on the establishment
of a fertilizer factory at Barauni.
Their report iz awaited,

Shri K. N. Tiwary: May I know
by what time their report is awaited?

Shri Igbal Singh: It will come soon.
The Fertilizer Corporation has been
asked to make a techno-economic
survey of Assam, Barauni and
Haldia. It will have to take an over-
all view of the situation. I think it
will be ready in one or two months,

Shri K. N. Tiwary: May I know
whether the formalities like acquisi-
tion of land have been completed and,
if not, why not?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): It will
be too early to say, We are awaiting
the report. In fact, this question has
bren answered several times on the
floor of the House, The Soviet Union
themselves are putting up a naphtha-
based fertilizer plant with Western
collaboration. They will acquire the
know-how and then pass it on to us.
Perhaps only later in the Fourth Plan
we shall be able to have their report
and in the last year of the Fourth
Plan this plant will be put up,

Shri A. P. Sharma: What will be

the estimated cost of this fertilizer
factory?

Shri Alagesan:
say that.

oft faqm werx ;. § gy wrAAr
g § 6 @ s Sl ¥
g @@ &1 FEATC FATT AT,
FTaGfew, ATEETE qr qrEfmw ?
*.Shri Igbal Blngh: It is too early to
say whether it will be a complex fer-
tilizer factory or single type of ferti-
lizer factory. There will be three or four

factories in the eastern region—
Durgapur, Haldia, Barauni and Assam.

It Is too early to
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We are making a comparative study
and then we will decide it

Shri D, C, Sharma: May I know
when the eastern reglon will attain
self-sufficiency in all types of ferti-
lizers and whether this complex that
the hon, Deputy Minister has referred
to will be able to satisty the needs
of the eastern region? )

Shri Alagesan: [ do nol have the
figures for the eastern zone separately.
Qur intention is to establish a capa-
city of 2'4¢ million tons of nitrogen in
the Fourth Plan and we are taking
sleps in that direction. When that
capacity ig established we can get 80
per cent production out of that capa-
city. We shall be able to meet our
fertilizer needs mostly but, even then,
we will have to import something,

Shri K. D. Malaviya: Is the Gov-
ernment aware that according to the
present plans the Kanpur fertilizer
plant has been assured of the nephtha
from Barauni and, therefore, it will
not be possible for the Baraunj com-
plex to feed two fertilizer faectories,
one at Barauni and another gt Kanpur
and that one of them will have to be
cancelled unlass gome entirely new ar-
rangements, not connected with Bara-
uni, are made?

Shri Alagesan: It is proposed to -
supply naphtha not only to Kanpur
but also to Gorakhpur from Barauni.
Now we are reflning only 1 million
tons in Barauni; it will shortly go up
to 2 million tons and the ullimate
capacity will be 3 million tons in
Barauni, So, when this increase in
capacity is achieved, we can have
enough naphtha even for a fertilizer
factory in Barauni,

ﬁ-mf«g:mmn
aAT gwdt § fF aOeft s s
74 & T W 1w wrwE ¥ feet wft
@ IOH AT ©7 A% Aen-HEE
g wgh ? oWt oW goerT oWl
7z ara1 § fr 9z o g gTRE N
t foqr wg frmd. ... ..

oI wgiTT 7y o S T
wg femr

Oral Answers
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Shri Alagesan: I think, I answered
it.
Mr. Speaker: That is what I have
said. .

Dr. Ranen Sen: For some time past
we are hearing that these fertilizer
factories in Barauni, Haldia and other
places are going to be established, If
this.is a firm decision, why has even

land not been acquired for all these
fertiliser factorieg up till now?
Shri Alagesan: That is a thing

which will follow. Once we take a
decision to establish these factories
and the other detalls are known, cer-
tainly land can be acquired. If we
acquire land now, we will be locking
up capital unnecessarily and will have
to pay interest on it.

Shri 5. M. Banerjee: In reply to
the question of Shri Keshav Dev
Mualaviya, the hon, Minister said that
naphtha will be supplied not only to
Kanpur but to Gorakhpur also. I
would like to know whether Govern-
ment has taken & final decision to
establish a fertiliser factory in Kanpur
and it has been given to the ICI. Has
a final decision been taken?

Shrl Alagesan: Some months ago
a letter of intent was issued and a
few days ago the licence hag been
issued. That means, a firm decision
hus been taken to establish a wurea
factory in Kanpur,

firm Weai W wgTEm

+
*ges. ot wy fomrd :
st fam g :
T fowr wdt o W@ wrEw
w7 fv 1
(%) wr wwert & fewrads
@ Wy &1 &1 gy § e fedt
wd v fwet fodw anfe & Geaz
At vt frgr geaat ® s ar
oWy ® § goer ggrar Tl
@t s wrfgeg W
(=) =fz gi, a1 ¢@ 70 & *x
adig fegr g ?
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ferarr st (sft o o wrmwr ) :
(%) o, @& ’

(@) 5w 7 9= |

st =y fewd : woyw wgET, W
qORTT & YA, WU HAT § WET
¥ % g wga § fr gg «mward
o wtawifasardt wwg § Wiz &
@1 ¥ fay I war 97 MET wTe-
w8 gferm fovoradt & & oF e
amr ...

e W\ ;4% a1 969 A A
adt &, w9 A arr g wgH §, @
wi A FEX

sty fomd : W& ave g il

“The well-being of mankind in
the present life to the exclusion of

al] considerations drawn from be-
lief in God or in the future state

g Id w1 wFr omer § @
Advocate of exclusively secular educa-
tion,, ..

wSIR WEI ;WY gAve Fi,

¥gg A wfam 1
it vy fermit : T ORI GW qETT

g fare w2 ot & fr ot fapelt oo
wear wY fora® A1 F fapelt wongw an
afq &1 AT7 §, IAWT L F TCE
grmAftag | Fagafi s (e ag
foreror geqm T T |

Shri M. C. Chagla: | am as staunch
a secularist—the House knows that—
as my hon, friend, but we have certain
constitutional difficulties, For instance,
we have article 30 where we have
to maintain the rights of minorities,
Then, we have got the two Central
universities. The Banarag Hindu Uni-
versity Bill is before the House and
the House will decide whether the
name should be continued or not. We
have got the Delhi Secondary Edu-
cation Bill in the Joint Committee
and they have decided to drop a clause
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which said that schools which are
named after gects should not receive
aid. The reason for this is—I want to
explain it in the House—that many
sects or castes want to give funds to
establish schools provided they are
named after the sect or caste although
in admission there is np diseri-
mination, We felt that the cause of
education in Delhi would suffer if all
the schools were to be derecognised
and no aid was to be given, Therefore,
the difficulties are practical. It is not
that we are not secularists—we are;
our Constitution lays it down; our
policy is that of secularism and we
will pursue the policy of gecularism
with all the vigour that we have.

st mq fawg ;. welt wEEw &
o & grar 77 fors frar, .

Wy WERW : Wa 9W 9 aEH
grit Fmr 7

st wy femly : & agw A 7 @
g & & f e aror A7 ST e ol
wat ot &1 = famT @ og
“The State shall not, in granting
aid to educational institutions, dis-
criminate against any educational
institution....".
at &9 oz %9 w7 ¢ 5 wew dew
i #Y fargor wearei & e w0
Qar w fear | Fro gare &Y gaT AT |
% gz % @1 av fr Faoft e & 7 fereor
geqrd 1, 7 gfs Favn agd § af a9
I TC OF 7 &7 | e agi 9% 97
w1 W ¥ ggrgar ¥y o7 WA E, K
mAqT g 6 30dff arar arar Y wreelt
& gafad 7% wew w7 FaT d wfey
e RERE : f gEer e
agf g 1 W gEw e Fifag o
ot ay foadt : oY amTCw fava-
foarg & Tt § g g1 fr ag
frdas i arer § 1 A v & g o
grar g e wehmg O a1
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wY-ATq wTd i, arfe I ST e
@, ag q=F 7 T et ¥ ww ¥
& ToawgHr 9o A 7

Shri M. C, Chagla: I have given an
assurance to this House that I will be
guideg by this House for the decision
it takes about the Banaras Hindu
University, If this House decides to
drop the word “Hindu,” I will intro-
duce a Bill with regard to the Aligarh

Oral Answers

University dropping the word
“Muslim”,
Shri Harl Vishou Kamath: Govern-

ment have no mind of its own?

Shri M_ C. Chagla: T have said so
severa] times and I stand by it. Let
the House decide what they want to
do with the Banaras Hindu University.

it firar wreraw : & g s ST
g v oa ag weft fste o om ot
¢ @ q¥ i 7 afeqw apw aad §
I A ¥ R g oT qfeew
e 1 a4 o §ifad, 7 fg, 7 T,
qfes = gi WIT F9%) wroger & o
oW W qg gea gEa ko
sft T Terg ¢ 3 e WA §
fr fog gfmafedt ot faa d, wre o
IUHY 4@ TIq 7 A1 o« wifrw w67 |
8hri M, C. Chagla: It has already
been passed by the Rajya Sabha. It is
pending here and I hope, if the finan-
cial business permits us, to have it
taken up ag soon as possible.
oft yerer Fag - & o g
fe s fory gfmafady sYdr v
iz oz W T, Oy eEhg
gfrafedt wr faw Wit g w° 2
eI WE\WT ¢ CERT Ay IR
T for &

Shri Brij Ra) Singh: It is a plain
question. T fE’! qu’r’aﬁ
¥ e o W aEm,
WE Jaw e . owrfgy
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TN W : EAET AT St
® fmr &1

Shri U. M. Trivedi: Will the Minis-
ter be pleased 1o explain why the
Government has not meade up its
mind about the piloting of this Bill in
a pafticalar manner with a particular
direction—it is a Government Bill—
and why it leaves this particular Bill
to the wishes of the House?

Shri M. C. Chagia: I have not left
the Bill to the wishes of the House,
What I have left to the wishes of the
House is the question of name. In
the Select Committee also, I did not
vole on either side. | said, let the
Commitfee decide it. I took the same
attitude in the Rajya Sebha. 1 pro-
pose to take up this as soon as possi-
ble. After all, I am leaving it to the
wishes of the House and my hon.
friend should appreciate that, and we
are pot issuing any whip on that.
What else can I do to get it done in a
democratic way?

Bhri Hari Vighnu Kamath: Do it in
respect of all Bills.

Bhri M. T. Chagla: That is another
matter, There are matiers when the
Governiment takes up a definite atti-
tude. It hag also happened in the
House of Commons. A Bill was de-
bated in the House of Commons with
regerd to death penalty and the Gov-
ernment said, “"We will not issue any
whip. We leave it to the wishes of
the House”

ot Ay forqd : qA T T W
Rage §, ot fevam fga st e
g v ¥
Mr. 8pesker: Order, order. Have I
called him? I have not called him.
Shri Yashpal Singh.

oft g fag ;g WA
frwr weft o o aark gt &7 &
oy #fecw ¥, TN 0T WY qg P!
fear a1 tie weqee 2 # feg-afem
avnat w1 vt ¥ g% el i, ot
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§ FUER  gF W T @ AT A
FY qF F7 &H T WR, FAlT FFAEH
o1 wawa gav g fgg qfem auat
@l a3, W W9 fgg, qfewm T
ge1 &7 a1 W R &w 2w g !

Shri M. C, Chagla: This a very
serious aspersion on Government and
on Government policy. I want to
assure my hon. friend that in every
institution which is under the control
of the Union Government, no dis-
crimination is practised as between
Hindus and Muslims or any citizen of
the country. Whether it is Banavas
University or Aligarh University,
every student has a right to join it and
anyone can be recruiled as a profes-
sor provided he gppears before the
selection committee and he is selected,
There is no discrimination whatso-
ever.

Shri Kapur Singh: The hon. Minis-
ter of Education has just now gallant-
ly informed the House that he is a
very staunch secularist and that only
constitutional and practical ditficult-
ies stand in his way of accepling the
fantastic suggestion made by my
friend Shri Madhu Limaye. 1 want
to know whether there is any conno-
tation of the term or the concept of
secularism which authorises him or
encourages him to remove from the
Indiap history or the memorie; ol
men the names of our castes and
religions.

Shri M, C. Chagla: Secularism is
defined in our Constilution.

Shri Harl Vishnu Kamath: The word
‘secular’ does not appear in the Cons-
titution at all.

Shri M. C. Chagla: Secularism
means respect for all religions—there
are many religions in the country—a
belief that the way to God lieg through
many ways and one may reach it by
one way or the other, That is my
concept of secularism.
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Mr, Speaker: Shri Sinhasan Singh.

Shri Kapur Singh: My question was
not answered.

Mr. Speaker: I cannot help it.

it fergreen fog : AT A g ¥
& far 3w woe #7E foig adY ferar
fr feg wez w1 qfeam ez o
TE | FIT 4% ;e waqr feederd
& qamdt § fr ag 3w o ol & fr
ag feg gfmafedr fam % o qfem
gfaatudr fawr % wodt a7w & 9g yoa
a1F oAy @ar 7 @ | EAT o
fovmerdr & w@i g@dt & 7

Shri M. C, Chagla: The Bill is com-
ing from the Rajya Sabha bearing a

certain name. The Rajya Sabha, by
majority, has decided that the Banaras

University should bear a particular
name, Now it comes before this
House. Just as no whip was issued

in the Rajya Sabha, no whip will be
issued in this Houge also and I do
not suppose that any Member of this
House can object to Government leav-

ing it to the free vote of the Lok
Sabha.

Vacancles in public and private sector
Establishments

*866. Shri Vishwa Nath Pandey:
Will the Minister of Labour, Employ-
ment and Rehabllitation be pleased Lo
state:

(a) the total number of vacancies
notifled in the public and private
seclor establishments in Uttar Pra-
desh during the period from January
1984 to December, 1985; angd

.(b) the number of vacancies filled
up in tphese establishments through
various employment exchanges during
the same period?

CHAITRA 9, 1888 (SAKA)
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L]
The Deputy Minister in the Minis-
tiry of Labour, Employment and

Rehabilitation (Shri Shahnawaz
Khan): (a) and (b): .
Vacancies  Vacancics
Sector notified filled
Public 1,069,632 1,23,022
Private 65,338 45773
ToTAL 2,34,.970 1,68,795
ot fervama qvaa : 7 o faqfeai

afes §we a1 sHAE qeET A gE &
¥ g1 ofe afaw aloww & s
& %1 wE & a1 @AFr frqferat sawasi
FoEm AT fraamE @
gl o faqieat &1 wf & ?

ot mpAaw et A TR 2 T
Wl F1 TFE@AT AT &9
g fagr mr &

« famA qtim ;. g AT dir
¥ fo oremmaz oRNiTT ¥ O WO
w & &fae wm o A w1 i
o1 HIT agrox Afgar & 47" frm
AT T F[ FEET  gfeE 91T ATgAT
T H T e wgl ¥ qfer #
YT AR FTAET T F qwHE w7

st Ty wt ;&1 AT
*1 amg At ¥ | TrEEe geea faw
& qm ¥ uvAT ey WA & Nt
greTaie wREs o gfra wafai
w1 Bz 0 T T E

ﬁtn'ol‘[ﬂ‘.ﬁ'ﬂ'mlﬂ'mﬁ
IO A F Few ® fay o § wm
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L]
FEL A1 & werw # o fzy w0dw w7
TAK! W1 qqT T2 97 T frar Ao ?

W WERT : IF R TH aE
XTEAT T F T | WA AT Fehlei GBAT
LA AN

ﬂ %o i’o m HEEE R EC Ak
*1§ Gt alraT qra vgr & fa dw ¥ 0
qfers dezc & 9w # w1 fayfEan

gt & G safwal ) A Wi afers
yaT ¥ I & fgarg 7 g1 7w qar
adrr grat sifgd fr =g o Frgfear
qecaraiz usqafsg & I i &
g1 weg afegi & famy ag edam g1
am fr on w@f ®v & fagfraar
gi o & afews §ex # favamy o
§ o u¥ Ig & fagars i & 7

wq, qrware aqr gaake WAt (s
oo ww) : ¥ o1 Pt & o
H1C ¥ aiv & whinfdl & fagfear
At & | o AT ¥ FrEE A & a1 1Y
zd & Nt Aaifan gaw ad § IAa0
g faqfeai § | 9T o7 woEATRe OF-
*faw w1 9a § 781 T TH a8 WA
aff wor Efro gart agr A o
Ty § o qriwfers snaE 239
At am fagfer a7 § I A
&Y I EAT | AT T TEAT R@A AT
T4 Gran, FA A WA AT wAIR
LLUE S

st %o ¥ wTmATE @ TR R
aNe 98T § | TrAmAE qRE e ¥
Wl §9 X TA AE TR
§ 1 ¥ e dE gy qanfew «df wwAdT
¢ fir Gar wom oAF 7@ faar @
aify. ofema e & o faqfeat g
I ¥ wevEa v wrefedi & amy ai
ag N afer g favre
g fe W & Wiy & & qwifaw g an
Frat o & g w1 Z9 TF w g
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T WEAT ¢ /AT FTT I |

ot Fo o frdd : wok W &
mifge &0

o} W W WY : (T TR
# fam aafaqdi gro o= 71w faeT
Fry wnd § wifarw 39 ¥ ¥ oqi A
faa &1 arm, 1 e g3 T g
iy § «fe afew a8 foaedr 2, w0
ag wdt & 7 am gg o gy € fr A
I7 oqg A faw 7w # fam g
fast a¥ weav a1 frdr weefaET
Fat ar FAEY famrfor g fr o g ?
#aT ag @@t & e oy a0 w1 51w
a1 AT qg[ § 7540 frer awer g ?

st mgraw wt ;77 T faegw
e & 1 97 ey & Fr 3w a frem
wInirg § fam 1 saTRr 37 a4 TAATT
TET qgAT & afrw a1 dFEw
#gzrira & faad 7w w1 Fm
Frfafedwy grEr & 39T wier 2
T TAAR AL TAT TEAT &

oY Fo o faddt: 7ur frefy dag
wEew & "o wAr 97 o far & fw
34 Aefrqt w1 ofers a2 % woAr
farmi @iy ot wilda & & 97 G Frard
&2

sit agAATE Wi T AT ue g
adt e g

1 ¥o To wrediy : & ot OF wAw
qeAr gt § |

waw wgem ot adl o

1 §o Hlo WAl : WA ITHAT
wErEa A v wa # awt § e 2 o
34 g™ 970 A5 Afewrf #
oYz | AT 68 gAT 795 Wl W
w1 AT F1 3g WA ¢ fr gaw
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3w # foez® IFTA A7 arEg vl
Y0 § arfr 1964 91T 1965 H 91X
r gz gare & F@ afr § W
T F== <1 ey AP Y ey F 7
T FOHTL FY TH TrAT AT w3
t s wnrmagae S 97 SM1 F
&t 77 sife w1l § d77 & oY wrE
ag ST A foaw W g 7

ot g wt o 3 A owies &3
fa & 7 34ty Aifeswrge & 9 Fogom
T A 57T § q¢ THY A WRr |
& urmr g e #19t awre § S0 o6A-
TmEEE § | #fET Tadae w1 oA
AT Ted &4 FT ot fa=e

@Y

Shri Hari Vishnu Kamath: Hug Gov-
ernment under consideration any
proposal or scheme whereunder, with
a view to betler co-ordination bet-
ween the private and public sectors
and closer and cordial relations bet-
ween them in the nationa] interest,
there could be an exchange of officers
in the two sectors, particularly in
certain categories in the higher
echelons of the two sectors, periodi-
cally or from time to time?

Shri Shahnawas Ehan: The hon.
Member is aware that many experi-
enced officers from the public sector,
after they rel.ire' find jobs in the pri-
vate sector, and to that extent there

is exchange....

Shri Harl Vishnn Kamath: My ques-
tion was different. ...

Mr. Speaker: He wants to know
whether it is done in pursuance of
some scheme,

Shri Shahnawar Khan: No, we have

no such scheme,
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*867. Shri P. R. Chakraverti:
Shri Madhu Limaye:
Shri Sidheshwar Prasad:
Shri Seshiyan:
Shri S, Kandappan; ,
Shri Mobammed Koya:
Shri Gokulananda Mohanty:
Shrimati Maimoony Sultan:
Shri Vishwa Nath Pandey:
Shrimati Akkamma Devi:
Shrl Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Government
have considered the unreserved state-
ment of every State Government that
it was ready to go ‘dry’ on the con-
dition that the Centre must replace
the revenue;

(b) whether it is a fact that some
States have brought up the question
of meeting the cost of enforcement;

(e) whether Government have
devised any scheme of raising extra
revenue {p replace the excise revenue
that is likely to be lost with the
introduction of Prohibition; and

(d) whether Government propose
to introduce tota] Prohibition by
19607

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) The wet
and the partially dry States with the
exception of Kerala have pressed for
Central assistance to cover the loss of
revenue from intoxicating liquor on
the ground that with their present
tommitments they would not be able

to forgo it. The matller is under
active consideration.

(b) Yes,

(c) No.

(d) Thig is one of the recommerda-
tions of the Study Team on Prohibi-
tion and it is under consideration of
Government,
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Shri P. R. Chakravertl: May I know st wy fead : w7 ¥ saTET ey
whether Government have drawn the M
attention' of the States to the Direc-  [#9 B X1 & | wreusy HERT, RidLdl
tive Principles in the Constitution, %1 wara x4} famt | &7 # & & frar

which have to be acceded to, without oy 4
any condition whatsoever and if so, ki Wffﬁﬁ, T F W t &

what their reactions are? w1 ar fs
TR WA | WE 9T a3 Y |
wft e Ford : B o e AR
Shri P. R. Chakraverti: In view of

the fact that 1868 happens to be the wenw wga 8 g fer

centenary of Mahatma Gandhi who Foraty : W
wanted to give a guidance to the =t wy i1y _i wt ¢
country in respect of the prohibition fo= ®1 s /vETT 38 T l‘a'_ e
scheme, what definite proposals arc  aefT § f§ fasre fear s | g8
before the Government today to carry 2
it out? W FoAd g
st Fageae wam : woft 5 fr ¥
: Shri _ﬁl:h'“: _I'{'h: g;upgsnés lm_ttcgn- I ¥ oAl wew gl & fF A
ained in the Te an ommittee's -
report, and those proposals when im- mﬁ # fwarsy wrdt ‘t I & Fmar
plemented will go a great way. argwr § 5 91 /oRr A g & ar
xt FFET Fred 1T & IT F TARAT
ot Wy fowd : 77 qm o & fe mesfmwrmﬁwrt
qu% ¥ ¥ wee A oM AwaEr ¥ ASCEAUS A Sk A
T F T E WO fraA o g T A
qdl fagme fagidl &1 Ie0@ fear mr Shri Hathi: The{ question before us
T . is in regard to enforcement of prohi-
& T ag A _F g Eﬁﬁ bition in all States. Different States
A9 AWt F a1t ¥ oA faams have taken different steps, 1 cannot
fagia &, 34t w1 faare fyar smom say what sleps in which State.
ar gt ¥ &7 oF fafes ey fea oW wgww : MAd s @t
mmmmi‘@mwm FETO AT £ & o mEd gew
fe qet atT wimmd fe ar wm, fAEIA NI I @E
T WY faere & 7 wdt w47 &1 N s
Iedg WA TRt o ¥ et g ot gret : g7 qw 22 X o wa
3w # mw ¥ ~arer mge fear m g faaw & "¢ agi & %8 & o o<fozg
ofret & o W, qEwd am o |, (o0 @ &
T w1 &qTd A &1 | 37 fagm hShg 8. h;:apm: What prevents
c 7 the Central wvernment from giving
& Ol G A A A AR D g (e prohibition pelicy | in
T FAWT AWEET ®' 91 F  areas waich are under its direct con-
TEA AT T ¥ ot ;=i FG 7 trol? :
Shri Hathi: The Central Govern-
) s ment have taken steps in the areas
i w L EF W F T w directly under them, for example, in

waifgd, ¥aw qwwdt F q Faf | Delhi

Shri Hathl: Yes, the Statee know it.
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Shri Harl Vishnu Kamath: It is a
gradual process.
Shri Hathi: Yes, But it
total prohibition as yet.

it farere qwin : s aW F
Fax & qar qgey § gaamr fF omw
frew wREY & a7 afragT foar o fiv
1959 % gl 97 my fda A a7
foar @ W @ AeId § IR w0
fEavagee & famodw €10 F
AAAr AR E R AR T A% W
art & faoig F &r )

ot gl T F a1t F gH A Y
T Y IH W A WA F 9w
39 ¥ Fara o ATET a4 gw s fafa-
wd Fr At g waw # o
Y " A

off fosAma gqrgg . & ST
=z g s wfa o7 &t w1 ardm
¥ @ WEN, UF A, 2 oA |

is not a

o1 %o o ArAEIT  AF &1 ¥

Shrimati Akkamma Devi: In States
where there is complete prohibition,
illicit distillation is being practised
opn a very large scale. When such
cages are discovered, instead of their
being severely dealt with, they are
encouraged by our policemen. Will
Government give incentives to our
policemen to keep the morale high so
that prohibition is implemented
effectively?

Shri Hathl: Wherever illicit distil-
lation is going on, the law should be
enforced.

Shrimati Savitri Nigam: In reply to
a supplementary, the hon, Minister
has said that as Delhi is under the
direct control of the Centre, steps in
respect of have been taken here. Is
it or Ig it not a fact that the ‘dry’
days which were alrcady few have
now been further roduced recently?
Also, why have the recommendations
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of the Tek Chand Committee not
been implemented so far?

Shri Hathi: T do not know whether
th¢ Member refers to Friday which
was a dry day which had been turned
into & wet day . . .

Shrimati Savitri Nigam: It is shoc-
king.

Shri Hathi: But she hag not seen
the notification issued the very next
day turning it again into a dry day.

Shrimat! Savitrl Nigam: The other

part of the question has not been
answered,
Mr., Speaker: If one is answered,

I will be satisfied.

Dr. L. M. Singhvi: Are Government
cognisant of the fact that the drink-
ing habit has been increasing and
paining ground in the country? If
50, is not postponement only contri-
buting to the fina] abandonment of
the directive principle of state policy
in this regard?

Shri Hathi: If it is increasing really,
it can be stopped by legislation, and
also by cultivating public - opinion
against it; that, 1 think, non-official
agencies are also doing.

Dr. L. M. Singhvl: Are Govern-
ment aware that the drinking habit
has been increasing in spite of thege
measures?

ot wmft : §fe qrim fafrex
Ay T el #Y wEATD & arfes
T & A 7 ww = AT grm fw
fom aog & g wo Ay, eafad
T W & w3 & I e s
T ETET AT FWT N ORT AL ALY
R R saf@ ¥ A W oA
# frrdare e ot fe g o e
Lol S|

ot ot it K3y oft feft ®
v ¥ Jara ¥ ag F21 91 fF i
oY aag & wfer ¥ dar fear ar
Sucodl
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Shri R. Ramanathan Chettlar: May
I know what are the States which
have enforéed prohibition fully and
which are those States who have not
yet enforced prohibition fully and
what steps will the Centre take to
bring home this fact to the notice of
those States and have prohibition en-
forced gradually, in stages?

Shri Hathl: I think Gujarat, Maha-
rashtra and Madras have enforced
prohibition fully; sp far as other
States are concerned, gome areas are
wet and some areas are dry. We have
sent the Tek Chand Committee's
report for their comments.

Shrl Kapur Singh: Has it ever sunk
into the overworked head of the Gov-
ernment........

Mr. Speaker: Order, order. He
can put the question straight.

Shri Kapur Singh: Government are
overworked, Sir. Certain suggestions
have to be made to them so that they
understand,

Mr. Speaker: But no adjectives
need be brought in. The question
may be framed without them.

Shri Kapur Singh: I only sympa-
thise with the Government.

Shri Harl Vishnu Kamath: “Over-
worked” is not an adjective; I think
it is an adverb here,

Shri Kapur Singh: It is an indica-
tion of sympathy,

Mr. Speaker: Order, order. He may
put the question. (Interruption).

Shri Kapur Singh: Yes; I shall not
use any adjective. Has it so far sunk
into the overworked head of the
Government that when the States tell
them that they cannot implement the
policy of prohibition because of fin-
ancial difficulties, what they are
politely trying to convey to the Gov-
ernmenf iz that the whole jdea Is
puerile and impracticable? No ad-
jectives.
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Mr, Speaker: He has given the

answer as well.

Shri Kapur Siogh: My question
was........ (Interruption),

Mr, Speaker: Order, order.

Shri Hathl: This is 8 matter which
can be discussed with the State Gov-
ernments and we are going to dis-
cuss it. :

ot J¥W T WA : W7 AR
g agerde fis gart 2w faRel wow
et wrely & W A Wi WO oy
st § 3 w1 mwe fEw T
TR H A # 7 FwErdwr @
o w6 & ? W gt oY #e
T ¥ AT oy g A fear
femaedft frmrd &

WER WYY | TF A F) g
g A T ww )

Shri Basumatari: Since it is found
that a large number of people are
getting licences on the ground of
health and mostly they are found to
be high officials, may I know what
action the Government is going to
take in the matter?

Shri Hathl: Wherever there is a
law giving a permit on grounds of

health, it is being done; permits are
given.

ft gww wr wwEm o gem
T, A qAH T A oo

Consumer Stores

+
*868. Shri Kapur Simgh:
Shri P. K. Deo:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government's attention

has been drawn to a Press report
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(Hindustan Times dated 31st Decem-
ber, 1985, page 4) that Government
of India might bring in a legislation
to compel industrial establishments to
open fair price consumer stores; and

(b) if so, broad outlines thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabllitation (Shri Shahnawaz
Khan): (a) Yes.

(b) Broad details of the proposal
arei—

(1) A fair price shop shall be set
up and maintained in every
industrial establishment em-
ploying 300 or more
workers, if at least 200
workers agree to buy their
stated requirements from
this shop for a period of at
least 6 months.

(2) Such shops should distribute
to the workers rice, wheat
and sugar supplied by the
State Governments at the
same prices and on the same
scaleg as prevailing in the
general fair price shops, if
any in the area, and two
popular varieties of textiles,
dal and cooking medium at
prices equivalent to the
wholesale prices prevailing in
the nearest wholesale market
as notified by Government,
the cost of distribution being
borne by the employer.

(3) It, within threc years of the
setting up of such a fair price
shop by the employer, a
consumers' cooperative society
of the employees (with the
employer participating) is not
formed in the estabiishment
under the relevant State
laws, it will not be obligatory
for the employer to contlnue
to run his fair price shop.

(4) The term “Industrial Estab-
lishment” for purposes of
this Act will be defined in
wide terms so as to include

CHAITRA 9, 1888 (SAKA)
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factories and  workshops,
railway and transport ser-
vices, ports and docks, mines,
plantations, banks and insur-
ance companies, shpps and
commercial establishments,
and also building and con-
struction works  including
those for roads, bridges,
waterways, irrigation and
generation of electricity etc.

Shri Kapur Singh: I would like to
know how these fair prices, to be
fixed by the Governmenl, are going
to be correlated to the prices prevail-
ing in the open, competitive market.
Will they be the same or will they
be different and, if they are different,
why and how?

Shrl Shahnawaz Khan: Commodi-
ties which are available in the fair
price shops in the general local
market will be sold by these stores
st the same price. For the others,
the idea is that the prire should be
equivalent to the wholesale price.

Shri 8. M. Banerjee: Is it a fact
that this decision was taken in Nov-
ember, 1962 at the time opof the
Chinese aggression? Why has the
Government delayed it so much? Is
it also a fact that some employers
have sald that they can provide srhops
but not grains and the grains have
to be provided by Government? If
so, when is this legislotion likely to
come? Will it be introduced In this
session?

Shri Shahnawaz Khan: It iz true
this idea was first mooted in Decem-
ber, 1963. It hag been considered
from time to time. It was considered
at a very high level in July 1865. The
concensus of opinion was that it
would be better in the interests of
industrial relations that this should
be brought about by mutual coopera-
tion of the employers snd employees
rather than through coercive legisia-
tion. We are trying our best to
induce the employers to fall in line
and open these consumer cooperative
societies of their own acrord. I am
glad the response hos been fairly
good.
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S8hri 8. M. Banerjee: This decision
was taken, he says, in 1963, but the
employers have not agreed. Will they
bring legislation?

Mr, Speaker: He says in the interest
of industrial relations, Government
think they should be persuaded to
accept it instead of enforcing it by
legislation.

Shri 8. M. Banerjee: There should
be a limit tp persuasicn.

Shri Priya Gupta: In view of *his
decision of the Government to open
fair price shops, may 1 know whether
the commeodities like foodstuffs waich
they intend to sell through them will
be made an exception in all the
States, =0 far as rates and resirichion
on movement are concerned, whether
it is a deficit area or not and whether
the Government will undertake sup-
plies of the grains apart frem the
normal rules which are applicable to
the States, since the Gouvermment of
India has opencd them through the
Labour Ministry itself?

Shri Shahmawaz Khan: The inten-
tion is that in the areags where there
is statutory rationing, every consulaer
gtore, if they so desire, will be treat-
ed as a ration shop and the rations
will be supplied and guarauteed by
the State Government. In the other
areas, where they Thave partial
rutioning, there also we have had
meetings with the State Governments
and they assured us that they would
do their best to meoke the supplies
regular.

Shri Priva Gupta: There is restric-
tion on movement of foodgrains from
State to State and from district to
district. Since it is an initlative from
the Government of India, I want to

Jnmow whether they will ensure sup-.

plies from other areas at least to
these shops, because most of the
rotion shops are going without food-
stuffe.

Shri Shahnawaz Ehan: The State
Governments will be responsible for
supplying the ratlons. Movement of
foodgrains within the whole country
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is a larger question on which a
decision has to be taken separately
and not by this organisation.

Shrl K. N. Pandey: In view of the
fact that several consumer stores
which were opened after this decision
had to be closed because of inadequate
supply of foodgrains, what purpose is
going to be served if legislation 1s
brought for opening consumer gtores
when there is no adequate supply of
foodgrains?

Shri Shahnawaz Khan: It is true
that certain difficulties came top notice
on the opening of these consumer co-
operative stores. The main difficulty
which came out during the discussion
was that the workers were working
in one industrial establishment and
they were living in distant places
The difficulty of carrying rations from
the places of work to their places of
residence was the main difficulty. We
have requested the State Gavern-
ments to open shops in the areas
where they arc residing rather than
where they are working, and this
matter is being attendeq to.

Shr Ranga: Sir, it is unfortunate
that Government has taken four years
before it could come even to this—
T do not know whether It is any
decision at all—statement of policy
here before the House, May I know
whether it has been considered by
the Government, whether any steps
have been considered by the Govern-
ment, to see that no possibilities for
exploiting workers would be kept
open when these shops are opened by
the employers, in view of the fact
that in England and other countries
also they had had to pass the Truck
Acts in order to prevent employers
from taking advantage of the sale of
these various foodgrains and other
usual necessities of the employees
and thus keep them under their con-
trol and under thelr influence?

Shrl Shahnawaz Khan: Every care
will be taken to ensure that the
emmlovers do not exploit the scheme.
Although the participation of em-
ployers is envisaged in this scheme,
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the actual operation and control of
running of these consumer coopera-
tive stores will be in the hands of
the actual workers

Shri P. BR. Patel: Sir, the industrial
eslablishments when they open these
consumer cooperative stores  will
have to sell foodgrains at a cheap
price and thereby incur losses. May
1 know whether that logs would be
allowed to be put in the profit and
loss accounts of the establishments
concerned?

Shri Shahmawazx Khan: According
to wel] established traditions and
usages, in certain ‘plantation areas
mainly, there was 4 system of supply-
ing subsidised rations to the workers.
That system is still continuing where
it is feasible, but in other places where
there is wholesale procurement of
foodgrains the managements are find-
ing it difficult to supply rutions at con-
trolled prices.

Shri Bota Singh: As the Minister
told us that items supplieq through
these shops will be made available on
the wholesale price basis, may T know
whether Government propose o sub-
sidise these shops?

Shri Shabnawaz Khan: Sir, the em-
Pployers will.

Dr. Ramen Sen: The hon. Minister
just now maid that since 1962-83 this
is being discussed and it has been ac-
cepted in principle by all the parties
concerned to have consumers stores by
the employers. Now, is it a fact that a
number of employers have raised the
question of linking up dearness allow-
ance with these consumer cooperative
stores and have threatened to reduce
the dearness allowance given to the
workers if they want consumer stores;
it s0, may I know what is the reaction
of the Government in regard to this?

S8hri Shahnawaz Khan: In the first
instance 1 want to state that out of
the establishments which are employ-
ing 300 or more workers the overall
coverage for consumer cooperative
stores and falr price shops for the
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whole country is 85 per cent and in the
public sector it is over 88 per cent
Regarding the objection raised by em-
pioyers that the dearness allowance
should be linked up with these con-
sumer cooperative stores, this question
was raised at almost all the jneetings
we had with the representatives of
employers and workers in different
regiong and the decision arrived at is
that this is quite a separute issue and
it shall have nothing to do with this.

Shri N. Sreekantan Nair: May I
know whether in view of the fact that
the Standing Labour Committes
which met on 12th and 13th February
this year, 1966, once again reiterated
the demand that legislution must be
brought forward, may I know which
is the so-called high-powered commit-
tee of 1955 which is important cnough
to brush aside a later decision of the
Standing Labour Commiltee constitu-
ted by the Governmeni of India?
May I also know whether any legisla-
tion is in the making or not?

Shri Shahnawaz Rhan: As [ said,
the intention of introducing this
scheme is to supply essential materials
to the workers at a reasonable price.
The participation of emploverg is
envisaged. We thought that it would
be in the interests of better relations
if it is left to voluntary implementa-
tion. All the State Governments and
the public sector undertakings had to
be consulted to find out their views.
It is as a result of their views that the
decision was deferred. Now the final
date is 30th April, 1966 when the
whole thing will be reviewed and if

it is slill necessary we shall take
necessary steps.. ..
Mr. Speaker: Wilt legislation be

undertaken?

8hri Shahnawax Khan: T was com-
ing to that. T have not finished yet.
As 1 soid, we are working on it and
30th April is the date on which we
will review it. If it is necessary, we
will introduce legislation.

Shri N. Sreekanian Nalr: Sir, my
question has not been answered. The
Minister says he has consulted the
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Btate Governments. The Standing
Tripartite Committee consists of the
State Governments, the Central Gov-
ernment and the Central Trade
Unions. There w. decidedq it when
the Minister was present; of course,
the Depity Minisler was not present
there. It was decided that if 40 per
cent of the employers were not mak-
ing arrangements even after three
years, legislalion must be pushed

Oral Answers

through. That decision is very
definite.
The Minlster of Labour, Employ-

ment and Rehabilitation (Shri Jagli-
van Ram): May I add a word? Cer-
tainly, legislation will become neces-
sary if it is found that the response
from the employers ig not commensu-
rate with the requirements of the situ-
ation.

Shri §. M. Banerjee: How long will
you wait?

Shri Jagjlvan Ram: Will you permit
me to have my say? As my colleague
has already informed the House, 65
per cent of the working population
which, according to the standard, has
to be covered has already been cover-
ed. If during the remaining period it
is felt that further coverage will be
affected, then there will be necessi'y
for legislation; if it is not affected,
then perhaps hon, Members will feel
that there is no necessity for legisla-
tive measures.

Shri P. R. Chakravertl: In view of
the fact that the Mines Welfare Fund
is administered directly by the Union
Government in a place called Jagjivan
Ram Nagar, may I know whether
Government are taking effective steps
to make available to the half a million
workers there all the essential goods?

Shri Shahnawaz Khan: We have a
very good system of consumer co-
operative stores and fair-price shops
working in the colllery areas. The
hon. Member would be glad to know
that the Fund is working very satis-
factorily.
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*g70. ot wdw oy fagrd -
sff seTEe  STest

w1 famey st O &AW FEL
wii fF

(%) wwady, 1966 § s¥g ¥
¢ foom wiiw & ofedww [¥ w
fafire favig fed w3, o

(&) aowrT v frorml & g1 @
wewa & 7

fownn wwem §  sqedt (siheEl
wrm wmwa) o (%) R (W),
Wi fawm 6w @@ (Indian
Scienve  Conzrers  Association)
& memfaw 4 foed &t ¢ f& o=,
1966 ¥ =(shg # gu fawm 1w &
wfidgw # oy wrg fafrer fomig @
fear mar @1, faw ox W g
wTaTg 1 awE A

w1 7ndy fag e w1 qesTe
fawmer ol & Wt 6% gy faew
o f§ oF sum w9 9@ freor
weamwi i fow & f fanfaat 8 wra-
fow o wwfesw gwfa @ &% 1 o

forw & 5 28 o % I Awfor aw
& !

Shrimati Soundaram Ramachandran:
The Indian Secience Congress is an
organisation whose objectives are to
advance the promotion of courses of
science etc. They hold a Congress
every year where many papers are
read by eminent scientists, They do
not form a policy of educating society
as surh. They send us their re-
port. That ig all. I did not really
understand it tully.

st A Feg fegralt @ wr g
e Wit fr A 6 weqreel &
W faanfdi & v e oo 1 T Wi
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ZOTT Y AR g STeEd &
favrafeareg os Igw=T G a% 7

Shrimatl Soundaram Ramachandran:
They give generally suggestions
about higher education, specially the
practice of scientists pools, placing a
premium on foreign doctorates and
steps how to attract brilliunt young
men and women to scientific research
fleld; then, adoption of policy that
preferential treatment should not be
given to a person simply because he
holds a foreign +degree. So, they
€ave suggestions how it could be im-
proved; but it i3 not just formal edu-
cation in school or college.

Shri Krishnapal Singh: Is it a fact
that in the session of the Scierce
Congress Dr. Neel Ralan Dhar, a very
eminent seienlist, read a papcr say-
ing that the use of fertilisers was
harmful to the soii and that the use
of compost mixed with steel slag was
very beneficial? Has Government
obtained informatinn on the subject?
It i5 a very important matter,

Shrimatj Sounda-am Ramachandran:
No such specific recommendation
came.

Mr, Speaker;
paper like that.
that information?

Shrimati Soundaram Rama-
ehandran: No: we have got the
papers.
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He says, he read a
Has Government
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The Minister of Educatlon (Shri
M. C, Chagla): May I assure my hon
friend that every facility is given to
research workers? They are doing
admirably well. If my hon. friend has
any doubt, I would invite him to go
through our 25 laboratorles which
are national laboratories and see for
himselt whether the scientists had
the right atmosphere for rcsearch or
not.

Chief
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Ministers' Conference

+
*873. Shri D. 8. Patil:
Shri R. S. Pandey:
Shri R. Barua:
Shri Tulshidas Jadhav:
Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to stale:

(a) the issues discussed at the Con-
ference of Chiet Minislers of States
which took place in Delhij in Felbruary,
18686;

(b) the recommendations made by
the Chief Ministers' Conference; and

(e) the steps taken to implement
those recommendations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) to (c).
There was no formal Conference of
Chiet Ministers. Taking advantage
of the presence of Chief Ministers who
had rome to attend the Congress
Working Committee meeting, there
was an informal and general exchange
of views on various matters, including
the use of the Defence of India Rules
and the procedural and other safe-
guards to prevent indiscriminate and
excessive use of emergency powers.
A statement has becn made by the
Home Minister on the subject in Lok
Sabha on 2Bth February 19886.

ot ¥o fno arfew : gug sfial
w1 gy wET g & TE ¥ aw
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Shrl Harl Vishnu Eamath;: Sir, may
I request you to be good enough to
extend the time by two minutes for
this question, as the question has
been reached?

Mr. Speaker: Sardar Kapur Singh.
Short notice question,

Shri S. M. Banerjee:
ister ngrecs .

Shri Kapur Singh: May I ask a
supplementary?
Mr. Speaker: No.

Shri Harl Vishon Kamath:
have &one it before.

If the Min-

You

Suort NOTICE QUESTION
1200 hrs.
C1 of © lal Sectlon of
Indian Embassy in Jakarta
+
SNQ. 15. Shri Kapur Siogh:
Shri Buta Siagh:
Shri P. K. Deo:
Will the Minister of
Affairs be pleased to state:
fa) whether it is @ fact that the
Commercial Section of our Embassy
in Jakarta has been closed down:
{b)y if so, the reasons thereof; and
(¢) how the present regime in
Indonesia has reacted to this?

External
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The Minister of External Affain
(8hri Swaran Bingh): (a) to (c). In
November, 1865, Government took a
decision to close the Commercial
Section in the Indian Embassy in
Jakarta because there was virtually
no trade exchanges and {here seemed
little prospect of this improving.
However, in view of the recent
events, the Government have decided
to leave the Commercial Secretary in
position.

Shri Kapur Singh: What steps do
Government propose to take {o remove
the general impression caused by their
own actions, such as this that our
Government it not quite happy at the
elimination of the strangle-hold of the
commurist in Djakarta?

Shri Swaran Singh; The form of
Government that may be there im
Indonesia is a matler essentially for
Indonesians. I have given the date,
that our decision to clos¢ the Commer-
cial Section was taken in November,
1965. This was after the Indo-Pakis-
tan conflict and the Government of
Indonesia at thut time had extended
a very powerful support to Pakistan
in our econflict with Pakistan and
there were several demonstrations in
front of our Embassy. We found
that the functioning had become prac-
tically impossible and there was liitle
prospect of trode improving As 1
said, this decision was taken in
November, 1965. Now, as I have al-
ready said, we have taken the decision
to keep the Commercial Secretary in
position because we feel that trade
prospects might improve.

Shri Buta Singh: Recent develop-
ments in Indonesia indicate that the
Chinese influence in that country is
dying fast. Will the Government take
eognizance of this development and
explore some avenues to Improve the
relations with that country?

Shri Swaran Singh: We have always
been anxious to improve relations
between  Indomesia and India. Un-
fortunately. their very open and loud
support to Pakistan at the time of the
Indo-Pakistan conflict had strained
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the relatians between India and Indo-
nesia. We, on our side, have always
been anxious and will continue to be
anxious to improve relations between
Indoncsia and India.

Shri Indrajit Gupta: Since this
Commercial Section was closed down
as long ago as in November, 1865, may
I know why this guestion has been
admitted as a Short Notice Question
a. all. There are so many other pres-
sing things on which Short Notice
Questions have not been admitted.
What is the reason for admitting this
Question, whea the decision was
taken in Novembeér last year, as a
Short Notice Question? I have no
objection to the subject being raised
here. Bu: what is the procedure that
is followed® I do not know it. There
are sop many -other pressing issues on
which Short Notice Queations are not
admitted. (Interruption).

Mr, Speaker: At least, it could not
be in my knowledge.

Dr. Ranen Sem: There are other
more imporiant Questiong which are
not admitted.

Mr. Speaker: 1 could not have
known that this had happened. That
was an information that was to be
gtven by the Minister.

Shrl U. M. Trivedl: What is wrong
with the Question?

Mr. Speaker: The Minister has given
the information. Otherwise, it might
have remained with him. How would
the people know it There was noth-
ing wrong in that.

Shri U. M, Trivedl: Will the Minis-
ter be pleased to state why these rela-
tlons with Indonesia are not recon-
sidered in view of the position that
Indonesia has always shown sympathy
towards Pakistan

Shri Hamumanthaiya: Not always

Shri U. M. Trivedl: Yes, always.
At the same time, they are Inimical

Oral Answérs

towrds the only country, Malaysia,
which supoprted us In the United
Nutions. Why is it that the Govern-

wment is not reconsidering its position
vis-a-vis Indonesia?
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Shri Swarap Shagh: There Iy no
question of reconsideration of the
policy. We have diplomatic relations
with Indonesia; we have got our Am-
bassador functioning in Djakarta and
there is the Indonesian Ambassador
funciioning here. 1 do not know
what precisely the hon. Member
meant when he mentioned the question
of reconsideration. Of course, our

relations with every country are
under constant review....

Mr. Speaker: That was a sugges-
tion,

Shri Swaram Singh: I would like to
reiterate that we should try to im-
prove relations with all ¢countries and
we should not look at the problem
from the angle from which the hon.
Member sees this problem.

Shri Hari Vishau Kamath: Are
there reasons to believe that, after the
recent upheaval resulting in the well-
deserved decbacle of the pro-China
Communist Party in Indonesia, the
new Government of Indonesia has
shown visible signs of a rapproche-
ment with India, betler relations with
India?

Shri Swaran Simgh: I would like to
wait and see rather than indulge In
conjectures,

Shri Hari Vishnu Kamath: No signs
so far?

Mr. Speaker: By this time he is not
in a position to say.

Shrli Harl Vishnu Eamath: No signe
so far? Does he say that?

Shri U. M. Trivedi:
to him.

It Is not visible

Shri D. C. Sharma: May I know
who far the Government of
Indonesia has been responding to our
expressions of goodwill, friendship
and rapprochement during the last
six or eight montha?

Shri Swa~an Singh: It has not been
unifarm. The reaction has  wvaried
from time to time,
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WRITTEN ANSWERS TO
QUESTIONS

Belf-sufficiency in Antibiotieg and
Drugs

*863. Shri Linga Reddy: Will the
Minister of Petroleum and Chemicals
be oleased to state:
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(a) the steps taken by Government
to make the country self-sufficient in
anti-biotics and drugs; and

(b) when the country will be self-
sufficient in this regard?

The Minister of Petroleum amd
Chemicals (Shri Alagesan): (a) and
(b). Based on the trends in consum-
ption, health programmes undertaken
by the Government of India, develop-
ments taking place in the chemical
industry to meet the raw material
requirements, targets of produution
are drawn for implementation. Capa-
cities for Indigenous production are
licensed and set up based on such
tergets. Apart from this, the produc-
tion of various essential drugs includ-
ing Antibiotics are being taken up in
the Indian Drugs and Pharmaceuticrls
Ltd. a Public sector undertaking
The two units of the Indian Drugs and
Pharmaceuticals Ltd., namely. Anti-
biotics project. Rishikesh and Synthe-
tic Drugs project, Hyderabad are cx-
pected to go into production during
this year. In addition, the capacity
for production of Streptomycin at
Hindustan Antibiotics Ltd, Pimpri,
another public sector project is also
being expanded. This unit will also
produce Vitamin C adopting a process
developed at one of the National
Laboratories.

It is anticipated that when all the
public sector projects work in full
production and by the end of the
Fourth Five Year Plan period, the
country would be more or less self-
sufficient in most of the essential
drugs.

Murder of Former Miso Leader

*869, Shrimat| Renuka Barkataki:
‘Will the Minister of Home Affairs be
Pleased t, state:

(&) whether it Is a fact that Mr.
Laimana, a Mizo Leader, was ambush-
ed and shat dcad by & group of
armed miscreants on the 3rd Janu-
ary 1966 near Aijal; and

CHAITRA 9, 1888,(SAKA)
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(b) if so, whether any investigation
has been conducted to find out the
motive of the crime?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies |n the Ministry of
Defence (Shrl Hathl): (a) Yes, Sir,

(b) Investigation is in progress.

Economic Pool for Stafing Public
Undertakings

*871. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 58 on the
3rd November, 1865 and state:

(a) whether any decision has since
been taken regarding the formatlon of
an Economic Pool for stafling various
management positions in the Publie
Sector Undertakings; and

{b) if so, the nature thereof?

The Deputy Minister im the Minis-

try of ITome Affairs (Shrl Vidys
Charan Shukla): (a) and (b), The
various aspects connected with  the

formation of Central Economic Pool
are still under consideration.

Trombay Fertilizers Factory

*§72. Shri P. C. Borooah: Will tha
Minister of Petrol and Ch
be pleased to state:

(a) whether the Trombay Fertllizer
Factory has begun producing technical
grade mcthanol for the first time in
the country;

{b) if so, the production capacity of
this plant for this product; and

(c) the country's annual require-
ment of this product?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Trial
runs of the Methanol Plant at Trom-
bay are in progress. Commercial pro-
duction is expected to start by ulr,"
June, 1988,
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(b) 30,000 tonnes per annum.

(c) About 20,000 tonnes at present
which is expected to rise further in
the near future.

Crude Oll from Middle East

*874. Dr, Ranen Sen: Will the
Minister of Petroleum and Chemlicals
be pleased to state:

(a) whether it is a fact that Pakis-
tan gets the supplies of crude oil from
the Middle East at a discount of 40 to
45 per cent below the prices; and

(b) ir so, what stands in the way
of India to get such discount?

The Minister of Petroleum and
Chemlicals (Shri Alagesam): (a) No
official information is available of dis-
counis of this magnitude being avail-
uble to Pakistan.

(b) Irrespective of what Pakistan
may or may not be getting, on some
varieties of crude ofl imported into
India from the Middle East, the dis-
count is as much as 38 cents below
the Posted Price.

Sclenoe Tralning in Primary Classes

*875. Bhri Yashpal Siagh: Will the
Minister of Education be pleased to
siate:

(a) whether it is proposed to intro-

duce  science training in  primary
classes; and
(b) if so, whether States will be

given any aid for the purpose?

" The Deputy Minister in the Minis-
try of Edumtion (Shrimatl Sounda-
ram Ramachasdaran): (a) General
Science in  some form is taught in
most primary schools of all States and
Union Territories. It is proposed 1o
«trangthen and improve science educa-
tion at the primary stage also.

(b)Y Yes, Sir.

Commonwealth Edwcatlon Conference

*878, Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state

A
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(a) the decisions taken and resolu-
tions adopted at the Commonwealth
Education Conference held in July
1959, at Oxford;

30, 1066 Written Answers

(b) the steps taken by Government
to implement them;

(c) the changes, if any, made. yub-
sequently; and

(d) the help in any form, given by
India to any Commonwealth country
since then?

The Minister of Educatiom (Shri
M. C, Chagla): (a) A statement is laid
on the table of the House. [Placed
in Library. See No. LT-5944/686].

(b) to (d). The requisite informa-
tion is being compiled and will be
laid on the table of the House in due
course.

Commemorative Stamp in Memory of
the Late V. D, Savarkar

*871. Shri Harl Vishou Eamath:
Will the Minister of Communications
be pleased to state:

(a) whether suggestiong have been
received that Government should issue
a special commemorative stamp in
memory of the late Vinayak Damodar
Savarkar;

(b) if so, from whom; and

(c) Government's decision thereon?

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communieations (Shrl  Jaganatha
Rao): (a) Yes Sir,
(b) Citizens Council, Delhi.

fe) The propnsal will be placed be-
fore the Philatelic Advisory Commit-
tee of the Posts & Telegraphs Depart-
ment. It is, however, not possible o
consider the Issue of the stamp in
1888 due tn the limited capreity of the
Security Press and shortage of
adhesive paper which is Imported
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Shortage of Light Diesel Oll and
Kerosene in Maharashira

*878. Bhri Dighe:
Shei 1. A, Patil:
shri Kambue:
Shui M. L, Jadhav:
Shri D, S, Patil:
Shri Mukane:

Will the Minister of Petroloum and
Chemicals be pleased to state:

(a) whether Government are aware
of the acute shortage of light Diesel
Qil and Kerosene in Maharashira
State; and

(b) if so, the efforly made to secure
the speedy supplies of the above com-
modities to Maharashtra?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Sup-
plies of Kerosene to Maharashtra in
recent months have been adequate to
meet the normal demand. Supplies of
Light Diesel Oil to Maharashtra since
October, 1885, have been considerably
more than in the corresponding perlod
from October, 1964

(b) State-wise Company-wise quotas
of Kerosene have been fixed from
1-3-1086. A supply plan for Light
Diesel Oil is drawn up each month
and the quota for Maharashtra s fix-
ed keeping In view the avallable sup-
plies and demands of all areas suppli-
ed from the production of Bombay
Refineries

Fast by Shrimatl Sarofini Devi

*819. Bhri Stvamurthl Swamy: Will
the Minister of Home Affairs be
Pleased to state:

(a) whether any representations
have been received by this Ministry
from Shrimati Sarojini Devi of Myanre
and other persons and the Govern-
ment of Mysore regarding the where-
abouts of Shri Kakodkar, President of
Goa Congrem;

(b} if so, what reply has been sen
to them; A
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{¢) whether it is a fact that hun-
dreds of persons along with Shrimuti
Surojini Devi of Hospet have started
public fast in Mysore State to  get
some kind of authentie reports from
the Central Intelligence. Bureau
Officer appointed for the purpose by
his Ministry; and

(d) if so, what further steps have

been taken in this behalf?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
Yes. Sir. Except for acknowledg=
ment in one case, no repiy was con-
sidered necessary as urgent steps were
taken to assist the Maharashtra Gov-
ernment in the investigation,

(c) Shrimati Sarojini Kottur Shet=
tar observed a fast from the morning
of the 26th Fabruary, 1986 to the noon
of 5th March, 1966, However, It did
not attract much general notice.

(d) Adequate steps have been
taken to expedite the investigation.

Mizo Rebellion

“880. Dr. L. M. Binghvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a foct that the
armed rebellion by hostiles in Mizo
hills district of Assam has been sub-
stantially quelled;

(b) whether bands of hostiles hove
been fecling towards the international
borders in 4 bid tn escane inte the
Chin hills in the East. Arakan in the
South and East Psakistan in the West;
and

(e) if so, the action taken hy Gov=
ernment in this regard?

The Deputy Minister in the Minisiry
of Home Affairs (Shri Vidya Charan
Shukla): (u) to (). Union Home Minis.
ter has already made a detailed state-
ment on the subject in this House on
Z8th March 1988. There Is nothing to
add to that statement.
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Iron Without Coking Coal

*881. Shri P. R. Chakraverti:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri RBam Harkh Yadav:
Shri Subodh Hansda:
Shri M. R. Krishna:

"Will the Minister of Education be
‘pleased to state:

(a) whether the Central Fuel Re-
search Institute at Jealgora, Dhanbad
bas discovered a new process for
manufacturing iron without coking
«coal;

(b) it so, the steps taken to make
use of this new research s0 as to
economise the use of coking coal, the
supply of which is limited; and

(c) the nature of further incentive
granied to the research workers to
continue researcheg in the line?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir. The Central
Fuel Research Institute, Jealgora has,
in fact, developed a process for making
a substitute for metallurgical «oke
from non-coking coal incorporating
at the same time some of the raw
materials for iron making.

(b) The process is still under inves-
tigation.

(c) For encouraging scientists doing
exceptionally creditable work in the
Mational Laboratories|Institutes, a
s:heme for grant of "Merit Promotion’
and 'Advance Increments' exists.

Future of Goa

*as2, Shri P. C. Boroosh:
Shri Hari Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Chlef Minister of

Goa recently requested the Prime
Minister for an early decision on the

future of Goans; and
(by it s0 Government's decision in
the mattar? '
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The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies In the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) No decision has yet been taken

Damage to Civilian Property and
Religlous Places

*883. Bhri Yashpal Singh:
Bhri Himaisingka:
Shri Rameshwar Tantla:
Shri Lakhmu Bhawani:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Short Notice Question No. 3 on the
3rd March, 19668 regarding withdrawal
of troops under the Tashkent Declara-
tion and state:

(a) wheter inquiries have been made
about the damage to civilian property
and religious places in arcas vacated
by Pakistan;

(b) if so, the extem of damage; and

(¢) whether Government have taken
up the matter with the Pakistan Gov-
ernment and if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (u) to (c). Sir.
the information is being collected.

Adminisiration of Emergency Laws

*g84. Shri Madhn Limye:
Dr. Ram Manochar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:

Will the Minister of Home Afalrs
be pleased to state:

(a) whether Government have fur-
ther carefully examined the implica-
tions of the Supreme Court's observa-
tions in the Kerala Kerosene dealers
case on the administration of emer-
gency laws after the Home Minister's
statement on the subject in Parliament;

(b) if so, the result thereof; and

(c) whether it has been decided to
revoke the Emergency?
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The Minister of Staie In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (5hri Hathi): (a) to (c): There
is nothing to be added to the Home
Minister's statement on the subject in
Parliament on the 28th February,

1p6a.
Advisory Councll for NEFA

*885. Shri Vishwa Nath Pandey:
Shri Rameshwar Tanila:
Shri Himatsingka:
Bhrimati Renuka Barkatakl:
Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a com-
mittee appointed by the Governor of
Aszam has recommended to Gov-
ernment that an Advisory Council be
formed for the North East Frontier
Agency;

(b) if so, when the recommendation
was made; and

(c) the main features of the recom-
-mendations?

The Minister of State In the Minis-
4ry Home Affairs and Minlster of De-
lence Supplies In the Minisiry of
Defence (Shri Hathi): (a) to (c): A
Commitlee was appointed by the Go-
vernor of Assam and it made a report
on the 4th Jan., 65 Main features of
its recommendations are:—

(a) At the Agency level the Com-
mittee has suggested formation
of an Advisory Council Com-
prising four elected members
from each of the five Zila
Parishads. The Member of Par-
liment from NEFA would be an
ex-officio Member.

(b) The Council will meet the Go-
vernor once or twice a year at
Shillong.

{c) It would discusy in detai] the
Five Year Plan of the Agency
&3 also the annual budget pro-
posals and allocation of funds
to the districts. Imposition of
taxed or proposals for enfore-
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ment of fresh Regulation in the
Agency could be discussed by
the Council.

Recovery of Bonus Already Paid By
Petrolenm Companies

*886. Dr, Ranen Sen: Will the Minis-
ter of Labour, Employment and Reha-
bilitation be pleased to state:

(a) whether it is a fact that foriegn
petroleum companies are trying to °
recover some amount of money from
their employees as their right 1o do s0
under the Bonus Act, 1865; and

(b) if so, the steps taken by Gov-
ernment to protect the intercsts of the
employees?

The Minister of Labour, Employ-
ment, and Rehabilitation (Shrl Jagji-
van Ram): (u) Threc oll companies
have claimed that certain alleged
overpaymenis of bonus in respect of
previoug years are recoverable from
the workers.

(b) Efforts are being made to bring
about an amicable settlement.

Fertlllzer Factory in MP.

*887 Shri R. 8. Pandey:
Shri Yashpal Singh:

Will the Minister of Petroleum &
Chemicals be pleased to state:

(a) whether Government{ have con-
sidered the possibility of setting up of
a super-phosphatic fertilizer factory
in Madhya Pradesh; and

(b) if so, whether a decision has been
taken in the matter?

The Minister of Petrolenm and Che-
mizals (Shri Alagesan): (a) and (b).
In the public sector, & proposal made
by the Government of Madhya Pradesh
was cor@dered in 1964 but It being un-
economical was not accepted.

In the private se.tor, three parties
were granied licences, Only one of
them implemented the scheme for the
manufaclure of super phowphate. Th~
licences of the others had to be can
celled.

At present, applications from three
parties for industrial licencs for the
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‘manufacture of super-phosphatic fer-
tilizers are under consideration of
Government,

wWi # e feliN aei W
M gt

ot gerawiT  omedt

ot gew wx wgvw :

&t wrda Py fagra -

L Fﬂﬁmw

Ll

s feramin e

=t A orf :

w1 TgeTd v ag @A o
it i :

*588.

(%) w1 3oy aar s &
Ff Gal F go Al fE & wamn
ar vgr & Wt ¥ & ovr arfienl &fet
TRT 39 &al 9T FAT §T AT & AW
affeam™ I T ¥

(@) wrog sw & fos 97 ¥ &
30,000 ¥ wias &l & wfFam
¥ giaardt & sim ¥ @or o q3-
g nfafafadt ¥ frafae sfowor
femr mm oar

(T mragsraa e ¥ Y
£9 ¥ afr o aforfes § o og
arwrt & farg wam s w §
Wit

() afz g, oY ¥ T N
I Wit ¥ w whafear g ?

nrard wt (et wwm): ()
maAdT wzEl F1 ora wEAratey g
%1 2300 % 16 714, 1966 w1 fad
g W O wsfaa (e s
k 1]

MARCH 30, 1966

Written Answers 8648

(W) ¥ qend ekt &
arfema ¥ St & age @ den
w gfam<i & wam o7 grom g%
%1 wfweror fegr mn & 1 37 @il A
# 5% g om ot mfrw § oo ofs-
&1 glags F9HR SISO

(7) T & qg 1€ fafvma
g At 2

(7) ¥ a7 WX o
ORI IT AN R gTIE AT AX
FE & a1 ¥ qad § o g7 fadd
wrdarfeat ¥ s gl o A afwen
a1 aiffeam wfuga s =1 @
T
Instructors of National Discipline

cheme

*889. Shri P. R. Chakraverti:
Shri D. J. Naik:
Shrimati Renu Chakravarity:
Shri Inderjit Gupta:
Shri Sidheshwar Prasad:

Will the Minister of Eduostion be
pleased to state:

(a) whether Government have taken
steps to transfer to the States, 7,000
instructors of National Discipline
Scheme which has now been merged
with the Nationa] Fitness corps;

(b) wheter the integrated physical
education programme of the National
Fitness Corps will be implemented in
the high and higher secondary schools
under the supervision of the State
Governments;

(c) il so, when it is expected to

come into force;

(d) the funds, if any specially allo-
cated by the Centre to the States for
intensifying this new scheme; and

(e) whether the instructors have
been assured by Government of their
financial and service interesis having
been protected?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.



B649 Written Answers CHAITRA 9,

(b) Yes, Sir.

(c) The programme has already been
introduced in most of the States.

(d) For Fourth Five Year Plan
BRs. 50 lakhs have been earmarked in
the Central Sector for assistance to
the States on 50:50 basis.

(e) Efforts are being made by the
Government of India to protect the
interests of the Instructors.

Bombay Textile Workers' Btrike

*890. Shri Madho Limaye:

Will the Minister of Labour, Em-
vloyment and Rehabilitation be pleas-
<d to state:

(a) the extent of the loss of produc-
tion resulting from the Bombay
Textile Workers' strike to date;

(b) whether the advice of the Centre
was sought by the State Governmeni
in regard to the workers' strike;

(c) if so, what advice was tendered;
and

(d) whether therc is a move to in-
tervene in the dispute with a view to
avoid the threatensd token general
strike of all the workers in support
of the textile workers of Bombay and
further loss of proijuction resulting
therefrom?

The Minister of Labowr, Employ-
ment and Rehabilitation (8hri
Jagjlvan Ram): (a) Loss of produc-
tion is reparted to be about 37 million
metres of cloth and 8 million kilo-
gram of yarn

.(h} No Sir
(¢) Does not arise.

(d) As the matter lies within the
‘State sphere and the State Govern-
meni is fully seized of il. the question
of intervention by the Central Gov-
ernment does not arise.

1888 (SAKA)
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Coaferonce of Heads of P, & T.
Cirele

2885, Shri A. K. Gopalan: Will the
Minister of Communications be plsas-
ed to state:

(a) whether the Conference of
Heads of Posts and Telegraphs Circles
held in New Delhi in November, 1965,
formulated a number of recommen-
dations for improving the post, tele-
graph and tele-communication ser-
vices;

(b) if so,
made;

{¢) whether there are
arrears of telephone bills; and

(d) if so, whether the said confer-
ence discussed about the more effec-
tive measures to collect these arrears?

The Minister of State ln the Depari-
ments of Parliamentary Affairs and
Commanications {Shri Jaganatha
Rao): (a) Yes, Sir,

{b) A list giving the major recom-
mendations of the Conference to im-
prove the P. & T. Serviceg is laid op

the recommendations

heavy

the Table of the House. [Placed in
Library. See No. LT-5045/66].

(c: Yes, Sir,

(d) Yes, Sir.

DA, to Workers ipn Textlle Mills
of Bombay

2088 Bhri A. K. Gopalam: Wil] the
Minister of Labour, Employment and
Rehabilitation be plened to state:

(a) whether it is a fact that the
textile mill owners of Bombay have
drastically cut the dearness allowance
hitherto paid to the workers;

(b) if a0, the reasons therefor; and
(c) the measures taken by the Cen-

tral Government to prolect the in-
terests of the workers?

The Minister of lLaboar, Employ-
ment and Rehabjlitation (Shr1
Jagjivan Ram): (a) No, Sir.

(b) and (¢). Do not arise,
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Mannuthy Livestock Farm

2987. Shri A. K, Gopalan: Will the
Minister of Labour, Employment and
Rehabllitation be pleased to state:

(a) whether there was an indus-
trial dispute recently in the Mannuthy
Livestock Farm, Trichur;

'l
(b) if so, what were the issues in-
volved; and

(c¢) whether there was any settle-
ment and if so, the details thereof?

The Minister of Labour, Employ-
ment and  Rehabilitation (8hri
Jagjivan Ram): (a) Yes, Sir.

(b) The issue related to the alloca-
tion of work to casual labourers.

(c) An understanding was reached
between the parties in the Confer=
ence held by the District Labour
Officer, Trichur on 10-11-1985 where-
by the Union agreed to call off direct
action. No formal agreement was
signed.

Kerala Industrial Relations Board

2988. Shri A, K. Gopalan; Will the
Minister of Labour, Employment and
Eehabilitation be pleased to state:

(a) whether the Tripartite Confer-
ence held at Ernakulam requested for
the reconstitution of the Kerala In-
dustrial Relations Board; and

(b) if so, Government's reaction
thereto?

The Minister of Labour, Employ-
ment and Rehabiiltation (8hri

Jagjivan Ram); (a) Yes,

(b) Re-constitution of the State In-
dustrial Relations Board is under
consideration of the State Govern-
ment. i

" Five Year Programme In Kerala
2989, Shri A, K. Gopalan: Will the
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Minister of Eduocation be pleased to
state:

(a) whether the Kerala Government
have undertaken a five-year phased
programme for improvement of a
thousand school buildings in Kerala;

(b) if so, the estimated cost of the
programme;

(e) the allocation for 1964-65; and

(d) whether several Government
schoolz are in need of urgent im-
provements?

The Minister of Education (Bhri M.
C. Chagla): (a) and (b). The State's
programme for construction of build-
ings for departmental schools is being
implemented as part of its Five Year
Plan. During The Third Plan period,
it was proposed to provide new build-
ings or additional accommodation to:
800 Lower Primary Schools, 350 Upper
Primary Schools and 204 High
Schools with an estimated outlay of
Rs. 110 lakhs, 50 lakhs and 46.44 lokhs
respectively.

(e) s, 20.302 lakhs.

(d) Yfes, Sir,

Quarters for P. & T. Employees

2990, Shri P. Kunhan: Will the
Minister of Communications be pleas-
ed to state:

() the number of family quarters
constructed for the P. & T. employeces
in Kerala District-wise during the
years 1964-85 and 1865-68; and

(b) the total provision made and the
amount utilised by the State Govern-
ment?

The Miaister of State in the Deve-
lopments of Parllamentary Affalrs
and Commaunications (Shri Jaganatha
Rao): (a) Number of quarters cons-
tructed district-wise:

1964-6% 1965-66
Brrakulam 4 5
Trichur ]
Calicut 1
Kottayam ]
Allepy 1

(b) The amount spent and provided
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for the Kerala P. & T. Circle is as
under:

Provision Bxpenditure

made. incurred
1964-65  Rs. 1,59,000 Rs. 1,71,743
1965-66 Rs. 127000 Rs. 17,098

*The expenditure of the year is
known after the close of the year, the
amount shown is which has been
booked uptill now.

Help to Children of Political Sufferers

2991. Shrl Warlor:
Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have decided to extend the scope
of help to the children of the politi-
~al sufferers;

(b) if so, what is the extended defl-
nition of political sufferers; and

(e) how many students are getting
help under this scheme at present?

The Depuiy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): {a) to (c). The in-
formation has becn called for from
the Government of Kerala and will
be laid on the table of the House as
#00n as it is rececived.

Board for Physical Education

2992. Shri Ram Harkh Yadav: Will
the Minis.er of Education be pleased
to slate:

(a) whether Government have re-
constituted the Board for the Adminis-
tration of Central Institution in the
fleld of physical education;

(b) if 80, the composition of the
reconstituted Board; and

(e} the powers and functions there-
of?

The Minister of Edueation (Shri
M, C. Chagla): (a) Government have
set up a Society for the Administra-
tion of the Central Institutes in the
fleld of Physical Education and Sporta
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(b) The Board of Governors of the
Society shall be composed of 17 per-
sone gs provided hereunder:

(1) Chairman to be nominated by
the Government of In:ila;

(ii) Not more than 3 representa-
tives of the Government of
India one of whom, so desig-
nated shall act as the Finan-
cia] Adviser:

(iii) A representative of the All
India Council of Sports to be
nominated by the Government
of India;

(iv) Not more than 12 members to
be nominated by ‘the Govern-
ment of India one of whom
shall act as Member-Sec-
retary;

(c)} The Board of Governors of the
Society, will have the following
powers and functions:

(1) Management of all affairs and
funds of the Society and the
control and administration of
the Central Institutes in the
field of Physical Education
and Sports;

(2) Authority to exercise all the
powers of the Society PRO-
VIDED ALWAYS that the
Buoard shall have no greater
powerg in the matter of ex-
penditure from the fundsg of
the Society than the Govern-
ment of India themselves
possess in respect of expendi-.
ture from public funds;

(3) Without prejudice to the
generality of the foregoing
provision, the Board shall
have power:

(1) With the sanction of the
Government of Indis, to.
make such bye-laws as they
shall think proper for the
conduct of the business of
the Soctety and for the pre-
paration and sanction of
budget estimates, the sanc-
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tion of expenditure, the in-
vestment of the funds of
the Society and the sale or
alteration of such invest-
ment and any other purpose
that may be necessary or
expedient for the manage-
ment of the affairs and
funds of the Society and
the administration and con-
trol of the Central Institi-
tutes;

(ii) to appoint any Committee
or Sub-Committee as and
when necessary and with
such powers as the Board
may deem fit.

Introduction of Indian Culture n
School Curricula

2003. Shri Jedhe: Will the Minister
of Educatiom be pleased to state:

(a) whether any proposal to intro-
duce Indian Culture in the school
curricula from the Primary stage is
under consideration of Government;

(b) if so, the details thereo?; and

(c) when it is likely to be imple-
mented?

The Minister of Education (Shri M.
‘C. Chagla); (a) to (¢). The draft
syllabus on Social studies for classes
I to XI prepared by the National
Council of Educational Research and
‘Training includes aspects of Indian
culture,

The Council has sent copies of this
syllabus to State Governments for
their consideration and is also bring-
ing out texi-books based on this
#yllabus,

Cooperative Stores for Industrial
Workers

2054, Shri P, K. Kumnhan: Wil the
Minister of Labour, Employment and
Rehabilitation be pleased to refer to
the replv given to Unstarred Question

No. 655 on the 23rd Ferbuary, 1966

and state whether any cooperative
store has so far been opened in the
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Premier Tyres Lid. in Kalamassery,

Kerala?

The Minister of Labour, Employ-
ment and Rehabilitation  (Shri
Jagjivan Ram): No, Sir.

Shortage of Inland Covers

2085, Shri Vasudevan Nalr;
Bhri Warlor:
Shri Yashpal Singh:

Will the Minister of Commuanies-
tlons be pleased to state:

(a) whether it is a fact that inland
covers are not available in any Post
Office in Kottayam district of Kerala
State for the last one month;

(b) if so, the reasons therefor; and

(e) the steps taken to ensure suffi-
cient supply of inland covers?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganaths
Rao): (a) Yes Sir, there has been
some shortage,

(b) Inadequuate supply from Con-
trolier of Stamps, Nasik.

(¢) Arrangements were made to
rush supplies from the Nasik Stamp
Storg as soon as the shortage came to
notice. Adequale supplies have since
been made and the position is now
satisfactory.

Alleged Police Excemey in Kerala
Towns
2996. Shri Vasudevan Nair:
Shri Warlor:
Shri Yashpal Siagh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Government
have ordered an enquiry into the
police excesses at Balaramapuram
and Thrippoonithura; and

(b) it so, the terms of
thereof?

The Minister of State in the Minks-
iry of Home Affairg and Minister of
Defence Supplies in the of
Defence (Shri Hathl): (a) Yes Sir.

(b} No terms of reference have
specified.

reference



8657 Written Answers
Bhortage of ‘Wlter‘:'"l! in Viyyoor
J

2997. Shri Vasudevap Nalr:
Shri Warlor:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that there is
a shortage of water supply in the
Viyyoor Central Jeil, in Kerala State;
and

(b) if su, the steps being taken to
ensure sufficient water supply in this
jail?

The Minister of State in the Minis-
4ry of Home Affalrs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathl): (a) Yes, Sir.

(b) A proposal to supply water to
the Viyyoor Jail from the Trichur
‘Water Supply Scheme ig under con-
sideration,

Buicide by a Clerk of Aoccounts
Department

2998, Shrl Lakhmu Bhawani; Will
the Minister of Home Affairs be pleas-
&d to state:

(a) whether it is a fact that a clerk
of Accounts Department committed
suicide on the 12th March, 1988 at
Netaji Nagar due to frustration;

(b) if so, whether any inquiry has
been held in this regard; and

(c) whether the cause of the frus-
tration could be known?

The Deputy Minister in the Minis.
try of Home Affairs (Shri Vidya
Charan Shukla): (a) A clerk of the
Income-tax Office, Race Course Camp,
New Delhi, committed guleide.

(b) and (c). The inquiry is still
in progress.

Public Sector Undertakings

2999, Shri Siddiah: Will the Minis-
ter of Communieations be pleased to
state:

(a) the names of the Public Sector
Undertakings and other limited Com-
panies under the control of the Minls-
try of Communications;

24 (ai) LS—3.
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(b) the number of employees work-
ing in Class I, II, III and IV categories
in each of the undertakings and Com-
panies as on 1st March, 1966;

(c) whether reservation has been
made for Scheduled Castes and Sche-
dulei Tribes in each of them; and

(d) if s0, the number of scheduled
Castes and Scheduled Tribes in each
category ag on 1-3-19867

The Minister of State in the Depart-
meonts of Parliamentary Affalrs and
Communicaticns (Shri  Jaganatha
Rao): (a) There are two public
Undertakingg under the administrative
control of the Department of Com-
munications namely, the Indian Tele-
phone Industrles Limited, Bangalore,
and the Hindustan Teleprinters
Limited, Madras. Both of them are
run as private limited companies;

(b) to (d), A statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-5048/66].

Education Policy in NEFA.

3000, Shri Sidheshwar Prasd: Will
the Minister of Home Affalry be
pleased to state:

(a) whether it is a fact that there
is no uniformity in cducation policy
in NEFA,;

(b) il so. the rcasons therefor;

(c) whether the lack of uniformity
has resulted in a lot of hardship to
the students; and

{d) the steps ieken in the matter?

The Minister of State in the Minis-
iry of Home Affalry and Minister of
Defence Supplies In ths Ministry of
Defence (Shri Haihl): (a) to (d).
The general education policy in NEFA
follows the pattern adopted in the
rest of the country. However, the
question of medium of instruction In
the schools of NEFA from the pri-
mary stage onwards has posed practi-
cal difficulties. The Ering Committes
hag made certain recommendations
this regard and these are now under
examination.



Written Answers

Headquariers of NEFA

3001, Bhri Sidheshwar Prasad: Win
the Minister of Home Affalrs be
pleascd 10 state:

(a) whether steps are being taken
to shift the Headquarters of NEFa
from Shillong tn somewhere in

NEFA,

(b) if su. to what place and by
what time; and

(¢} if no decision has been taken
the reasons therefor?

The Minister of State in the Mimis-
try of Home Affairs amd Minister or
Defence Supplies in the Ministry of
Defetice (Bhri Hathl): (a) to (o).
There is no such proposal under con-
sideration at present.
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Export of Teleprinter Machines

Dr, P. N. Khan;
Shri Subodh Hansda:

Will the Minister of Communica-
tloms be pleased to state:

3009, {

(a) whether any attempt has been
made to export teleprinter machines
to neighbouring countries;
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(b) i so, to which countries; and

(c) when these are likely to be
exported?

The Minister of State in the De-
partments of Parllameniary Affalrs
and Commuanications (Shri Jaganatha
Rao) (a) to (c). The Hindustan Tele-
printerg Ltd. started production only
in April, 1861 and has not yet
achieved full indigenous production.
Steps have, however, been taken to
publicise the teleprinters manufac-
tured in India in two of our neigh-
bouring countries, namely, Nepal and
Ceylon. Two teleprinter machines
each have been supplied to these
countries in order to promote the
sales and show the high quality of
our products. Active steps will be
taken towards export promotion as
soon as a proper sales service organi-
sation has been eshtablished in the
factory.

Public Sector Undertakings

3010. Shri Madhy Limaye:
Shri Kishen Pattnayak:

Will the Minister of Labour, Em-
pleyment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question Nu. 1495 on the 28th
Nevember, 1965 and state:

(a) whether the term public sec-
tor covers undertakings owned and
controlled by State Governments; and

(b) whether they include Municipal
Undertakings like BEEST. (Bombay).
PMT. (Poona) and D.T.U. (Delhi)?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
fivan Ram): (a) This depends on the
context in which the 12rm is used;
the decision referred ‘. in the reply
glven ts Unstarred Question No. 1495
on {he 28th November 1865 is not ap-
plicable to the undertakings owned
and cuntrolled by the State Govern-
ments.

(b) The Municipal Undertakings
lite BEST (Bombay): PMT.
(Poona); and D.T.U  (Delhi) are not
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covered by the decision referred to
above as they are run by local autho-
rities which have been specifically
excluded from the purview of the
payment of Bonus  Act, 1985 under
section 32 (iv) thereof.
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Protein From Petroleum

%012, Shri Bubodh Hansda:
Bhri 8. C. Samanta;
* Shri Bhagwat Jha Asad;
Bhri M. L. Dwivedi:
Bhri P. C. Borooah:
Shri Bibhotl Mishra:

Wil the Minister of Education be
pleased to state:

() whether any rescarch {s being
made to make protein from petroleum;
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{b) if so, where and whether any
resu!t has been obtained; and

(c) whether any plant has been put
up foe1 this purpose?

The Minister of Education ,(Shri M.
C. Chagla): (a) Yes, Sir.

(b) At the Indian Institute of Petro-
lecum, Dehra Dun in  collaboration
with the Institute Francais Du Petrole,
Paris, protein concentrates have beem
prepared and tests are in progress.

The Reglonal Research Laboratory.
Jorhat, has isolated from oil well soil
samples some organisms for bic-syn-
thesis of protein,

{c) Mot yet, Bir.
et wafeerat i fvg fgamy furfre

3013. ot fuafe faw :
ot wo ATo faarel :

T oW, T mar gewte sy
aE T w FI w4 f

(¥) "t ag wv § fs warm
¥ (fagre) fodr & wfpag amoe ey
# frenfoni & forg oo fry o
fafax & ww Y @w g ¥ ofew
fowqrfo =fer §; of

(w) afz g, & w1 3
¥ & wwT & fm moere e
qyn o g ?

e, CrRaTT AT qeraie W
Tt (e we wgm )
(%) whurr & frvc &Y wmdl 0t
e 1643 g9fcar ¥

(W) agt a% & g1 aw 2



Written Answers

8667

gra f Rt § 1 gt i w
¥ Fw ¥e S gy fenfod
wrafas  wfmew 3 & W g
TeAE  faard § 1 81 =
sfcardl #1 W FORTC T it
a & wiw e & fao wmw W
feqr amdm

Aoy Al & wrEl 9t gales

3014. ot wy fewd -
s gfaaser & @
U s

w1 mesT Hfl 3 qEET,
1965 & acifed W d&T 4 F AT
¥ gy ¥ ooy qa €1 FO 541
fw .

(%) w1900 wWfEEl 1
wra-mfeem  wwd ¥ o e
e, 39 A1 ST AN aF AA-
T §, W I F WA 9T JANT
frmma ¢

(=) aofz g, @ fired s o,

(1) s® & ofremeT W
frad  frover § 7

TEwd Waem # Tew-AWl aer
sfremn W # sfaroan worow sy
(wirgret) : (%) ot g1 T wOER
W AWl 9C daw qAfAWi wTY
W

) W (1) Avww fer oy
sufwwl % & afiosw Y o v fam

Ty g1 ac W, 1068 WE F A
wied T EORTO ¥ OnfN
HAG WA & §WR9EW 9T W

MARGH 30, 1966

8668

Written Answers

Artificial Rain

3015. Shri Earni Singhji: Will the
Minister of Education be pleased to
state:

(a) the expenditure incurred on the
experiments on artificial rain during
1865: und

(b) the percentage of success
achieved?
The Minister of Education (Shri

M. C. Chagla): (a) An expenditure of
Rs. 12,068 wos incurred on the cloud
seeding experiments by the Couneil
of Scientific and Industrial Research.

(b) 80 per cent of the trials made
ir. 1965 indicated positive trend of
resulr
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Report of U.S. Experts on Graft

3019, Bhri Kolla Vemkatah:
SBhri M. N, Swamy:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the reports of the U.S,
experts who were [nvited and toured
the country in the last two months of
1084 1o find out the effective methods
to dea! with graft in services and
public Jife have been received by
Government:

b) i so, the main recummenda-
f.lnnl of the reports; apd
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{c) the reaction of the Government
on the recommendations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence *(Shri HMaihl): {a) to ().
Attention is invited to the reply given
to the Unstarred Question No. 217
in the Lok Sabha on 18-8-1865. The
report of the officer who came to ad-
vist @n the legal aspects of Investi-
gation and prosecution has been re-
celved. This report makes recom-
mendations relating to the legal, in-
vestigative and prosecutive aspects of
Government's anticorruption pro-
grammes. It containg recommenda-
tions relating to the organisation of
the Central Bureau of Investigation
and &lso matters of administrative re-

forms. Some of these recommenda-
tions have already been under our
consideration and some are on the

lines of the recommendations of the
S:nthanam Committee. The exami-
nation of the report is being com-
plented und it is expected that deci-
sions will be taken shortly.
Cultivation of Lang Aitacheg to
Fertiliser Projects

302¢. Shr{ Subodh Hansda:
Shri R. 8. Pandey:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether all the excess lands
attached to the fertiliser projects have
been put under cultivation;

(t) if so, the total acreage of land
put under cultivation; and

(c)
lands and-the
thuse lands?

The Minister of Petroleum and
Chemicals (Shri Alagesam): (a) All
available surplus lands with the
Fertilizer factories are either under
cultivat.on or are being developed for
cultivation.

(k) At present, about 350 acres are
under cultivation.

(c) The iand is being utilised for
cultivation of a varlety of crops, most

the yield per acre from those
amount Invested in
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of which have not yet sufficiently
grown up to give an estimate of the
yield. The investment, per acre, for
muaportart crops is as follows:

Crops Investment per acre
(approx.)

Paddy Rs. 160 to Rs. 500,

Banana Rs, 1,500,

Vegetables Rs. 200.

Arecanuts Rs, 350/-,

Cocoanuts Rs. 3000/-.

Tapioca Rs. 500/-.

Potato Rs, 800/-.

Sugarcane Rs. 700/-,

Groundnut Rs, 200/-,
“China Review”

3021. Shrl Subodh Hansda: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether Government still al-
lows the publication of “China Re-
view";

(b) if so, the reasons therefor; and

(¢) whether protests have
maode ‘o ban it completely?

been

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) and (¢). Do not arise.
Corruption Cases Registered in Delhd

3022. Shri Shiv Charan Gupta:
Sbhri Vishwa Nath Pandey;

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of complaints of
corruption cases registered with the
Directo:, Vigilance, Delhi Administra-
ticn during 1865;

(h) the number of complaints found
te be geruine; and

(c) the action taken on them®
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The Minister of State In the Minis-
try of Home Affairs and_lllllltﬂ‘ of
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Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).

1. No. of complaints of corruption cases reccived by the Director

of Vigilance, Delhi Admin’stration during 1965 1009
2. No. of complaints which werc anonymous/pscudonymous :.3(.
3 No, of complaint oot the Delny Adminatration. o . 104
4. No. of complaints which were vague, frivolous and prima Sacie

unsustainable . . ' . . . . . . 583
5. No. of complaints which were prima facie worth looking into 186
6. No. of complaints in which enquirics have been completed 91
9. No. of complaints which were refected after enguiry . 68
8. No. of complaints in which action was taken 23
9. No. of complaints which arc pending cngquiry . . 95

(r) ﬁ:{aartmenul action has been
taken in 10 cases and departmental
proceedings are pending in 13 cases.

Consumption of Petroleum and

Petroleum Products in U.P.

3028, Shri Vishwa Nath Pandey:
Will the Minister of Petrok and
Chemicals be pleased to state:

(a) the total consumption of petro-
leum and petroleum products in Uttar
Pradesh during 1085-88 so far; and

(b) the details thereof?

The Minister of Peiroleum and
Chemicals (Shri Alagesan): (a) The
total consumption of petroleum and
petroleum produets in Uttar Pradesh
during 1065-68 is estimated at about
714,000 Metric tons.

(b) It is regretted that the detalls
thereof cannot be disclosed since their
disclosuire is restricted under the
Defence of India Rules, 1962,
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Outstanding Telephone Revenue In
U.P.

3025, Shrl Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state:

(a) the amount of telephone reve-
nue outstanding at present in Uttar
Pradesh; and

(b) the steps taken to recover the
same?

The Minister of State In the De-
partments of Parllamentary Affairs
and Communications (Shrl Jaganatha
Rao0): (a) Rs. 14.79 lakhs on 1-1-1968
for bills issued upto 30-6-1965.

(b) Action has been taken to en-
force the disconnection of telephones
of defaulting subscribers, Other
special steps, such as, pursuing the
defaulting subscribers, recourse to
legal action, where necessary, are also
being taken to secure early settle-
ment.
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TFrade Unions

3026, Shrl P. R. Chakraverti: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether Government have con-
sidered the question of allowing out-
siders with political affiliations  to
hold office in the trade unions;

(b) how far the recent experiences
revealed the fact that the presence of
outsiders in the trade union move-
ment could not stop the emergence of
solidarity among workers who were

fully alive to the serlous nutional
crisis;
{c) whether Government have

-evolved any effectlive scheme to secure
an increasing association of the trade
unions in management; and

(d) if so, whether the trade unions
have been advised to take the intlat-
ive in training workers in organisa-
tional skills?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
fivan Ram): (a) The question of limi-
ting the influence of outsiders in trade
unions is being discussed by the
Labour Panel set up by the Planning
Commission in connection with the
various aspects of labour policy and
programmes for the Fourth Plan.

(b) The workers as a class showed
their solidarity in the national crisis
which the country wad to face in 1965.

(c) The policy of the Government
is to secure an increasing association
of the trade unions in the manage-
ment of industrial undertakings. The
scheme for Joint Management Coun-
cils has been one of the major pro-
grammes which mimed at securing in-
creasing assoclation of the trade
unions in management.

(d) The trade unions are aware of
the need for training workers in orga-
nisational skilis. The Central Board
of Workers' Education is also helping
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the workers to understand more
about their industry, their civic res-
ponsibilities and generally about the
skills required for making an effective
contribution to joint consultation.
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Holiday Home for Coal Miners

3027. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

{a) whether there is any proposal
to expand the holiday home for Coal
Miners at Rajgir;

(b) whether any holiday homes are
functiening at present in Madhya Pra-
desh, Orissa and Andhra Pradesh;

(e) if nmot, whether any arrange-
ment has been made in  the near
future to give such facilities to the
miners in those areas; and

(d) the other benefits which the
miners receive in the holiday homes?

The Minister of Labour, Employ-
ment and Rebabilitatien (Shrli Jag-
fivan Ram): (a) The Holiday Home
&t Rajgir is now functioning in a
rented building. A proposal to con-
struct a permanent building is under
consideration.

(b) No.

(c) Yes, attempts are being made.
to set up Holiday Homes at Puri or
Bhubuneshwar and at Amarkantak in
Madhya Pradesh.

(d) Batches of coal miners from
the Jharia Coalfield are taken to the
Holiday Home at Rajgir every month.
They enjoy hot-spring bath snd see
places of historical interest in and
around Rajgir. Free transport is
provided to take the workers to the
Holiday Home and back.
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Deposits under Bmall Savingy Scheme

3028. Shri Daljit Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tlons be pleased to state:

fa) the total amount deposited in
ithe wvarious Post Offices of Punjab
under the Small Savings Scheme as on
the 3lst December, 1965: and

(b) the compurative figurcs of other
Stutes for the same period?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a} The total amount of gross
deposits made in Post Office Savings
Bank and Cerlificates in the Post
Offices in the Punjab State during the

period from the 1-1-1985 1o the
41-12-1065 i= Rs. 46,73,25,0662
(b) State-wisc statistics are not

available.  Statistics for the different
I'ustal Circles are given in the state-
ment laid on the Table of the House.
{Placed in Library. See No, LT-5048/
661

Ford Foundation Grants to Indian
Universities

3029, Shri C. K. Bhattacharyya:
Will the Mhister of Education be

pleased to state:

(a) whether Fard Foundation has
given grants to Indian Universities
during 1965-86;

(b) the names of the Universities
receiving such grants; and

(c) the amount received by each
University?

The Minister of Education (Shrl
M. C. Charla): (a) Yes, Sir.

(b) and (c). The names of uni-
versitles—receiving grants from the
Ford Foundation and the amount re-
ceived by each of them are indicated
asg follows:

CHAITRA 9, 1888 (SAKA)
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1, University of Agricultural
Science, Bangalore, $61,250.00

2. Banaras Hindu University,
$79.500.00.

. Bombay University, $162,708.43.

Kerala University, $18,500.00.

. Delhi Ugiversity, $513.899.15

. M. 5. University of Baroda,
$250.000.00.

. Mysore University, $5,000.00.

8, Punjab Agricultural Univer-
sity, $130,000.00

9, Rajasthan University, $13,500.00.

Swamj Vivekanand

3030. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) the steps taken in contacting
the Government of US.A. to evolve
a joint scheme of perpetuating the
memory of the historical performance
of Swami Vivekanand before the
Convocation of the World Religions in
Chicago, U.S.A;

(b) whether Government have con-
sidered the question of setting up a
marble statue of Swamiji in the Art
Institute of Chicago, now occupying
the Hall where he made his first
appearance to interpret the messuge
of India;

(c) whether Government propose to
present a tablet to the Institute with
extracts from his first speech inacrib-
ed thereon; and

(d) whether Government have ap-
pointed a Committee to examine the
merits of different propasals in this
connection?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). No such
proposal is under the consideration
of Government. However, according
to available information, some effort
in this direction is being made by
the Vivekananda Vedanta Society of
Chicago with the support of some
devotees in India.

Exchange of Scientists

3031. 8hr1 P. R. Chakravertl: Will
the Minister of Education be pleased
to state:

(a) whether the Council of Scienti-
fic and Industrial Research has enter-

=W

-1
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ed into an apgreement with West
Germany and Britain for exchange of
scientists;
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(b) it so, how the travel expenses
will be met; and

(¢) tl;e terms of agreement and the
period for which it will hold good?

The Minister of Education
M, C. Chagla): (a) The Council of
Scientific and Industrial Research
have entered into arrangements for
the exchange of Scientists with the
German Academic Exchange Service,
West Germany and the British Coun-
cil, UK.

(Shri

(b) and (c). A statement is laid
on the Table of the House. [Placed
in Library, See No. LT-5040/66).

30, 1966 Written Answers 268~
Unemployed Women In

Andhra Pradesh

3032. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Will the Minister of Labour, Em-

ployment and Rehabilitation be pleas-
ed to state:

(a) the number of women candi-
datee (both graduates and non-
graduates) who have been registered
in warious Employment Exchanges in
Andhra Pradesh as on the 31st Decem-
ber, 1865; and

(b) the number out of them pro-
vided with employment assistance till
the end of December, 18657

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b). The
required information is given below:

No. on Live No. placed

. Register in employ-
Category of women applicants as on ment dflris;.g
Ir-12-65 the year
1965

Graduates (including Post-graduates) . 310 150

Matriculates (including Higher Secondary passed and Inter-
mediates) . . . . - . . . 2,313 5,33
Below Matric . 11,020 2,224
TotaL . 13.643 3.691

Postal Services in Andhra Pradesh Communications

3033. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communications
be pleased tp state:

(a) the number of v.liages covered
by Postal Services in Andhra Pra-
desh till the end of January, 1P6R-
and

{b) the mumber of villages pro-
posed to be covered by Postal Ser-
vices during 1668-877

The Minister of State in the Depart-
ments of Parliamentary Affairs and

(8hri  Jaganatha
Rao): (a) All the villages in Andhra

Pradesh have the facility of delivery
of mails. The position regarding the
frequency of delivery service as
obtaining in the State towards the
end of January 1966 is given below:

Daily

32716
Tri-weekly 1049
Bi-weekly 785
Weekly 545

The Postal Services were rendered

by 34 Head Offices, 1,277 Departmental
Sub Offices, 58 Extra Departmental
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Sub Offices, 2 Departmental Branch
Offices and 11015 Extra Departmental

Branch Offices at the end of January
1968.

(b) All the existing villages are
already covered by Postal Services.

Outstanding Telephope Revenue In
Rajasthan

3034. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of
tlons be pleased to state:

Communica-

(a) the total amount of telephone
revenue outstanding &t present 1n
Rajasthan; and

(b) the steps taken to recover the
same?

The Minister of Siate in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Rs. 3 lakhs on 1st January,
1966 for bills issued upto 30th June,
1965

{by Action has been tnken to en-
force the disconnection of telephones
of defaulting subscribers. Other
special steps, such as, pursuing the
defaulting  subscribers, recourse to
legal action, where necessary, are also
being taken to secure carly setile-
ment.

Unemployed Technical Persons in
Rajasthan

3035, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabllitation be pleas-
ed 1o state:

(a) the number of technical per-
sons registered in various Employ-
ment Exchanges in Rajasthan as on
the 31st December, 1965; and

it the number out of them pro-
vided with employment assistance till
the end of December, 18657
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The Minister of Labour, Employ-
ment and Rehabilitation (Shrl
Jagjivan Ram): (a) 2,522

(b) 1,116 registrants of this category
were placed in employment A during
the year 1865,

Grants for Oriya Llteratare
and Caltare

3036. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any grants were given
to Orissa for the uplift and preserva-
tion of Oriya Literature and Culture
during 1985-66; and

(h) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(by (i) An ad hoc grant of Rs. 500
has been given to Ganjam District
Drawing Master's Association, Ber-
hampur for holding Children’s Art
Exhibition and for conducting Child-
ren’s Drawing and Painting Competl-
tion.

(ii) It is proposed to give Hs. 25874
to the Government of Orissa for the
development of Oriya Literature.

Promotion of Orlya Dramas in Orissa

3037. Shrl Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any financinl assistance
was given to Orissa by the Sangeet
Natak Akademi for promotion ot
Oriya Dramas in the State during
1965-66; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Eduocatbon (Bhri Bhakt Dar-

shan): (a) No, Bir.
(b) Does not arise.
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Assistance to Colleges and High

Schools in Orissa

3038. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased 1o state:

(a) whether the affiliated colleges
and high schools of Orissa were given
any financial assistance for improve-
ment of pay scales of teachers during
1965-66; and

(b) if so, the detailzs thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Uni-
versily Grants Commission has given
the following grants to affiliated col-
leges for the improvement of salary
acales of teachers during 1065-86:

1. Stewart Science
College, Cuttack Rs. 4,437.00
2. Sundargarh Col-
lege, Sundargarh Rs. 7,387.85
No financial essistance has been
given for the improvement of salary
scales of School teachers during 1985-
86.

New Jemahari Khas Colliery

3039. Shrl Sarjoo Pandey:
Shri Indrajit Gupta:

Will the Minister of Labour, Em-
ployment and Rehabllitation be pleas-
ed to state:

(a) whether the Conciliation Officer
(Central) has given a decision in
regard to New Jemahari Khas Colliery
under a settlement dated the 15th
December, 1064 clause 8 regarding
various legal dues;

(b) whether the decision has been
implemented by the management; and

(c) if not, the action taken by Gov-
ernment?

The Minister of Labour,
ment and  Rehabilitation

Employ-
(Shri
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Jagjivan Ram): (a) The Conciliation
Officer (Central) gave his decision in
respect of the legal dues to the
workers under Clause 6 of a Settle-
ment dated 8th December, 1964 (nnt
15th December, 1064).

(b) No, Sir.

(c) The guestion of taking appro-
priate legal action against the manage-
ment is under the consideration of
Government. ,

Seminar on the Role of Panchayati
Raj in Edacation

3040. Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of
pleased {o state:

Education

be

(a) whether i is a fact that a
Seminar on the role of Panchayati Raj
in Education was held in New Delhi
during January, 1966;

(b) if so, the recommendations made
by the Seminar; and

(e) the reaction of Government

thereto?

(Shri
The

The Minister of Education
M. C. Chagla): (a) and (b
Seminar was organised by the All
India Panchayat Parishad--a non-
official organisation, who have inform-
ed the Ministry that the report of the
Seminar is nol yel ready.

(ry Does not arise,

Engineering College in Punjab

3041. Shri Ram Bewak Yadav: Will
the Minister of Fducation be pleased
to state.

(a) the number of Enginecring Col-
leges which are likely to be opened
in Punjab during 1966-67;

fb) the location thereof; and

{c) the funds allotted therefor?

The Minister of Education
M. C. Chagla): (a) Nil

(b) and and (c). Do not arise.

(Shrt
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Crimes in Delhi

3043. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. C. Borooah:
Shri Basumatarl:

Will the Minister of Home “Affalrs
be pleased to state:

(u) the number of burglaries, mur-
ders, attempts at murder and stabbing
cases separately in the Capital during
the last three months; and

(b) the number of cases in which
Government employees were involved
as culprits or victims?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charam BShukla): (a) and (b). A
statement 1s laid on the Table of the
House. [Placed in Library. See No.
LT-5851/86].

Cultural Centres in Punjab

3044. Shri Daljit Singh: Will the
Minister of Eduocatlon be pleased to
state:

(a) whether any financial assistance
was given to the Punjab Government
for the construction of Cultural Cen-
tres in the Stale during 1864-65, 1965-
66 und ullocalions made for 1986-67;
and

(h) if so, the details thercof?

The Deputy Minlster in the Minks-
try of Education (Shri Bhakt
Darshan): fa) Sir.

(b) Rupees 5,750/- during 1065-66
for the .onstruction of five open-Afr
Theatres under the scheme of “Open-
air Theatres in Rural Areas".

No allocations have, however, becn
made for 1966-67.

Assistance to Punjab for Publisbers,
Printers and Booksellers

3045. Shri Daljit Siagh: Will the
Minister of Education be pleased to
state the assistanze given to the pub-
lishers, printers and booksellers of
Punjab in the field of Social BEducation
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and Literature during
allocated for 1966-677

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): No such assistance
has begn given, nor has any alloca-
tion for this purpose been made for
1966-87. Howewer, under the prize
scheme for books written for neo-
literates, some books published in
Punjab have received awards and
have been purchased during 1965-66.

Waste of Engineering Talent

3046. Shrl Maheshwar Naik: Will the
Minister of Home Affairs be pleased
to state whether the extent to which
Engineering talent is being expended
on works which could be handled by
less qualificd technicians in India has
now been worked out and measures
to remove this national lacuna have
been taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl P. 8.
Naskar): While no comprehensive
asscssment of the extent to which
cngineering lalent in India is being
utilised in jobs that could be handled
ty less qualified technicians has been
made, a survey conducted by the
Council of Scientific & Industrial Re-
search regarding graduate engineers
in 22 establishments, as also the utili-
sation patterns in some areas suggest
that there is under-utilisation of
graduate engincers to some extent.
The Government have brought to the
notice of all Ministrles and all State
Governments the need for ensuring
full utilisation of srientific and techni-
eal personnel.

1865-86 and

Tyre Factory in Kerala

3047. Shri Vasudevan Nair:
Shri Warlor:
Shri Maniyangadan:

Will the Minister of Labour, Em-
ployment and Rehabllitation be pleas-
ed to state:

(a) whelher the Premier Tyre Fac-
tory at Kalamassery, Kerala State is
locked out;
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(b) it so, the reasons therefor; and

(¢) the steps taken by Government
for the normal working of the factory?

The Minister of Labour,
ment und  Rehabilitation (Shri
Jagjlvan Ram): (a) Workers have
been laid off and not locked out.

(b) and (e). It is understood that
the lay-off is on account of power-cut.
It is also reported that there is a dis-
pute between the workers and the
management over revision of wages,
dearness allowance etc. and that the
Labour Commissioner of the Govern-
ment of Kerala is engaged in concilia-
tion proceedings.

Employ-

Advance Increments for P. & T.
Officlals

3048, Shri Buta Singh:
Shri Gulshan:

Will the Minister of Communications
be pleesed to state:

(a) whether it is a fact that two
advance incremenis have been given
to the Posts and Telegraphs Officials
in Punjab Circle who served during
the recent Pukistani aggression in the
border towns as volunteers or other-
wise;

(b) whether it is also a fa-t that
the same benefit was not extended to
the officials of the Central Telegraph

Office, New Delhi, who served at
Jammu and Srinagar during the
aggression;

(c) if so, the reasons for this dis-
crimination; and

(d) the steps
matters?

taken to re:tily

The Minister of State in the De-

Rao): () No Sir. Only the cases of
certain officials working in the border
circles who displayed exceptional
courage and high devotion to duty
during the conflict are under consi-
deration.
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(b) No officials from the C.T.O. New
Delhi who served in Jammu and Sri-
nagar came up for special commen-
dation deserving grant of advance in-
crements,

(c) and (d). Do not arise,

Memorial to Shri Kunjalimarakkar

3049. Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
to set up a memorial to the Great
Mavigator, Shri Kunjalimarkkar in his
birth oplace Iringal (Kottackal) in
Malabar;

{by whether his ancestral home is
being acquired for this purpese; and,

fc) it so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S,
Naskar): (a) to (¢). The Govern-
ment of Kerala wanted to acquire and
preserve the house where Shri
Kunjalimarakkar was born, as a
memorial to him. But, they were not
able to do so, as the present owners
were not willing to part with their
family property.

Antique found in Jabalpar

3050. Bhrimatl Savitrl Nigam: Will
the Minister of Edueation be pleased
1o state:

fa) whether a 4000-year old antique
ha: been found in the Thevar village
of Jabalpur; and

{b) if so, the details thereof?

The Deputy Minister In the Minls-
try of Fdscation (Shri Bhakt
Darshan): (a) No, Sir,

(b) During a small excavation done
under the supervision of Dr Sankalla
of Deccan College some material
dating from 4ith Century BC. to #th
Century A.D. was unearthed.

24 (ai) LS—4.
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Pay scales of Survey of India
!‘Il'lllﬂwnl
3051. Shri 8. M. Banerjee:
Shri Daji: \

Wil] the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Survey of India employees have de-
cided to launch an all-kndip egitation
demanding upward revision of pay
sales, recognition of Union and re-
gularisation of services of contingency-
paid staff;

(b) whether Government have re-
celved any memorandum 1o this effect;

(e) if so, the steps taken by Govern-
ment to have negotiations with the
union representatives: and

(d) whether the demands have been
considered by Government, and if so,
the reaction thereto?

The Minister of FEducation (8hr!
M. C. Chagla): (a} and (b). The Sur-
vey of India Karamchari Class IV
Union bas threatened to take “direct
action” to force Government to take a
quick decision on the following three
matiers:—

(1) Upward revision of pay scales;
(2) Recognition of Union; and

(3) Regularisation of services of
contingency paid staff.

(¢) and (d). The question of re-
vising the pay scales in the Survey of
India has been considered on several
occasions in the recent past, and it
has been decided that it is not possible
to revise all the pay scales, which
were modified as recently as 1960 on
the lines suggested by the Second Pay
Commission. Individual cases are
however constantly being considered
by Government.

The Home Ministry is considering
rules for the recognition of Trade
Unions of Government employees. The
question of recognition of the Survey
of India Karamchari Class IV Union
will be taken up afler these rules have
been finalised.
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Contingency paid staff is required
to meet temporary requirements of a
seasona] and of g fluctuating nature.
These men are not required througn-
out the year; but as many as possible
are transferred to the regular estab-
lishment to meet requirements of a
permanent nature.

R.M.5. Headquarters of Mysore P. & T.

Circle
3052. Bhri S. M. Banerjee:
Shri Daji: -
Will the Minister of Communi-

catlons be pleased to state:

(a) whether it is a fact that there
is a scheme regarding bifurcation of
the RMS Headquarters of the Mysore
P. & T. Circle to form another RM&
division with Headguariers at Hu®li;
and

(b) if so, the reasons therefor and
whether any representation has beer
recelved against such bifurcation?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communication (Shri Jaganatha
Rao): (&) and (b). A proposal fur
the bifurcation of RMS ‘@ division
and the formation of a new RMS
division with headquarters at Hubli
was recently examined but it was ob-
served that the bifurcation of the divi-
sion was not justified according to the
departmental standards.

No representation had been received
against the proposal for the bifurce-
tion of the division.

Disciplinary Action against Survey of
India Employees

3053. Shrl S. M. Banerjee: Will the
Minister of Fdocation be pleased to
state:

(a) the tota] number gf employees
of the Survey of India, Southern Cir-
¢le, Bangalore against whom discipli-
nary aclion was instituted during
1959-60, 1961-62, 1962-63, 1963-64 and
1964-85;
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(b) the different punishments impes-
ed on the said employees with their
numbers during 1950-60, 1861-62, 16(:2-
63, 1983-64 and 1964-65;

(e} the number of persons against
whom disciplinary action was institut-
ed on the charge of -corruption/
embezzlement or mis-appropriation of
Government funds; and

(d) whether it is a fact that dis-
ciplinary cases .ncreased during .ne
period of office of the present Dire:tor,
Southern Circle?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). A staie-
ment giving the information is laid on
the Table of the House. [Placed in
Library. See No. LT-5852/66]

Post Office for Inderpuri Colony, Delhi

3054. Shri M. Rampure: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that there
is no Post-Offize in Inderpuri Co'ony
near Pusa Institute, Delhi which is in
existence for the last 15 years; and

(b) if so, when it is proposed to upen
u Post-Office there?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao: (a) No, Sir. A branch post-
office has been functioning in Inder-
puri Colony since 1-8-82.

(b) Does not arise.

National Science Councl]

3055, Shri Yashpal Singh: Wil the
Minister of Educatlon be pleasec to
state:

(a) whether the Association of
Sclentific Workers of India has called
for the establishment of an autonom-
ous National Science Council 10 inte-
grate all scientific efforts in the eoun-
try; and

(b) it so. Government's reaction
thereio?
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The Deputy Minister in the Mini-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) It is report-
ed by the General Secretary, Asso-
ciation of Scientific Workers of India
that at their annual meeting held
during February 28 and March 1, 1588,
the Council of the Association passed
a Resolution regarding setting up of a
Nationa] Science Counci]l and that the
Resolution has not yet been forwarded
to Government.

(b) Does not arise.

Long Term Prisoners

3056. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of long term pri-
soners who have become almost in-
valid due to their old age or diseases,
at present serving their convictions
in wvarious jails of India; and

(b) whether the Government intend
to release the old and infirm prisoners
before the term of their conviction
is complete?

The Deputy Mimister in the Minks-
try of Home Affalrs (Shri P. 8
Naskar): (a) The information is being
collected and will be laid on the Table
of the House,

(b) There is no such proposal under
consideration of the Government of
India.

Forelgn Collaboration In Fertilizser
Factories

3057. Shri Dasaratha Deb: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the number of Fertilizer Fac-
tories in India that are working in
collaboration with Foreigmers at pre-
sent;

(b) the percentage of shares of the
Foreigners in Indian Fertilizer Fac-
tories; and

(c) which foreign country enjoy
the largest share in the fleld?
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The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) None,

(b) and (¢). Do not arise.
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Pak. Inflitrators

Shri R. Barua:
Shri Liladhar Kotoki:
Shri N. R. Laskar:

Will the Minister of Home Affaire
be pleased to state the number of Pa-
kistani infiltrators who were deported
or sent back to Pakistan from Assam
during the last two months?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Detence Bupplies in the Ministry of
Defence (Shri Hathi): 2844,



3695 Written Answers MARCH

Development of Sanskrit in
Miaharashira

3060. Shri D, D. Mantri: Will the

Minister of Education be pleased (o
state:
(a) the total Ceniral assistance

Eiven to (i) the Government of Maha-
rashtra and (ii) the voluntary or-
ganisationg in Maharashtra, separale-
ly for the development of Sanskrit in
the State during 1985-886;

(b) the names of the organisations
to whom these grants were given
during that period; and

(c) the Central assistance proposed
to be given to the (i) voluntary or-
ganisations and (ii) the State Govern-
ment for the same purpose during
1988-877

The Depuly Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) (i) Rs. 42,000,

(ii) Rs 2,18,400
tb) 1.Deccan  College Post-Gra-
duate & Research Institute,
Poona.
2. All India Oriental Conference,
Clo. Bhandarkar Oriental Re-
search Institute, Poona.

3, Bhandarkar Oriental Re-
search Institute, Poona,

4. The Editor, Balasanskritam,
Bombay.

5. Vidarbha Sanshodhan Man-
dal, Nagpur.

f. Bharativa Vidya Bhawan,
Bombay.

7. The Editor, Bharatavani,

Poona.

8.Vaidika Samsodhana  Man-

dala, Poona,

(c) It is not proposed to allocate
amounts in advance for giving grants
to any voluntary orgenisation or State
Government during the financial year
1866-687. Grants will be given as oe-
fore to voluntary organisations insti-
tutions and State Governments on re-
celpt of specific proposals. However,
Government is committed to pay &
grant of Rs. 150,000 p.a. upto a period
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of ten years commencing from 1956-57
to Deccan College Post-Graduate &

Research Institute, Poona, for the
preparation of Sanskrit Dictlonary
Bused on Historical Principles.
Junior Technlcal Schools m
Maharashira
3861. Shrl D. D, Mantrl: Will tne
Minister of Education be pleased 10

state:

(a) whether some junior technical
schools are proposed to be opened in
Maharashtra during 1966-87; and

(b) if so, the detai's thereof?

The Minister of Education (Shrl .4
C. Chagla): (a) No, Sir.

(b) Does not arise,

Telephone Connections Penting in
Muharashira
3063, Shri D. D. Mantri: Will tne

Minister of Communicationg be pleas-
ed to state:

(a) the number of applications for
grant of telephune connectionsg pena-
ing in various telephone exchanges In
Maharashtra as on the 3lst January,
1686; and

{b) the steps taken to
the matter?

expedite

The Minister of State in the Depart-

ts of Parlk y Affairs and

Communicationg (Shri Jagamatha Rao):
(a) 62,400,

(b} Continuous efforts are being
made Lo open new telephone ex-
changes, increase the capacity of exist-
ing exchanges and lay underground
cables to the extent possible consistent
with the resources available.
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Telephone Exchanges in Maharashtra (c) if so, the details thereof?

3063. Shri D. D. Mantrl: Will the ‘The Minister of State in the Depart-
Minister of Communications be ment of Parllamocatary Affairs and
pleased to state: Communications (Shri Jaganathe

Rao): 3
(a) the number of telephone ex- {2) 238

changes in  Maharashtra as on the

31st January, 1968; (b} Yes.
(b) whether there is any proposal
to increase their number during 1966- fc) New exchanges are likely to be
67: and opened at the following places.
1. Bhadgaon . Igatpuri 17. Nerparsopant  25. Ramick
2. Bhiwapur 10, Jamner 18, Omerga 26, Sangula
3. Bhokardan 11. Jintur 19. Parenda 27. Seluo]
4. Bhuinj 12. Kalbadevi-Bombay  20. Parola 8. Shevgaon
5. Chitalengar 13, Kolhar 21. Poladpur 29. Tuljapur
6. Dapoli 14. Mominabad 22, Paithan 10. Via
7. Edilabad 15. Murud (Kolaba) 23. Purna 31. Vaduj
8. Ghuoti 16. Nilangs 24. Phondsghat 32, Wathar,

. in Iran's Off-Shore resolutions passed by the CB8.
oil Explnnlinnm e (Grade I) Officers and state;

. (a) whether it is a fact that deem-
3084. Shri P. C. Borooah: Will the o4 ggte of appointment is given to all
Minister of Petroleum and Chemicals ,miors of 1AS and other Services
be pleased to stiate: (including promotecs);

(a) whether it is a fact that il )
discovery by the Oil and Natural Gas h;r:“":o'.].me relnrg;cér not giving
Commission in Iran's off Shore Areas 2 acility to a C.5.5. officer on

_  his promotion as Under Secretary
has turned out to be only a red her Deputy Secretary: /

ring; )
i .cise result of the (c) whether it is also a fact that
E*;’I:;r;{i::'s:'rndmm” Government agreed in principle some

years back to give a deemed date of
(c) the expenditure incurred on the appointment to C.S.S. officers, but this

venture so far? is not being implemenied now; and
The Minister of Petroleum asd Che- (d) the reasong for not following it
micals (Shri Alagesan): (a) No. for the C.S.8 officers when it is being

followed in respect of officers of all

(b) Exploratory drilling is still in other organised Services?

progress and it is premature to ex-
press any opinion about the potentiali- The Depiily Minister in the Minls-
ties of the structures. try of Home Affalrs (Shri P, 5. Nas-

(¢) Rs. 6.84 crores upto 31st Decem- kar); (u) to (d). The Question pre-
ber, 1085 out of which the share of sumably refers to a resolution passed

) . in the General Body meetling of the
Ol and Natural Gus Commisslon 1 ces (Grade 1) Amnclation held on
the 23rd June, 1985, a copy of which
was placed on the Table of the House
Remhum: :" CAS. (Grade D on the 18th August, 1965, in reply to
unstarred Question No. 238
3065 Bhri M. L. Dwivedi: Wi ue
Minister of Fome Affairs be pleased “Deemed date of appointment™ men-
fo refer to the reports which appeared tioned in part (a) of the question
to various newspapers regarding the presumably refers to the ‘“yesr of
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allotment” which obtains only in the
two All India Services, viz.,, LA.S. and
1.P.5. The “year of allotment” in the
.case of these Services is intended to
determine the rclative seniority of

the officers belonging to  different
State cadres, In the case of Central
Services, the system of “year of

allotment” does not obtain,

As regards the Central Secretariatl
Service the need for a “vear of allot-
ment"” or a “deemed date of appoint-
ment” does not exist. Before the
constitution of the Service in 1931,
however, there were a large number
officers drawn from various sources
who were either purely temporary or
substantive holders of lower posts in
different departments of the Govern-
ment of India or under State Govern-
ments. When they were appointed 1o
the Central Secretariat Service, ihe
need arose for determining their rela-
tive seniority, and in doing so, il was
considered necessary to give due
weightage to their past service, To
achieve this, it was decided to arrive
at a “deemed date of appointment” for
every officer so appointed on the basis
of a formula which gave weighted
credit for service in posts carrying
a pay of Rs. 1,100 and above, posts
carrying a pay of Rs, 800 and above
and the total service rendered after
attaining the age of 25 years. After
the completion of the initial consti-
tution of the Service, the normal mode
of appointment to these posts has
been by promotion from lower gra-
des of the Service. These promotions
are made solely on the basis of merit
and the relative senority of the
officers is determined with reference
to the merit-ranking accordeg to them
by the Selection Committee,

Youth Hostels in Maharashira

3066, Shrl D D Mantr: Will the
Minister of Education be pleased to
state:

(a) the amount allotted to Maha-
rashira State for the construction of
Youth Hostely in the State during
1965-88;
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(b) the places where such hostels
have been constructed during the
above period; and

(c) the amount proposed to be given
to the State during 1966-67 for the
purpose?

The Deputy Minister in the Minis-

try of Education (Shri Bhaki Dar-
shan): (a) Nil. so far.

(b) and (c). Dg not arise.

Arrest of Nagas Near Jorhat

3067. Shrimatl Renuka Barkataki:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether it is a fact that a group
of Naga hostiles transporting arms
and ammunitions by jeep was appre-
hended near Jorhat in the second
week of March, 1986; and

(b) if so, the quantity of arms and
ammunitions seized?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b). On
the Tth March, 1886 a jeep carrying
six Nagas and containing 51 rounds of
live ammunition, 11 empty cartridges
and 5 chargers was apprehended near
Jorhat.

Ivin ¥ wiw yowar @w
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Financial Assistance to Border Biates

3070, Shri D. C. Sharma:
Bhri P. C. Borooah:

Wil the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state the amount of financial
assislance given to the border States
which have been affected as a result
of the recent undeclared war by
Pakistan, for rebullding of damaged
houses and for the rellef and rehabili-
tation of displaced persons and for
rebuilding the Industries?

The Minister of Labour, Employ-
ment and  Rehabilitation (8hri
Jagjivan Ram): A rsum of Ha 42830
lakhs has so far been given as Hnan-
cial assistance to the burder States of
Jammu and Kashmir, Punjab and
Rajasthan for rebuilding of damaged
houses, for rellef and rehabilitation
of displaced persons and for norma-
lizing the industries. Further finan-
cial assistance commensurate with re-
quirement will be given during 19668-
7.

Extension to 1.0.C. Officials

#071. 8hri 8. M. Banerjee: Will the
Mnister of Peiroleam and Chemicals
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be pleasedl to state:

MARGH

(a) whether it is a fact that exten-
slon of service is being granted to
senior officers of the Indian Oil Cor-
poration Ltd.;

(b) it 30,
officers; and

the number of such

(c) whether their posts could not

be filled up by promotion or recruit-
ment?

The Minister of Petroleum and
Chemiocals (Shri 0. V, Alagesan): (a)
to (c¢). Extension of service has been
granted. only to one senior officer of
the refineries Division and four senior
officers of the Marketing Division of
the Indian Ol Corporation Limited.
These officers have vast experience in
their respective fields of work &and
extension of their services was con-
pidered necessary in & developing
organisation like the Indian il Cor-
poration, in order to take full benefits
of the experience of these officers in
their specialised flelds.

Summer Institutes

3072. Shri R. 5. Pandey:
Shri Vishwa Nath Pandey:
Shri ¥ashpal Singh:

Will the Minister of Education be
pleased to state:

(a). whether Government proposed
to set up Summer institutes in the
country for Secondary Schools in the
fourth Five Year Plan;

(b) if so, the total number of such
institutes; and

(cy the total expenditure incurred
on the scheme?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Yes, Sir.
The Programme of Summer Institutes
for secondary school teachers initiated
in 1963 will be continued during the
Fourth ‘'lan period. About  T00
Spmmer I nstitutes are proposed to be
held durtay thal period
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() The tentative estimate is about
Rs. 2,266 crores.

Delhi-Rawalpindi direct Telegraphic
Circuits

3073. Shri Basummtarl: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
Posts and Telegraphs Board has ap-
proached the guthorities in Pakistan
for two direct telegraphic circuits bet-
ween Delhi and Rawalpindi to facili-
tate Indo-Pakistan Ministerial talks;
and

(b) if so, the reection of Pakistan
thereto?

The Minister of Btate in the Depart-
ments of Parliamentary Affairs and
Communijcations (Shri Jaganatha
Rao): (a) Yes.

(b) Pakistan Telegraph and Tele-
phone Administration also agreed to
the proposal but presumably on ac-
count of line trouble beyond Lahore,
only one circuit wag commissioned at
1300 hours on 2nd March, 1068 which
worked for about two hours and
cleared a few telegrams. Thereafter
the telegrams to and from Rawalpindi
were cleared wvia Lahore on the
normal New Delhi-Lahore telegraph
circuits.

Extra Departmental Employees of
P & T

3074. Shri Fedhe: Will the Minister
of Communlcations be pleased to
state: L]

(ay whether it is a fact that a large
number of Extra Departmental em-
ployees of the Posts ang Telegraphs
Department have no other source of
income but are “wholly dependent”
on the emoluments drawn as an Extra
Departmental Employees; and

(b) if g0, the number of such em-
playees in the Punjab District-wise?

The Minister of State in the De-
partment of Parlixmentary Affairs
and Communications (Shri Jaganatha
Rao): (a) and (b). The policy of the
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Government has been to employ as
Extra Departmental Agents only those
who have independent means of liveli-
haod. However, there may be some
cases where it has not been possible
to engage persons fulfilling this con-
dition. The number of Extra Depari-
mental Agents who are wholly de-
pendent on the cmoluments received
by them as Extra Departmental
Agents, in the Punjab Circle, district-
wise, is being collected apd will be
placed on the table of the Sabha in
due course,

Pay Flxation of War Service
Cangidates

?I‘T.'n. Shri Jedhe: Will the Minister
of Hbme ‘Affairs be pleased to state:

(a) whether it ig g fact that the
initial] pay of war service candidates
appointed to civil posts on a tempo-
rary basis which had already been
fixed vide para 2 of Offinea Memoran-
dum No. 6/14/40-CS, ~~.ed 26-8-1848,
were later on =~xed wvide Office
Memorandum M, 18/3/50-CS, dated
19-3-1951;

(b) whether it is also a fact that
pre-16-8-1947 incumbents were asked
to give their Option in para 2(iil) of
the prescribed form under the Central
Civil Service (Revision of Pay) Rules,
19047, for Selection of prescribed
scales;

(c) if the answer to parts (a) and
(b) above be in the affirmative, the
reasons for re-fixation of pay of such
employees after such a long period;

(d) the number of employees who
have been put to financial loss as a
result of this re-fixation,

(e) whether Government have re-
cently received any representation in
this connection; amd If 8o, the steps
being taken in this regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P, S,
Naskar): (a) No.

{(b) Yes.
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(e} Pay was required to be refixed
only in those cases where the initial
pay fixation was nnt in accordance
with the relevant grders.

(d) The required information is not
available but will have to be collected
from wvarious Ministries.

te) No representation from the
Government servants concerned has
been received recently. However, a
reference was recelved from an MP.
The correct position has been explain-
ed to the MP. Reconsideration of
any individual case or of the general
orders was not found necessary,

Automation in Industries

3076. Shri Dasaratha Deb: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
Calcutta cunvention of Trade Unions
held recently, has decided to observe
All India Day usgainst automation in
industries;

(b) what are the specific demands
put forward by them against the auto-
mation; and

{ey Government's reaclion thereto?

The Minister of Labour, Employ-
ment  and Rehabilitation (Shri
Jagjlvan Ram): (a) Yes.

(b) Main demands relate to banning
of imports of expensive machines for
automation, and discouraging 1t by
Government in view of unemploy-
ment and foreign exchange difficulties.

(c) The demands have been passed
on to the Ministries concerned for
consideration, .

Examination of India's Fertiliser
Programme by A.LD. Officials

3077. 8hri P, C. Boroocah: Wili the
Minister of Petroleum and Chemicals
be pleased to state:

fa) whether a team of top AID.
Officials recently visited India at the
instance of the authorities in the
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U.5.A. to examine India's
programme; and

fertilizer

(b) if 80, the result of their discus-
sions and the prospects of resumption
of ALD, assistance for the fertilizer

programme as they emerged from
their discussions?
The Minister of Peiroleum and

Chemicals (Shri Alagesan): (a) and
Ab). Some AILD. officials met officials
of the Departmeni of Chemicals a few
weeks ago. We have no knowledge
whether or not these officials had been
sent specifically to examine our ferti-
liser programme. The meeting was
purely informal and such matters as
resumption of A.LD. assistance for the
Adertiliser programme were not discuss.

Natiomal Loan Scholarships Scheme

3078. Shri Maniyangadan: Will the
Minister of Education be pleased to
state:

(a) the number of students declared
eligible, under the National Loan
‘Scholarship Scheme, for loan, in
‘Kerala State during 1065-66;

(b) the number of students who
were paid scholarship amount and the
reasons for the failure to pay to the
remaining students;

(c) whether the scheme is being

.continued during 1966-87; and
(d) if not, the reasong therefor?

The Deputy Minister in the Minls-
try of Education (Shrimati Boundaram
Ramachandran): (a) According to
the information received {from the
State Government, 1026 candidates
were selected against the State
quota of 1026 scholarships.  Ad-
ditional 105 scholarships out of the
unutilised quota of other Stales were
recently allotted to this State with
instruction to select 105 more candl-
dates out of their waiting list.

(b} Upto 22nd March 18686, payments
have been made by the State Govern-
ment to 553 candidates. The remain-
ing students have not yet executed the
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agreements prescribed for the release
of the loan-money. The State Gov-
ernment are, however, continuously
reminding the students to finalise the
execulion of agreement so that pay-
ment of the scholarships may be made
to them,
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(c) Yes, Sir,

(d) Does not arise,

Reservations of Seats ip Kerala
Colleges

3079. Shri Vasudevan Nalr:
Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether Kerala Government
have publisheq the report of the
Kumara Pillai Commission on the
question of reservation of seats in
Colleges for Backward Comamunities;

(b) if so, whether g copy of the
report will be placed on the Table;
and

{c) whether Government have taken
any decision on the report?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

{b) Copies of the report have been
placed in the Parliament Library on
29-3-1968.

(e) No, Sir.
consideration,

The report is under
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P. & T. Quarters in Ramakrishnapuram
New Delhj

3081. Shri Rajdeo Singh: Will the
Minister of Communications be pleas-
ed to state:

Ramakrishnapuram
Posts and Telegraphs Quarters in
Sector No. 6 have not been allotted
by the department on the plea that
water supply arrangements could not
be made by the Corporation;

(a) whether

(b} whether Government are aware
that the Corporation have already
supplied water in Sector No. 5 and
Sector No. 7 and Sector No. 8 lies in
between;
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(c) if so, the reasons for not making
water available there; and

(d) the loss in rent involved as a
result of non-allotment of the said
quarters?

The Minister of State in the De-
partment of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao); (a) Majority of the quarters
have been allotted, but the possession
will be given when the water supply
becomes available.

(b) Yes,

{¢) The Municipal Corporation
made water available to the CPWD
for 2,000 quarters. The matter of
distribution of water wag taken up
with the W. & H. Ministry requesting
them to allot water to some of the
P & T quarters in Sector 6 also, but
this could not be done, due to inade-
quacy of supply.

(d) About Rs. 38,000 per month,
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Released EmeTgency Commissioned
Officers

3084, Dr. L. M, Singhvi: Will the
Minister of Home Affairs be pleased

10 state:

{a) whether there is any proposal to
vaise the admissible age for released
emergency commissioned officers to
vnable them to appear for Central
vompetitive examinations for wvarious
HETVICES;

{b) if so, the nature of the relaxa-
tion; and

{c) if no such relaxation has been
made the reasons therefor?

‘The Deputy Minister in the Minis-
iry of ' Home Affairs (Shri P. 5.
Naskar): (a) to (c). A certain per-
centage of permanent vacancies in
the All-India Services and the Cen-
tral Services|posts, Class I and Class
I (non-technical), which are to be
filled by direct recruitment, have
been reserved for Emergency Com-
missioned and Short Service Regular
Commissioned Officers who have been
recruited since 1st November, 1962
and may be released from the Armed
Forces. For recruitment against the
reserved vacancies, the age limit has
been relaxed in favour of such re-
lecased officers to the extent that they
will be considereg eligible if, at the
time of joining the precommission ,
training, they were not overage for
the relevant service|post.

samadl & Wi wd w@ nd
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Granis {o Hindi Institations

3086. Shri Kishen Pattnayal:
Shri Maurya:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
grants to Hindi Institutions are not
made by the Ministry on unudorm
basis;

(b) if so, the reasons therefor; and

(¢} whether grants to all the Hindi
Institutions would be made on uni-
form basis in future?

The odeputy Minister in the Minis-
of Education (Shrl Bhakt
Darshan): (a) Grants to Voluntary
Hindi Organisations for propagation
and development of Hindi are given
on a uniform basis i.e. at the rate of
75 per cent. of the expenditure on
approved schemes,

(b) and (c). Do not arfse.

Vacancles in Class 1 and 1I Posts

3087. Shri Dhuleshwar Meena: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of wvacancies in
Class 1 and II posts in various depart-
ments of the Central Government
proposed to be filled through the
1LA.S. etc, Examination cenducted by
UPSC. in the year 1964;

(b) the number of appointments
made from among the candidates re-
commended by the UP.S.C. as a result
of LAS. Exomination in 1965;
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(¢) the number of posts lying
vacanty with the relevant departments;
and

(d) the reasons for nol fllling up
these vacancies?

The Minister of State in the Minis-
try of Home Affairg and Minister of
Defence Supplies in the Mipistyy of
Defence (Shri Hathi): (a) 187 vacan-
cies in the Class [ Services and 30
vacancies in the Class II scrvices were
proposed to be fllled in the various
departments of the Central Govern-
ment on the results of the LAS, etc.
Examination, 1964,

(b) 183 to Class 1 posts and 24 Class
11 posts.

(c) A statement giving the informa-
tion is laid on the Table of the House.
[Placed in Library. See No, LT-5883;
861.

(d) The allotment of candidates to
the different services is made on the
basls of the ranks of the candidates
in the merit list and the order of
preferences for the various services
expressed by them. If some candi-
dates cannot Ye appointed for varlous
reasons, such as, refusal tp accept an
appointment, medical unfitness, etc.,
cvonsequential  adjustments become
necessary in the alloiments of other
candidates on the basig of ranks ana
preferences. After a certain lapss of
time it is administratively not feasi-
ble to make such adjustments. There-
fore, after a certalp date, no further
appointments are made and the vacan-
cies are carried forward to the next
examinations,

1210 hrs,

CALLING ATTENTION TO MATTER
OF URGNT PUBLIC TMPORTANCE
RerorT StArvATION DEATS I ORiss.

Shri Kapur Bingh (Ludhiana): 1T
call the attention of the Minister of
Food, Agriculture, Community Deve-
lopment and Co-operation to the
following matter of urgemt public
importance and I request that he may
make a statement thereon:—

“The reported starvation deaths |n
Orissa.”
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Mr. Speaker:
Minister,

Shri 5. M. Banerjee (Kanpur): 1
want to make a submission. Kindly
hear me . . .

Now, the hon. Food
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death in
Orissa (C.A)

Mr. Speaker: I have called the hon.
Minister now.

Shri 8, M. Banerjee: I want to
make & submission not about the
statement but generally about the
calling-attention notice AIn=
terruptions).

Mr, Speaker: Order, order. 1 find
that hon. Members stand up and hold
the House fo ransom and they do not
allow me even to proceed. Now, I
have called the hon. Minister and
let him make the statement that he
wants to make,

Al PR W WEATT : gATE FTHI
¥orwgwa gt 3, s % fr gm
uTY A fraeA AT Aawa §

nww AENET ¢ !m'ﬁm'-raﬁl
Y, ww A e dm e £

The Minister of Fm-d' Agriculture,
Community Development and Coope-
ration  (Shri C. Sobramaniam):
Government have seen reports in
the papers of the debate in the Orissa
Assembly on the alleged deaths due
to starvation in the village of Deo-
derah in Kalahandi district of Orissa.
The information received from the
Orissa Government shows that on the
matter being raised jn the Orissa As-
sembly, the Deputy Minister. Reve-
nue, QOrissa Government and two
other members of the Orissa Assembly
visited the area to check up the condi-
tions, They found that test relief
works and other labour intensive
works had been taken up extensively
in the affected area providing emp-
loyment to a large number of people.
They also found that the able-bodied
persong in the village mentioned were
working at the test relief works. They,
however, noticed that the general
conditions of the women and children
in the wvillage were not very satis-
factory. They were informed by the
villagers that nine deaths mostly of
children had taken place in the
village during the previous fortnight.
These deaths were reported to be due
to ailments and according to the wil-
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lagers the deceased persons succumb-
bed to the ailmenis because of pro-

longed mal-nutrition {m L

wUAT (3379) : T ®1E & gWT 9T)
The Orissa Government have taken
steps to intensify the relief measures
in the area. They have arranged for
distribution of cash doles and have
also arranged for free distribution of
rice. To combat mal-nutrition, a
mbobile medical health unit with ne-
cessary staff, milk powder and medi-
cines has also been sent to the affect-
ed area.

Orissa is one of the States which
have been affected by drought in
1965-66, The rainfall over some
areas of the State hag been deficient
and according lo the estimate made
by the State Government, in the
Kharif crop grea the crops have been
damaged glmost completely in about
18 per cent and partially damaged in
about 36 per cent of the total area.
According to g Central Team headed
by an Adviser to the Planning Com-
mission which visited the State, the
districts which were worst affected,
are Buolangir, Korapet, Kalashandi and
Sundargarh. Parts of Sambalpur,
Cuttack and Dhankanal districts have
also been affected by drought, The
Team has reported that the main pro-
blem in the Orisss State s one of
finding employment for the lower in-
come groups than of finding food. The
State Government have siarted a
number of scarcily relief works in
the affected areas by which employ-
ment is provided to the people. With
regard lo supply of food, the people
in Orissa are mainly rice-eaters. The
State Government have started g sy-
stem of monopoly procurement and
have opened a large number of distri-
bution points for making rice avail-
able to the public at reasonable
rates. The quantities of wheat
which have been asked for by the
State Government are being made
available to them. In addition, State
Guovernment have alsg placed 10

]
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quintals of rice at each block head-
quarterg for free distribution to old
and infirm people and to young child-
ren who cannot earn wages by work-
ing at the scarcity relief works. A
scheme ©of distributing milk reconsti-
tuted from milk powder to the vul-
nerable groups nmamely children from
0-5 and expectant and nursing

8718

- mothers is to be drawn up for Orissa

State ghortly and as soon as some
quantities of milk powder which are
expected from abroad, become avall-
able, the scheme of distribution of
milk to these vulnerable groups will
e started.

ot firsry qzATaw : 9 A W -
TN TR EN § QENTAR € AT TE
gy

wYEw wAlEw ;. urg § w6l B
w1 v At €

Shri Kapur Singh: Do Govern-
ment propose to take such steps as
might be acceptable to this House to
fix overall responsibility for this
{ragic state of affairs?

Shri C, Subramanlam: Generally,
for the purpose of bringing to the
notice of the Centra] Government and
also for taking steps, the responsibi-
lity is that of the State Government.
Whatever resources are asked for
from us, in the context of overall
responsibility we try to make avail-

able those resources to the extent
possible.
Shri Ranga (Chiltoor): What spe-

cial assistance are the Union Govern-
ment offering to the Stute Govern-
ment, and would whatever assistance
the Union Government as well ag the
State Government offer to the people,
be channelled not through the usual
channels, political and administrative,
but through some non-political and
entirely scrupulous and honest chan-
nels such as the Ramakrishna Mission,
which was utilised by my hon. friend,
when he was a Minister in Madras,
when there was a faming in Rayala-
seema?
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Shri C. Subramaniam: In this 1

‘would rather depend upon the State

-pdministration than take decisions

fram here, because at the village and

wvarious other levels, they have their

own agencies; if they think that some

other agency should be utilised, it

for them to find out and do so.

Shri Ranga: It is for him also.

can advise them.

Shri C, Subramaniam: 1 shall cer-
tainly tell them that this arrangement
should be made. But ultimately it is
their responsibility as to what ad-
ministrative machinery or other volun-
tary agencies they would use in their
State.

With regard 1o the assistance which
we are giving, first, we are giving
financial assistance for the running of
these relief works up to certain limit
laid down by the Fourth Finance
Cummission, the State Government
have got to take the liability; after
that it is shared on a 50:50 basis.

With respect tp despatch of wheat
from the central quota, whatever
quantities are asked for, taking into
account the requirements of the other
States, we make them available to
the State. In January, we gave them
3,000 tonnes, in February 7.500 tonnes
in March, they wanteq more and we
are giving them 14,500 tonnes. In
addition to this, milk powder and
vilamin tablety also are being sup-

He

plied to various states. These are
being obtained on a gifi basis
from various countries. We are

making arrangements for distribution
of this milk powder and witamin
tablets in Orissa also.

Shri Ranga: What steps have Gov-
ernment taken to see that they do
not go into the black market?

Shri Maheswar Nalk (Mayur-
bhanj): In the Statc Assembly, the
Deputy Minister, Revenue, made a

statement to the effect that 9 children
had died in the area he had visited;
he had also said that the health of
women and children was deteriorat-
ing. May I know why prior steps
had not been taken to prevent
scarcity conditions actually develop-

30, 1966 death in 8720
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ing? What purchasing power are

Government trying to give to these
people so that there may be no

further  deterioration in  their
condition?
Shri C. Subramaniam: To Orissa

also, front the Centre we sent a team
to maKke an on the spot investigation
of the actual state of affairs arising
through draught. On the basis of
that, we have made recommendations
to the State Government that various
steps be taken, Most of these are
being taken.

st femrr azamaw  IEET ¥ W
TR FT ARG

Shri C. Subramaniam: This
very difficult vear. No doubt, it
the responsibility of everybody to
see that no calamity occurs as a
result of this, But in all these matters,
the Central Government will have to
depend upon the reports from the
State Government, and most of the
action will have to be initiated by
them.

is a
is

st wrmdy ( fgwe )@ T AR
o T 7, A1 42 e 7

st for gzt @ ST wOR
q¥ H Tl T @A F} g g,
wifs et wirmn ¥ fagem oo
faeeft A A Ty &1 gy wmeEw foed
4y, 367 #1 93 fam | ewANA & AL
# I fower TATET K & w7007 A
oYy wEArd ¥ Wy A X e
gt § | o8 wEATT § O\ TW A EE 4T
¥ foran g & fF qEwEr e A
s Rt gy Ay e g

wit wrTey ;oW

it nq famd (F7) e 3
qT T WY |
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T AT BTET : §1T 8T WEATC
g '

ot fem qeamw ;AT o
wH frmrgm & fom ¥
wT wrg wefaal Y qEed ¥
| mamrer wa-fefaam # oo o
T 9EET § | T ER W S s
w®

TG APWIT ®EE : OF, 69 |

it fasrr qeamw o AET E oW
- 2§

ifw T ¥ et A s
QAT F1 faTw Wy 0 A e
£ 5 o o7 W T S E A AW
R uE ar g § 1 I e o e
T & aY 99§ amea Ag & froew
+T ¥ morgd A Y w1 0 U ag
E sk o

WEIR AT WA W19, HAT

ot e geomaw g T
g
Bhri Ranga: He should make the
position known To them, Sir. This is
what the Government is doing. This
information is to be given to the
«Government. The poor people, the
children and the women, are dying
£Veén now.

=t fwm wzmaw ¢ ww e agw
At wgrew A wgm foar a1 f& ool
= #.

Wt Ay ford: w Afer A

qTd WET: G Y qAE 6L

st gwen WA woww : ool @
wgrar sk auaft & o

st ferm wEaww @ wTTEr 4T

g fr faeslt a a7 0 age A
24 (ai) LS—5

Orissa (C.A)
w7 91 frs affar § goew oW
g ot &7 en & o v oy @ &
9t 1 wg ¥ fir 3T & S A oA
g ¥ | qEEd § v S § avoew
femw mff & | sz @ T oW
JETET AZT EEAT 4r | Afww gy owd
fad 36 w7 &1 IErW W ® 0
ez AW 1 T aw Y wraw  foan
¢ | T ¥ Tew AW ¥ AT W A
w b o T gw S
v HEgy §—

The Centre seems to have a
wrong impression that this sur-
plus in Orissg was exportable
surplus, It is not exportable
surplus; it is marketable surplus.

wagHag g gt g &
wF WA i & F97 & AT
qg ? W gEAAHE S A S
¥t gamoa §ifwr

ot Tt ZATT AT OT ¥ H

of TuAEw gww s HET
wEET FH.% @it § TH wen IO
&t 7

ot avrdt & wet wPET ¥ oag
A WAl § e fEvm gramw &
W AT FTET TG F AT AT
w7 garen fzar § WY W A AT
# < § w37 & IAT gy HA A
ag @A A w0 G fE T g
gar g k7 afx f, A ow
fadmart Ta @TFTT 9T @@
¥ ar ¢ 7
Shri C. Buobramanlam: 1 already
read out, and It is not as if . . .

G e qeamme WA &
I gy wew w1 9 fam @ M
ofggem v’ @ Wi k1 AR
W amt pelir Bt T
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Mr. Speaker: Order, order, Tq W o m"[ oY =TEvE o
Shri C. Subramaniam: It is not as &7 &% % ’ % arht mfew &%
if either the Orissa Government or @ ngl AT 97 TTAT

the Orissa Assembly are not taking
notice of this, All these matters
were raised in the Orissa Assembly,
and the Minister visited, and on the
kasis of hig wvisit he has submitted
@ report also and 1 have read it out.
Therefore, it is not as if no action
is being taken. On the other hand,
every action is being taken for the
purpose of seeing that these unfor-
tunate incidents do not recur. Parti-
cularly the women and children are

properly taken care of. ( (Imterrup-
om).

Shri H., N. Mukerjee (Calcutta
Central): 1 beg you to allow some

discussion on this matter either by
way of an Adjournment Motion or
anything which you choose to decide.
It is a cruel thing to see that these
poor people are dying. The Minister
has gone on record. It is a most
cruel thing: the infants are dying of
malnutrition, which is a cruel thing.
Could we not have a discussion? Let
us find out the truth. The children
cruel than that? And we are pro-
ceeding here listening to this kind of
thing. Let the Government tell wus
something about it. Let us have a
discussion on the matter and let the
Government tell us what the facts
ire.

Shri 5, M, Banerjee: The Adjourn-
ment Motion is there.

o T HAET Migay (Feamm):
et | fww

q&mmwﬁmﬂﬁmﬁmz

WX ®T TEANTA W94 U § ® W
d FAT T W Wien @
Tra  fArwew, ag ag ®ad 7

Shri C, Subramaniam: Malnutrition
is under-feeding; starvation is no
feeding at all. It is a fact that in
our country, even under normal con-
ditions, 30 per cent of the population
iz supposed to be suffering from
malnutrition, It is a fact, and it is
unfortunately a very sad fact, and we
have to improve the situation fur-
thcr;  particularly  because of the
drought conditions, this situation be-
comes serious, and that is why we
are taking all ameliorative measures
possible to get aid, even though I
am maligned or getting this aid from
other countries. Taking into account
the human conditions prevailing here,
we are getting aid for the purpose
of meeting the situation.

To T wAge Wiigar LEd
AT ®T W9 gAr @ 9 ) wdv
WEE W T TELATA B T

wtaw wpEm ;. SN oEEe
fear &

To TM  wANgT WifgEr ;SR
feeger orama adf fer 1wl
v T wwﬁwﬂm?
W AT wATA #1 9E 8% 1w
A W AT oAmer At W qR
Uy HAET & oar g o ¥ wEew

WMo TM  wANgY wifgm . F F
w at e femr & 5 wow &

WqAT WA AHETS |

o wgew & wwEn f
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2 Fr fdd @@ T W
7 WEE T g1 anom? Wt
g maer WX qer & W aEd

a1 fea-fem fawmndt § g a@h ?

LI
"R AR

Shri C. Subramaniam: These are
not my words. I have quoted the
reports from the Orissa Assembiy, I
have not sent my team to investigate
into it.

TAFT T A4

Mr. Speaker: The question is
hypothatical  whether deaths from
prolonged malnutrition would be in-
cluded in starvation deaths, because
Dr. Lohia feels that if the minister
admits thes: are deaths from starva-
tion, probably the responsibility of
the Centre would be enhanced,

Shri C, Subramaniam: These
not starvation deaths.

To TR wAgT wifgar: &
s A gm s e w
b 4 mﬂft#fﬁﬁ‘wﬁ'&ﬁ
g arad ¥ fagw ow e af
& w o kR wT vl me
w v &5 faar oo oA fee
w7 o foeerd war o fea-fen
fawmt & @ et #

waw wgwa ;. ag  frg dfoew
t

wo M wAgT Wfgw : wy
¥% AT WE | wm A
farmramedr

ot fsw oo™ =4 vy
F1 Afay

v wgwm : fF pw w
faar & 1

are
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st fewm gz : OF FAH 9T
W A gears Ag & &t fee
frg ov 37 ?

wWo TM wAgY wifgm ;. WW
gt wEEw A v % @ E On
& A% dfT & w7 W@ g o

——

12.28 brs.
PAPERS LAID ON THE TABLE

AnNuAL Accounts of IIT, BoMBay

The Deputy Minister In the Minis-
try of Education (Shrimatl Sounda-
ram Ramachandran): On behalf of
Shri Chagla, 71 beg to lay on the
Table a copy of the Annual Accounts
of the Indian Institute of Technology,
Bombay for the year 1964-86 along
with the Audit Report thereon, under
sub-section (4) of section 23 of the
Institutes of Technology Act, 1961,
[Plwced in Library. See No. LT-50390
61,

NOTIFICATION UNDER THE ALL
Sexvices Acr, 1851

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Sbri HathD): [ beg to lay
on the Table 5 copy of Notification
No. G.S.R. 307 published in Gazette
uf India dated the B8th March, 1966,
making certain amendment to the
Indian Police Service (Probation)
Rules, 1054, under sub-section (2) of
sestion 3 of the All India Services
Act, 151, [Placed tn Library. See
No. LT-5040/66".

Rero:1 oF ENQURY 0 T OWER BADJINA
COLLIFRY ACCIVENT

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawas KEhan):
1 beg to lay on the Tabhle a copy ol
the Report of Enquiry on the fatal
accident at lower Badjna Colliery,
Dhanbad on the 11th Januarv, 1866,
[Placed in Library. See Mo. LT=-
5041.08].

InpIA
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12284 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to re-
port the following messages received
from the Secretary of Rajya Sabha: —

(i) “In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
nesg in the Rajya Sabha, I
am directed to return here-
with the Appropriation
(Railways) Bill, 1966, which
was passed by the Lok Sabha
at its sitting held on the 24th
March. 1966, and transmitted
to the Rajya Sabha for 1a
recommendations and to
state that this House has Do
recommendations lo make to
the Lok Sabhg in regard to
the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (8) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Appropriation
(Reilways) No. 2 Bill, 1966,
which was passed by the
Lok Sabha at its sitting held
on the 24th March, 1866, and
transmitted to the Rajya
Sabha for its recommenda-
tions angd to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bin."

—

1220 hrs

COMMITTEE OF PRIVILEGES
FourtH REPORT

Shri S V. Krishnamoorthy
(Shimoga): I beg to present the
Fourth Report of the Committee ©of
Privileges.

]
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12294 hrs.
ESTIMATES COMMITTEE

NINETY-SIXTH AND NINETY-SEVENTH
REPORTS

Shri A. C, Guha (Barasat): I beg
to present the Ninety-sixth and
Ninety-seventh Reéports (Parls 1 and
I1) of the Estimates Committee on the
Ministry of Transport—Bombay Port.

1229} hrs,

JOINT COMMITTEE ON OFFICES
OF PROFIT

FourtH REPORT
Shri G, N. Dixit (Etawah): I beg
to present the Fourth Report of the
Joint Committee on Offices of Profit.

1229 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS
Twenty-third Report
Shri K. N. Pande (Hata): I beg to
present the Twenty-third Report of
the Committee on Public Undertak-
ings on Indian Airlines Corporation,

New Delhi.

12.30 hrs,
ELECTION TO COMMITTEE

The Deputy Minister in the Minls-
try of Education (Shrimati Soundaram
Ramachandran): On behalf of Shri
Chagla. T beg to move:

“*That in pursuance of sub-sec-
tion (1) (xii) of section 19 of
the Visva-Bharati Act, 1851, read
with clause (5) of Statute 10 of
the First Statutes of the Univer-
sity, the memberg of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Samsad (Court) of the
Visva-Bharati for the next term.”

Mr. Speaker: The question is:
“That in pursuance of sub-sec-
tion (1) (xii) of section 19 of
the Visva-Bharati Act 1931, read
with clause (5) of Statute 10 of
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the First Statutes of the Univer-
sily, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themsclves to serve as members
of the Samsad (Court) of the
Visva-Bharati for the next term.”

The motion was adopted,

12.30} hrs.

RE. FOOD SITUATION IN WEST
BENGAL

Mr. Speaker: Members may now
put questions on the food situation
in West Bengal.

Wt wowm fag (f0em ) o
T wgx & % e § wra Ay

The Minister of Food, Agricuiture,
Commaunity Development ang Coope-
ration (Shri C. Sobramaniam): Sir,
I thought I made it clear. There was
a shorlage in the production and
there is g gap between the supply
and demand. That is why we are
supplementing whatever is available
in West Bengal with wheat which is
Weing supplied from the centra] re-
serves. T have also indicated that as
far as Calcutta is concerned the ration
was reduced during November be-

CHAITRA 9, 1888'(SAKA)

Situation in West
Bengal

cause of the difficulties with regard
to the availability of wheat due to
the puuse in the Pi. 480 arrivals. It
was reduced o g tota] supply of 1900
gramg per week. Now it has been
stepped up to 2000 grams per
week, which is the quantity supplied
except in one place, in all the other
areas. Onmnly 2000 grams per week is
being given in Delhi in Kanpur, in
Madras, in Coimbatore and in all the
other statutory rationed gareas. 2000
grams is the maximum that is being
given in all these places, whatever
might be the content with regard 1o
wheat and rice. That limit has beer
now reached in Calcutta. Therefore,
from 1800 grams it has been raised to
2000 grams and wrders have been is-
sued i1 regard to that. In modifled
rationed areas, where there is no sta-
tutory rationing, they were giving
1500 grams and now il has been step-
ped up by another 300 gramg and the
people there would be  given 1800
grams per weck. This is the main
thing. And, to meet this demand on
this basis, whatever extra wheat js
available we are making awvailable to
West Bengal Government.

Shri 5, M, Banerjee (Kanpur): Sir,
on page 5 of the statement the Minis-
ter says:

8730

"l am sure that with gll these
steps taken by the West Benga'
Government to incresse the avai-
lebility of foodgrains to il
public, the situation in that Staie
should improve counsiderably.”

Then he says:

"Government of India is in con-
stant touch with West Bengu!
Goverament and all possible me:-
sureg will be taken to help the
West Bengal Government to meet
the difficult situation in that State”

This means, Sir, it is admitted by the
hon. Minister that the situation in
West Bengal is difficult. T would like
to know whether he is aware th** on
6th April 5 call has been given 'or a
day’s hartal despite the assu- nce
given by the Chief Minister bec-'we

- —
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tae United Leftist Front fee] that the
quota asked for by the Government
of West Hengal, the quota which is
actually needed to feed the people of
West Bengal, that is not being given
by the Centre; if so, | would like to
know what is the demand of the Gov-
ernment of West Bengal, what is the
demand placed before the Union
Food Minister by the United Leftist
Front and the actual supply by the
Centre to West Bengal. I want to
know what is the difference between
the two,

Shri C. Subramaniam: 1 am afraid
food ig being mixed up with  other
things. As far as food is concerned,
the Chief Minister of West Bengal
phoned me up twice saying that he
had discussions with the United Leftist
Front leaders and that this increase
from 1900 grams to 2000 grams per
week in statutory rationed areas, on
a par with other siatutory rationed
areas in other paris of the country,
and alse the increuse by 300 grams,
from 1500 grams to 1800 grams per
week in modified rationeq areas, has
given general satisfaction. As far as
that is concerned, they would require
an additional quantity of 25,000 tonnes
of wheat, which they asked for, ang 1
have agreed to give thal—it is not
only 25000 tons, on calculation jt was
found that they would require 30,000
tons and 1 have agreed to give this
extra 30,000 tong needed for the pur-
pose of meeting this requirement.
They are asking for the release of all
persons who have been charged with
murder, arson, looting and all thosc
things. They are asking for the re-
lease of these persons who have been
nrrested for these things and also
varlous other things in which they
veore involved. As far as food is con-
.eerned, I would like to give this as-
suranee to the House that everything
. possible, particularly with reference
1o the general food situation in  the
country, is being done and the West
Bengal Government alsa are taking
all possible steps to meet the situa-
tion
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Shti Indrajit Gupta (Caicutta
South West): The Central Govern-
ment has stated more than once,
through the Food Minister, that only
ong lakh tons of rice can be sup-
plied to West Bengal this year. On
page 3 of the statement the Minister
has said:

“A quantity of 4.30 lakh tonnes
in terms of rice has been so far
procured and it is expected that
West Bengal will be able to achie-
ve the target set for itself.”

-

want to know, since the target set
is 11 lakh tonnes and only 4.30 lakh
tonnes have been procured by the end
of March, is it not quite clear to the
Food Minister that the State Govern-
ment's procurement target is never
going to be reached and, therefore,
with one lakh tonnes of rice which is
promised from the Centre, based on
the assumption that the procurement
in the State would succeed, the gquan-
tity will now prove to be totally in-
adequate? Will he, therefore recon-
sider the question in that light sincc
procurement in the State has failed?

Shri C. Sobramaniam: Since the
West Dengal Government is the best
judge on this matter of procurement,
thev are stili  confident that they
would be agble t5 reach this procure-
ment target. The hon, Members he-
longing to the hon. Member's party
and varlous others have extended
their cooperation particularly for pro-
curcment from the bhigger hoarders
who have not yet delivered their
stocks. I am sure if that cooperation
1s also coming forward, apart from
the efforts of the Government of West
Bengal, they will be able to reach the
target. 1f it is not reached. at that
time we may have to review the si-
tuation and see what further hag to
be done.

Shri Indrajit Gupta:' What is the
time, what is the target date?

Dr. Ranen Sen (Cal:utta East): Pre-
viously, last year, the total amount of
ration in Calcutta industrial area was
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more than 2000 grams. Then there
was g cut and it was reduced to 1800
grams and now raised to 2000 grams.
The maip demand of the ULF leaders
in regard to food is to increase this
quantum g little more than what has
been offered by the State Govern-
ment. They ask only for wheat and
not rice. For some time past the hon.
Minister for Food has been saying be-
fore us. not only informaly but also
in the House, that he can relase any
amount of wheat for West Bengal.
They do not demand rice, they want
only wheat. Of course, they want
some kind of an assurance in the near
future in regard to rice also, There-
fore, in view of the statement of the
hon. Minister about ' releasing any
amount of wheat tv West Bengal, 1
hope a little more wheat, about 100
grams more, will be made available
to West Bengal. Since thig is the de-
mand of the people, may I ask the
hon. Minister tp look into the whole
thing afresh and see that 5 deadlock
is averted in West Bengal on the 6th
April.

Shri C. Subramaniam: I would
very earnestly appeal to hon. Mem-
bers to consider this. We have fixed,
as far as the ration quantum jz con-
cerned, apart from the question of
how much quantity of rice and how
much of wheat, that in the statutory
rationed areas we should stick to this
2000 gramg &s the maximum. Because
of the very difficult situation we have
to restrain consumption and we
should have controlled distribution.
Now, on what basis should 1 discri-
minate in favour of Caleutta and say
that thev should get more than 2000
grams when in Delhi we give only
2000 grams, in Madras only 2000
grams, in Coimbatore gnly 2000 grams
and in all the statutory rationed areas
only 2000 grams. 1 have no douby this
will have further repercussions also
As far as manual labour is concerned
apart from this an aditiomal quantity
is given. That is quite g different
sning altogether. Therefore, 1 would
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appeal to hon. Members not to insist
on this extra 100 grams. After all, it
» #mall quantity compared to 2000
grams being given per week, taking
into acocunt the overall situation and
the supply position in all the other
statutory rationed areas and the great
difficulty even for this supply. Even
though hon. Members on the other
side have been objecting to PL 480,
al] this is from PLA480, supplies and
we have to depend upon the arrival

of PL. 480 supplies even for the
supply of wheat.
Shri H N. Mukerjee (Calcutta—

Central): I am sorty, the ways of
Government appear to smack of
horse-trading methods, because con-
cesslon is coming in annoying drib-
blets only when pressure is there, and
that is why there is this gquestion
of hartal on the 8th of April Gov-
ernment waits for this kind of pres-
sure and then glves some kind o.
concession. This is a sort of thing
which wil] not work. 1 ask, why is
it even at this point of time Govern-
ment of India does not exercisc its
good offices with the Gowvernment of
West Bengal in terms of the assu-
rance which the Prime Minister had
earlier given to some of us, that
popular committees would be -et up
at different levels in order to assist
in the work of procurement as well
as the distribution of foodgrains?
Without this kind of thing, whatever
the Government is trying to do on
appear would not produce the ryght
results, and I want an assurance
from the Government of India that in
regard to the setting up of popular
committees at different levels to helo
procurement and distribution the
Government of West Benga! would
be told what is their duty.

Shri C. Subramaniam: 1 wum sure
the hon. Member would not charge
the Government of India that we
have not taken any steps or tha! we
have not moved In the matter. I am
sure the hon. Member js aware of
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the action we have taken. Now the
question is whether all-parties om-
mittees should be set up. As a matler
of fact, a step has been taken by ine
West Bengal Government and & com-
mittee at the State level his already
been appointed. If further cum-
mittees have got to be appointed t
the district level, block Jevel and the
village level, I am sure the Com-
mittee at the State level, when it
meets, can take that decision. With
+reference to the total situation in
West Bengal, with reference to pro-
curement and distribution, if cons-
tructive suggestions are made in ihis
Committee, I have no doubt in my
mind that the West Bengal Govern-
ment would actually respond tu it. T
am sorty, the hon. Member said tha:
there is horse trading. As a matter
of fact, I would like to know on
which side there is horse trading.
The West Bengal Government have
increased the ration to the ievel
which is available throughout the
country. Now, after having reachod
that level, they want 100 grams mory,
which I8 not @ significant quanlity.

I would llke to know on which side-

e horse trading now.

WMo tw wwge wifgar | wE-
TR g wEET F FET 2 O SAE,
ST W W § WA § wAEA
vkt £\ wad, § B0 gMT TA O,
STty i | WA TA Ry ArE 1 AT
10 THT A | CHF HHEI Fad 7
25 §wEram o W {40 dEer
W WY IE1 F §I9 QTG WS HEET
&yt =R s e s i S
W AT 7T 2, Y W WETET T -
T FT G AT A Ay A & e
fe w1 ¥ el e af § O
AT W N ¥ F A A A
oW Y g wy A o e &
rrer o fear 7 25 dwm o
40 &wwr T

'
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Shri C. Subramaniam: I do not
know what answer I have to give to-
this. Am [ expected to give any
opinion on this?

= An hon, Member: Answer the ques-
on.

Shrli C. Subramaniam: I have ne

answer to give,

Mr, Speaker: 1 have not followed
this,

WMo T weigT wifgat : gew
W, T W% R E 1 5w
wriait wT Tz £ 7

W wgw W fer s
fifo | femdr Amgw, &4 vt ammr
o @¥ g g

ot vy fawg (wi) @ &
- (") v

W agtew & e w7 Awar
E?

o TR RAET Wifger @ oy
I wE W A, ¥ oWy A e
AR & ame w1 A ofy & ot @
T AW AT T A 25 dwEren
40 #FE & W TN F A
w9t T & drewr S e
ATt §, oW FwEET WA ATH
¢ @ el wemm W FnATEr ST T
§ e % WA A xw amm wy freraar
¥ fau feow i a=d 8, dey
g R, I & Ot oW WY g

gt W & 7 e wrhETd @
TR gita? O A ww qw
o

Shri C. Subramaniam: After tak—
ing into account the general availabid-
lity in the country, we make avail—
able to the State Government &
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.
much ag possible according to their
demand. 1f the hon. Member thinks
that we are going to yield to pres-
sure or violence alone, then perhaps
the hon. Member cxpeots that I
should refuse anything they ask for,
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Shri Dinen Bhatlacharya (Seram-
pore): This is a very important issue.
We must be given a chance,

Shri Dinen Bhattacharya: We have
ecome only toeday. We must be given
a charce, I am interested in this
matter, The hon. Minister has made
a wrong statement.

Mr. Speaker: Order, order. I can-
not help it,

Shri Dinen Bhattacharya: He is
giving a wrong impression as if we
are demanding discrimination bet-
woen one State and another, He is
making such statements,

Mr. Speaker: Order, order, He will
kindly resume his seat.

Shri Dinen Bhattacharya: I will
sit down, But my appeal to you is
to give me & chance to correct the
statement.

Mr. Speaker: I am sorry, I cannot
allow it

CHA'TRA 0, 1888 XSAKA)
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Shri Dinen Bhattacharya: He is
creating wrong impression in the

country that we in West Bengal are
asking something special,

Mr. Speaker: Will he listen to me
or not?

Shri Dinen Bhattacharya: T will
listen, But, at the same time, 8ir,

1 would request you to listen to me-
also,

Mr. Speaker: He will kindly sit
down. 1 will ask him to do it, If he
feels that the statement given by the
Minister is wrong, he can write to
me.

Shri Dinen Bhattacharys: I will
wrile to you and then you will give
me a chance. But, in the mean time,
everything will sppear in the paper,
people will read it and a wrong im-
pression wil] be created.

Mr. Speaker: 1 am not going to
change the procedure for his sake.

Shri S, M. Banerjee: Sir, 1 rise on
a point of order,

Mr. Speaker: Order, order. Time
is wasted so much.

Bhri §. M. Banerjee: How is so
much time wasted?

Mr, Speaker: What is the point of
order?

Bhri 5. M. Banerjee: My point of
order is this,

Bhri SBheo Narain (Bansi): What is
the rule?

Bhri 8, M. Banerjee: Rule 376.

Mr. Speaker: No, it is not a gene-
ral rule that every time....

Shri §. M. Banerjee: Sir, kindly
hear me,
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ot ®o Wle wANi: WO w@mwE
ot w7 g ¢ R & 9 e 9w
& § WIWA WOGT 9T ar gw At 3
aT &1 ¥ qor fF g% S ¥ wrfa
2w Atfew feur & 1 wed wq fe
wifar wima Afen o w7 fagr
¢ wfem og w2edie fMmT 2z @ E
oo 9T % R qmy e § Agfag
& frara & ag frr fr fameiar wrfer
gdvm femr a1 o foey fde W
fear @1 I WA gEO o @
¥ Fraw ¢ B faam wgrend off o
qrdt w fawm w@ g A fom aw &
MY Redr & FaC wifaw gaw §
forrer am o1 IR W@ fomm aw
fr oz foe @t omir @, qot s d
| WA IAE AR Ay @ wwod
QY Wi ¥ wed £
W WA © IR A w2EHe
& fau =TT fear &t & e
wT faqr aft M w1 wawm Afam A
are @ WYX a7y g afed fs 376 gafadr
@t # i g 39k A% aAmiE arE Wi
[ KT ART E | ATEE WTHG  WTET
ferwy fodrz w3m st oz & 0. .
(srwam) . & F @ ) f57 qF
am g
“A point of order shall relate

to the interpretation or enforce-
ment of these rules...."

Shri 8. M. Banerjee: Kindly read
“what is mentioned next,

Mr. Speaker:”....or such Articles
of the Connltutmn Hs regul.'n.e the
"business of the House......

g oaiv | T AR
sam  ifag

ol gFA W WWETT : WsIW
uﬁwﬁmﬂmm&ﬁ E\fzq

Tee 'Net rbonrdt-d
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Wt g fay - wew  wEmm,
wTod fragd & wf @ew § andar 2
fe afs a9 o=y angfa® arfas
feam A7 o= & gw oy # O
wenfa off TEE e wor 8
sow o W oedfr o

Interruptiong * * *

Mr. Speaker: This will not go on
record—four hon, Members talking
at the same time and spoiling the
record.

St TAEAS giew (ITOaiET)

e wgrd, Wy fawy aga w1 am
qr FEE | gw afiwE ...

WO A WE ;. uE W &r
AT gg wat § oawew 1@ Wik ¥
% N Iwaw aw A, o

%2 % &7 gar adr a1 & Iaat Fev A
T A%aT |

ot w fomd 0 & ami % A
q1 1

OOR AT : 6T Ig A AT
HTHAT § IAGT aCH £qTT G A

ot wq foad . o AW
fae @@ & &1 g T=an @, ATAETH
ar fae ml of

3
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oW wga o Ay A e e
ATHAT | U A7 AT S5 |%AT |

ot o fag ;& ag i
T @A grEw ¥ fv ge oA g
T Afaw feww dgw e ¥ e
g7 @ R W W oA Tty o
IAFT IATEA W | TO7 AT A
fasre # 4 arf F1 5 ¥ I3 AT
Iy wEEer # g SR 3 A, Wi
fer g™ sy gre ey a1 fie gl
&5 6 1 AW gw wOR gEiA
o framA & fF 4 arfer &Y 5 W
I W g gew  SwA @ e
fge |

wEM WY . T2 TR

Tt 21
Shri U. M, Trivedi (Mandsaur):
This is a very good suggestion, If the
‘House agrees and you agree, the
House should rise at 5 o'clock on
that day. It is a very good occasion.

Mr. Speaker: If the House agrees,
-we can rise at 5 o'clock.

Some hon, Members: Yes.

Mo T wAgT Wfgwm W
A e fg gw A R fge
de Afedr afe g ¥ oA o
Lo B 4

1251 hrs,

*DEMANDS FOR GRANTS—conid,
Ministey or Derence—contd.

Mr_ Speaker: The House wi'l now
take up further discussion and voting
on the Demands for Grants relating
to the Ministry of Defence. 2 hours
and 35 minutes remain.

Shri Harl Vishnu Kamath (Hoshar -

gabei): At 3 o'clock the Home
Minister i3 to make » statement.

- [
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Mr. Spaaker; How long will the
hon. Minister like to take?

The Minister of Defence (Shri Y.
B, Chavan}: A minimum of 45
minutes.

Mr. Speaker: I will be calling him
at a quarter to three.

Shri Harl Vishnu Kamath: That
statement will be after this or before?

Mr. Speaker: We can take that up
after this, if the House so «desires.

Sbri Bhagwat Jha Axad  (Bhagel-
pur): Yes, Sir; that may be taken up
after the reply iz over.

Shrl 8. M. Banerjee (Kanpur): Sir,
we have not followed, who will reply
to what.

Mr, Speaker: The Defence Minis-
ter will reply to this debale at a
quarter to three and finish by 3.30
Then, there will be the Home Minls-
ter's dtatement. Bhri Surendro Pal
Singh may continue his speech.

Shrl Surendra Pa' Singh (Buland-
shahr): Mr. Speaker, Sir, I wos say-
ng yesterday that since we have had
an opportunity of having a first-hand
experlence of fighting Wwith the
Chinese and the Pakistani armies, we
shoudd now be able to make a proper
assessment of all the strong and weak
points of the two arimes and on the
basis of that assessment and also on
the strength of the Information that
we may have received from our in-
telligence ani  other  sources, we
should be able to formulate and evolve
our own military strategy in order to
prepare our arme] forces fully to meet
the danger from across the borders.
After all. It is not necessary that we
should alweys purchase military im-
provements through boundless waste
of human blood. Thk progress, in
my opinion, should come from the
power of human thought end reflec-
tions.

*Moved with the recommendation of the Presidest
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Having made these few remarks of
4 general nature. I would now like to
draw the attention of the hon. Defen-
ce Minister to two or three matters
of importance which witally concern
our defence preparations, and the
morale of our grmed forces. I will
first of all, say a few words on the
subject of border roads because I
do feel that this is a subject of very
great importance, particularly now
when there is no actual fighting
going on on our borders and we
should pursue this matter more vigo-
rously than we have done so far.

We have been given statements and
assurances in the House on a number
ol occasions lo say that all was going
on well with the Border Roads Orga-
nisation and that the work of cons-
truction of new roads was proceeding
satisfactorily. We have never really
felt satisfled with these assurances
because side by side with the infor-
mation provided by the Government
we keep on getting news, disquiet-
ing and contradictory news, from other
sources like the press etc. which
gives us the information that all is
not well with this organisation and
that the projects are sometimes held
up because of the lack of co-ordina-
tion between the various agencies
which are responsible for making
the roads and sometimes because of
the paucity of funds and s0 on and so
forth. So, we cannot really assess
what really is the position amd we
want the Defance Minister to throw
more light on the subject and tell us
how this work is progressing. Our
difficulty in making a proper assess-
ment of the performance of this or-
ganisation arises fram the fact that
from the various reports and other
information placed before us we can
never really find out whether there
is any proper schedule of work lald
down for this organisation; whether
any eannual targets are set for them
and whether those targets are achiev-
1 or not. For instance, T will just
resl a few lines from the Report
of the Transport Ministry for the
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year 1965-66 which reveals the posi-
tion more clearly. On page 60 of
that Report we are told that the
total length of the 20th feet wide new
roads to be constructed by this orga-
nisation is 5,341 miles but the date
by which this task is to be accom-
plished ig not given. Actual length
of the roads constructed up to 30th
November, 1965 comes to 1.553 miles,
that is, roads of the proper specifica-
tion o 20 feet width. This shows
that during a period of six years
only one-third of the actual target
has been achieved. This, in my opi-
nion, ig rather a slow progress and
since we have not got the ful] in-
formation, I do not know whether
the Defence Minister will be able to
elaborate on "this point and tell us
whether he himseM is satisfied with
it or not. At least we feel that the
work is going rather slow.

I we just indulge in a bit of ari-
thmetical caleuletions, something
rather interesling is revealed. 1 will
just quote a few figures. The length
of roads constructed up to 30th Sep-
tember, 1964 is 1,133 miles as per
information given in the report of the
Transport Ministry for 1964-85 and
the length of new roads constructed
up to 30th November, 1965 is 1,553
miles. If we subtract this 1.133
from 1,553. the figure comes w
420. This shows the achievement of
this organisation during the year 1968-
86, that is, 420 miles—whatever that
may mean.

Despite all that is said in praise of
this organisation from time to time,
I do feel that its work is golng very
slow and some wvery important and
sensitive parts of our border areas
are still without rosds. That impe-
des the work of our armed forces
whenever they are called upon to
operate in those areas and the pathe-
tic example of the Mizo Hillg trouble,
which is very fresh in our memory,
goes to show how things went wrong
in that area. It is within our know-
ledge that as early as 1963 proper
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warning was given to the Govern-
ment that some trouble was brewing
in that area and that may explode at
any moment; it was necessary that
roads should be built in that area as
early @g possible. Unfortunately,
that warning was not headed and the
result is before us. Our armed forces
«contingent had to march on their feet
tor as much as 10 to 15 days to reach
the trouble spots, It took them,
in my opinion, about four to five
times more time to quell that rebel-
lion than they would have taken nor-
_mally if good roads had been there.
"That is an example of how things can
go wrong in those areas if we do
not built a proper net-worth of roads.

13.00 hrs.

Apart from the strategic and mili-
dary importance of these roads, roads
are also important in these backward
areas for the economic Jevelopment
o! these regions. It is, after all, also
the right of those people who live
there to demand good roads and
‘better means of communication for
their cconomic development. If roads
are built, it will lead to economic
development of those areas and the
betterment of the living conditions of
the poeple who live there and if they
are better off and prosperous and
happy, naturallv :hey will give more
co-operation and help to our armed
forces in times of an emergency than
they will do it they are poverty-
stricken and backward. More often
than not they co-operate with the
encmy and not with the Indian armed
forces, So. once n7a:n 1 will implore
the De'ence Minister to give more
attention to this matter and expedite
the work of the Border Roads Or-
ganisation as much as porsible.

The second point which T want to
refer to is the question of the pay-
ment of fiving bountv to our fliers in
the Air Force [ feel what iz being
given to them n~w as fiving bounty
is most inadequate. 1 will just ouote
a few fgures. In 1946 our Pilot
Officers ang Flight Lieutenants etc.
were getting Rs. 1,800 per year as
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flying bounty, and Squadron Leaders
and Wing Commanders were getting
Rs. 1,500 per year. In 1962 a revision
took place as a result of which this
bounty was raised from Rs. 1,800 and
Rs. 1,500 in the case of the officers I
have just now mentioned to Rs. 3,000.
This was a substantial increase, 1
admit; but then the asdvantages of this
increase were more than offset by
the phenomenal rise in the cost of
living over this period of 12 years.
Therefore, aclually this rise dkd not
amount to much, and I Yeel that what-
ever they are getting now is hope-
lessly inadequate and the Gowvern-
ment should pay more attention to It
I think, in recognition of the men-
torious services rendercd by the Air
Force in our recent encounter with
Pakistan, something ought to be
done for the Force as a whole and
one way of doing it is that ths
bounty should be subsiantially n-
creased. It is o matter of shame
when I have 1o say that even coun-
tries like Pakistan and Indonesia and
1 believe one or two other peigh-
bours of ours, are paying much more
than we are paying to our flving
men hy wav of flying bounty. The
other advantage o! raising the flying
bounty is this; We will be attracting
better human stuf to our Indian Adr
Force. Tt is very necessary. Because
of technical advancement flying con-
ditions have drastically changed.
More ard more faster planes and the
wespon systems too have become
more complicated and sophisticated,
and s such, thereforr more and more
intelligent persons are required to
handle them. It is most desirable
that wa should make it worth their
while to join the Air Force,

The other nni=t 1 want to bring to
your notice i» about family accommo-
dation for th: armaed forces. In mv
opinlon enough attemtion has not
been given to this subject as is due
to it berause thiy 18 a subject which
i verv dear to the armed forces per-
sonnel. The Government policy on
this matter has been very inconsis-
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tent. They have never actually gone
all out to solve this problem once
and for all. The authorised accom-
moedation for Officers is 100 per cent;
in the case of JCOs it is 50 per cent
amd in the case of other ranks 14 per
cent. We know for a fact that the
available accommeodation is far short
o thg authorised accommodation, I
request the Government to make a
special note of this fact and do some-
thing quickly to make up this defi-
ciency.

In this connection a survey was
carried out by the Defence Ministry
in 1957-58. The survey revealed that
at the rate at which we were pur-
suing this matter it would take wus
more than hundred years to provide
the requisite accommodation for our
armed forces personnel. The pro-
gress is very slow  indeed. Some
more efTective steps should be taken
to chas. this matter. Whenever some
big projects were taken up, they were
invariably given up due to paucity of
Yunds or for other reasons. This may
be a small matter, but it is something
which is verv dear to the hearts of
our Armegd forces. I, therefore, re-
quest the Government to take up this
matter seriously.

The fourth suggestion is about re-
settling the ex-servicemen on our
tanders. 1 fully support the sugges-
tion made yestenday by the Maha-
raja of Blkaner that we should inha-
bit all our border areas with ex-
servicemen as early as possible and
we should arm those people. This
matter has been ralsed several times
in the House. We do not know what
the Government is doing about it. It
i* very necessary to do this and I
think from this measure three -
vantages will accrue.

First, by so doing we will be
solving the problem of resettlement
of ex-servicemen to a great extent.
Secondly, it will put an end to the
espionage activities bv our enemies
on our border areas. Thirdly, if these
people are provided with arms, we
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will have a well-trained and well-dis-
ciplined clvilian population all along
the border which will take care of
the border intrusions. They will also
give us early warning of such enemy
sctivitles on our borders.

Shri Hari Vishnu Kamath: Ex-IN.A
personnel also.

Shri Surendra Pa] Singh: 1 will
briefly mention about our Navy alsa,
though the case of the Navy was ably
and forcefully put Yorward by Mr.
Raghunath Singh yesterday. After
81l that he has said, T have very
little to add. Navy is still receiving
a step-montherly treatment Assu-
rances are given to us from time to
time that necessary steps are being
taken to augment the strength of the
Navy and to make it a more balan-
ced force and to give it more teeth
etc. But we are not satisfled with
the progress made so far. Our main
difficulty is that of replacement of
old ships, as most of our ships have
reached a stage when they should
be discarded as scrap. Apart from
those assurances, we would like to
know from the Defence Minister as to
what steps are being taken to pro-
cure surface craft from anywhere in
the world. Now new ship has been
sdded to the Navy since 1962, What-
ever is being manulactured at Maza-
gaon Dock is not likely to be avail-
abie till 1973, The question s, in
pddition to Mazagaon Dock Frigate
project, are we doing anything else to
get surface crafts from somewhere?

As far as submarines are concerned,
1 am sorry to have to observe that
the Defence Ministry has not Rone
very much forward from the days of
Mr. Krishna Menon. Up till now
there was at least a mention of the
word ‘sumbrarine’ in the reports.
Now this word has been completely
omitteq from the 1085-68 Report.
There is no mention of sibmarine at
all in the new Report. I do not know
why this matter has been left out of
the report. We have a vTeeling that
only lip service is paid to this matter.
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1 could request the Defence Minister
tn say once and for all whether any
efforts are being made to secure sub-
marines and, if so, what are the
results thereof.

About our aircraft carrier Vikrant,
1 want to say that it sea-hawk
planes have becomg obsolescent and
are soon to become obsolete. I will
request the Hon, Defence Minister to
tell us what is happening about the
replacement of those planes. The
Sea-hawks had become obsolescent
when they were purchased by us. 1
believe that some npegotiations were
going on with the British Govern-
ment sometiine back Tor the thin sky
—hawk planes. We do not know
whether this deal has gone through
or not. It is very necessary to pro-
vide the aireraft carrier with proper
planes, and a proper escort of sub-
marineg and smaller crafts like des-
troyers and frigates. With these
words [ support the demands of the
Defence Ministry.

]
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1 Ffea
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fox sy wimw, mgsm TR fE
TAnE i aiffem o fggem
® fag ad | g I A w3
fr ST ag @ v | g7 I &
wifee wefafrgwm &1 & geva
ag ¥ § s wwder (e Amafon
FEWAT ¥ § Iuk 69 Ig W A
2 fe ag 3w dwr & ammw dfw gRET
) 2uwr | cufom 1975 § wa MR
fedm fraz o1 o fer o aY 8
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% foer T | AT we fRT e O
s et aar & qn f5e 9w Al
T qEAET FUr |

& W geufa § vy e w6
¥ qF &Y T wgAT AR £ Ay ag fw
oy w5 5 gETd goar & darfoat
it @ ) gl wowed ¥ wrvETEET
w7 favams & | &fes 7w oz amgy ¥ fe
& g € durd & g wwa aw
wfaw fix @ §im, Wi 39 fnix
A ¥ qI9AT ¥@ wAT 97 faie s
& g 1 e w9 fra fadw €
T T A g g & e garh e
¥ €5 7T qg& 7% Q@ WY fva & S
¥49 ¥, fowwy ame 3w wg amw @},
gfaardl w1 o ® Wy & T ¥
Afew s & ama & e wror fgmgear
F1 w7 7w fran & e g aremfas
faar w2, fege #Y oT &t aww
forar & fe geer aveafas faw w9

feza w400 wE Aww oW
a4 § a7 A § 1 W faedw o Wi
AT I8 o ATy #0 § 1 e
ar frgeam & searenm sk
24 (ai) LS—8.

quTAT w7 SvT gar At ew ¥ gy
fder &  dw g1t a4 st
wit Rear afiw Al & &t widwd fom
ar 2w a1 ¥ it e g
g AT Ik T qRE 1w ey
off wrr ¢ frgr |« it A, fede oAy
g W fe fi ) gone argw ¥ e
¥ Aret & ST qrd ar @ ¥ e ot
drw gz € e ¥ O% foar ) xafag
W W Wiy fegem &
stfergam welt ¥, fergear oY awar
W g B 5w A fy 1 e
foret g § 1 fd ot ot o e fs
IE AT A fgET A e
fear 1 fadw oW A w1 owf f ot
A aFa O W fag a@ W mwe
grm g e Ay fggear & faems
w1 AR K oF I s 6T
T g § e o i g afeeer
fegema a7 gTRAY ¥ A1 @ W
0 wqar gawd, W 2o w fw
W wreRe & qifeeara w1 fada 6
T IFTEAR AT AL AT
¥ QTHA W q AT AT AT F AT
¥ ¥ qavar § fx avrf o 0 & A
ot fada & gurdt grat ¥ aona 97
wfareg war | W7 w1 afaesw sor o
faur o1 ATEAR €T OF gTECT wTAR
Wl | XH ATEAE ¥ wgT ug o oW
ara & e g forad o gz G 7967
qrér friew £ifam o 97 feZeq w1
X & arx ot TAT AHAT g AR §

| Az A § a9 , 612 wid A,
erfaardt Az, forgd a@ af Wiz
o\ =377 wrged ¥ wiA Are fro o A
FATH K £F ¥ 15 ofawr 2
o T TeX §, e 7 6 mrg e
®T ®NT AT EF 15 97 T TEA &
fary fazeil &1 &1 o § o 2rx gwer
92T # argT F §mA #) qrawgwa
& 1 g sy for o T ¥ e W
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[=ft s W wroTe]

ot fo2a ¥ qgraar 37 § 1 B qw
F e iy fw2a & ¥rer W @ 0T
fr wfqars 4! sman, s47 @91 H
w9 T fra gl A Y a5 e
fostar 1 o' €7 qora fro w1 =
waat faa 4

qq{wT & w71 fv gw afaew
e & fFw g g gw wfeoar
HT FT €T OF 1 T W ArEE
ST Ay § 1 arfwreR 9w Wik
=qard Trge ¥ faar § fe g9 wrw
ot gifweara w araediaw do &7 0
Wfea are a1g g4 v w7 & fr i
¥ grrg # AA-Age w1 gefvdve
Fzmra w001 | waiq ofeearT & S
Yz ze IF § ar o i 1 Jawr
WTAVTHAT § T ¥y ¥ ATaswe
*T §zufdwa F2ara wam | W wy
W AT v oA W s g el
qiferara w1 & w9 # yfeme 2 ar
ag Ja&t fua W gt & wfg @
RieT ¥ waww, wHifE T & 91
wraTaT & 1 gafan e A e,
W fwza, & @ &1 3w 0 gz A9
f& & fem wF1T WY womar wox
g T aa § )

AT A gEET qg 1o faemdt oy
& f ofimm & s=gfaow 1 O ¥ ot
fagaam § wwlT g AT wOE
@ gy @ Aifa w1 oy #w fadw Aifa
o wgw ¥ wm e ) AfEa ogiow
HHTA &1 HEW ¥, gW ORdwT ¥ q3
wgaT gy & fF weow9 ¢ #
wegfagw €1 Twen Sgd §, ot
urwE Aifd &t dm Sea
oz & fagaam & AE g0 1 HE
fod  fogeam @ W RS
s g g § e age
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g e awler &Y d= ¥ 9
o8 W qEEr § qg ofe Ad &,
&% i ag FgOT ¢ § g9 wATEAC $
#fer gra f Fx gEer @iem,
qeLaTrE & art f gw o wwx §
T T WO AT F AT R AR
@ 9 ¥ famms wrw = S
THfET g T wwdw Wy
g g F v 1@ W)
TE ¥ O € & q5 @0 ®T 93
w, e fegem & @ wam &,
T ffew aTaTgaE & S @1 W
TF AT AW KT TAET §, X T @
fifr & aff wdt | wied o
¥ gy Hw @ F gEen e aTaT
ANZ FT AFA AW FIAA A
&1 far v & ox fam & Bfemm &
HETGAT & a7 g9 IA%T @Wg w1 £,
fer wal & arq Tl Hfew gw
aa § fF & ag =@ =gy 1| I W
0 aga @ Afqar § e faw
i & agt 7, fadw Afy o FEm

grar mg off wgx § s 9w oy
o faa §- oifeem, a8 737 &
fork g% v weall #n o awa
t, uv fad @t gard amigd Wy
& Wy & ol ) Afer e ag
fEiadiy & O W ag g
agy § a9r IIE HWE & A 9@
we § e & wifs gy § ) 7 o g
A

wfed @ It & @y ga, g
gravas ¢ fF g vy g Al wraw
w1 fsi e ¥ gl wErEm
& 1 g9 ' & gaw §, o emrh
I9 @WT wgEeT & WX urw i f
mgﬁuzmwmwﬁg.
g wer e faa gt § o
8, faw doreanfaar & 7 w37 5 70
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e oy, AT ow A wer @ g,
¥fv gt wrw S WY B wer 6
wenf ¥ g9 won fawr # agra 5@
¥ fod arc & 1 xufod gw it e o
=y 7 figem urw fniar
Wt 1w i & gag § gw ag
wg1 fs g wft 2ar fe w20
R o770 ¥ Figwew @ dwew o
fed @) & 7% faim ¥ A §, W
fatm &% W ot 3eq wf W™ T,
wWifs oY wdw § o weeh g,
g dar et A 3Aw frdw &
e, AfFT I T aea W AW
9 AR 2w a7 g, wfe ¥ sgarr
argw &t A g 1 & g frdew v
wIga! § 6 ot aw goww g wey A
$gon & fad fraar amm aa
agh g7 o AT, afees dwe F a=w
ws, gyt 3

wWE qaaw f & syt an
o} S e T g f W# oy
2 Svremw wEw, fE o e gn
fraeer g & 1w framew g ¥
st ag § 6 gt fammew w1
fwra Y 1 @@ ¥ wfzgie ¥ we
wRE % U% erie tar, faw #
IE v ¢ s g qw A e
¥ s ¥ e garey v foan & ok
Az A & fag dar w0 &
wAaT g fo 3w # ferr aw g oqR
W 9 §9 T wg ¢, g fad ad
wgm & 5 o feanew q ¥, wo wd@
W, wrewwar o & fe uw fedw
TWT W AGT  AST W7 W H v
uay fad 26 wUT w97 *F afaforr
M e AT F} &1 wg oL faame
T & T 50 ®0F TIE % A
%7, mufe wo  @AWEAT 100
stz vod € ¥ wrew AT wemw)
¥ grEm W w64 ¥ WIH AW

w et wm foar fs ad qre et
Y &, e W wr ey et o el
TR &Y AW %, qifeera w feafr

Tk agrE ¥ T g, gt g ¥
W & Te A e oA T
¥oawx f K ooy g § 5 e oW
¥ T qeE a9 &, fre &
T OF QEH-AW §, I & W9 #7 ¥ 7
WY X w7 s @w o2 aw Af a
W o Afa W ¥ w1 e
& g qeaT § WX s W
g AR AT A tw frm # R
fiew T &7 g € 1w AW &
wrea i wrw fed W Smy S 23
wt &q7T § W 39 A GEH AW FT AW
faeqr, w9 AT fF Tam w1 g
am oww W ¥ e aft wT wER,
IW wwg LE AEOET w9 ¥ o fer
WA K W A oW & AuwAr g
fe agr frar wregdwe wet At
a7y Wit R 7 1 oew am e
& ™ g &1 ww winm § R fem
WETT W7 A W AEAT w4, e
%1 ? w oy szt fe “ofem oo
ad:” | gwfet AT egT ow A R oW

3
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¥ A ow e § @ ag A
W A EuR gy § fe aei WY
R 1 Weqad I Ag fRar §
w weAt W Aw A gffadt § q@r
8, 7 7 %¢ f & A f gwen
w1 woud g fFm oo @ wnoawer

t @i oW W oy e Q
a7 6 gurh wwwrd gt & 7
gt snwrd gurd wmfE § e
g m R em A AT AR §
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g ot @7 & grg o @ e §,
wwE & s ol 9T T & A
g ar W ag g g a
& ar oft fag g f fF g fadw
Afer ¥ w B A F 1 7@ g g
gy dfa & ¢ faen fafee &
I ¥ AR e oy ¢ fm oy
7z feg @@ # fir 3 sevifm & w2z
M @Y ww oaw garh vty Aify

573
s
E

a7 ooy avenfew wwem g

& 0% w5 A v # e o & i
# g A ot B wTn A few o
I & AT fear | gw o oA
£ A 9T drad § a7 gH aweer g
& 1 afeT o & gaeir £ ok T gt
¥ 1 ¥9 8 W am 9T aw ened
@ § fr it dwi W fage &
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[ #refiers ]

agt v gt & | Wi K wgan f B
W ¥ wafdia grT aga wver § WK
a1 T § IHA W1 FW gEIL
fad fear @1 IFH wrf @ fom ¢
Tt § 1 avER aAEd § 9y el
) forar o1 f5 = & ag w1 W0
o1 FIRIT AG AT | FEA WL A
fam & @ g wifgd fs woet ufwr
N TF W gy 99 ¥ wqreT &AW
% | wia gardy feafa ag & fr wwdwr
g w1 ghaar 3 AF W1 g WA
¥ oy wikr § o wgw 0@ § 1 w-
fag efniy € @ § fr 99 v«
fefy 7 freft g & &9 a9 &7 A
w{ | 99 wiwd & q2 F wy # |
¥ afaa s € w1 own gfeat
urft §, T8 W gw 3 AT ST | R
FC FT T F1 | I 0 G gw wor
wfe @@ |

wq & 77 & at g FAm
Tt oy & fag dare w1 Afew
¥ wuf @w g1 A § @ 9T A
w g gR f, T o g e
wifgr + g7 9% wew & 5 ogw o
& | afew o & qfa &3 & forg gzard
& g aran & @1 g 98 ¥ Foew
Wit et @, 9 wEAT W@ §,  www
o wimt § | T T EW N9 W
Taan § ot wWrewer @ wan & 1 R
NETC w1 gATT WA £, 6 g
wez wrae § Wi foam seTT #1 oweer-
T gUR WAt a9 ° § 39 ® W

W 7 @ W @ §8 wA § f
i.

wp At o feam § | @ # forar
g v o Wi werk ¥ a8
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ok & s @ folr oy & 0 W R
fourdy ot § wolt 097 & ag @
WT §NG § AW AT AN @ Aaiw
e oF g1 fer F wrk A e g,
TW Y HTA ¥ @faq w1 ¥ @< §f
aaT § W1 AW §) A e § ) 9T
® T GHT AT AL AN § ) Wy
€ oAy A T A arw g
WETT &7 AT 4T w1 e §, & o
v wiga § e oy gofrdr ader
¢ & g oAy ¥ e g
g i fom sox & sl faw
wr Wy § o swwardt @ €
TqIAT T WIEH ATETC A WA A
i WA ¥ Erag faww v
wit wear §, I@ TR & wnTIATd
WA W eI agt e adt

ko wfag agt v v &
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oY gvw W weww (XOmw)
A T 9w ¥ A g ag e A owm k7
fir

- iyl ot wreit vm qay oA & it

T g e o o e e 8,

T et TS R T e 2 Y

o 7 f aw ¥ TR o wEC § SR Efﬂ‘:‘:}“lmﬁf““"
foqr W

a3 f& e g @} v

o W t arg ¥ Qe e o Fex amm mavEr

TG T A ‘
v Ay &, Tet Ak H owavw @ WO 9 SORT v s e g

F 3

wew & Afer Of qeg o TG0 TR O wr & fen ma
Tt ow  atw gy W A ¥ O w9 g
0 B g wfgr 1 g ot &1 W T8 g @ g A fea
& o wfer o afew dww & 0 9 8 % 9W ¥ & W & w07 3w
ant ; & T ) ouE e Wi N9 W

& wtT afi war Zo oy gar § o

mfatmwmmg|‘3gﬂ it 99 dT #Y &= fiear maT | TEa
a1 ®AT A awar § 1 &fEE agt aw Wmﬁfqﬁﬂwha}w
Farar mar 2 e S oA ag ot o
IwF TR # W & W Aft aeard w1 fird owTT ¥ oe &g WA A

, T ¥ AT of e g Wi | ¢ W) T fes s e A
. O iy At mdr g v gl & oae

ot Fore ST & WA werare 9@ Afa w=lt o) 4@ A ww@w
&, T T T g7 AW O gl @ A1 W R ¥ w09 s wwde
¥ ot qw q¥r & 1 qF @ OHET A F sifwaim 4@ w1 fan s
agt F TN W@ gy £ g S IAFT g ag ww gurdy ¥ g
AT 4T, WA & ¥ 97 W Q71 aAT IeA Iy fam afew Afe
T4 % dan mn § fe fodh 10w WET W W BY ¥ @ wwfg @ ogx

1 @ A vaw Ggen aga aehr TG GF | Y@ AET O &9 F qgen
w ag 57 % o %1 s &

&
gz TN | GEE @ o A Aey §
o ¥ g% e whw ¥ fewre A9 W9 S O g

34

s w1 X A e amim wrs o & oy arex § ooy
wgdiTR T g g & o owlfr w s g
wy § ¥fea it aw deen A gWT qefaw TW W osATw 3 oW A%
g @ aF MET ® WOy T o9 & oifFer w1 W T W o"aed
ofer for o g dom aff @1 e B wgm www f fe mream ¥
wr b oo wrf ww TEr oo AT Y greg # oy vxfas o € 0% AT
o W fe g% wee Y wg € gfewrr o wifgd | T Aft Qe
S e dfer ., . wft 5 oo ol e o
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o % fis 9 &% A oy aRwET §90 TR Ot W WYy AW EATH

R wEw 9t A 9§ Fg—ager
ST L ¥, 9q G ALY FET & AT AGY
e E—fe afvem & mw oogd
FWHYAT FIT 1 W FETC IR WIEA
Wy & osg g frd
w g o} A W) d, W H e
oA Tiwefaar ot
oo A g, o # owr v Ad g
#fFr o sl ® AnEn g
ofteg # wmay aq 3w T FE X W
W w A 4g gETa W

ffrm e s § & @ ¥ &
T W § fE & @ @ A g7 o
orET @ £ R & wp @ fas gEfa
7T g § wWite €9 F g9y aw q@wv
wE & fowr § 7 we o = 2
&t & guwen § fr oy g @ o
& | 9 W @ & w9 e
§ o w1 e 1 Faw g faws
# T wm e 4 Wi
& s o 9T a%ar §, &6 & faamw
oY 7% g § WK gETe  faemw WY
wg aaT § | & e g 6 ot g
weew g ared § e gfF S o am
T forar &, swfag g#t ot @ &ar i,
T ek ¥ w foew o A a
g WX WA A ATt T W AW
WHTIT @ QI 9T W R WET
T AT § W Ay A= A A R )
whey g gy @ @we s O
o wgdt wfgd | w@r N v W
fromeew £ § w9 ¥ wwerd gH
W wifgd |

‘v & xm am ¥ I 9w § e

¥ fF w39 W IERA qT0 e ¥
w1 ¥ wraT & v ImmEd W fof 6
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0 A w=f fear w0 g \ “ﬁ' standing to catch your eye, but you
o t ﬁT dt: - -& are calling Members who are gitting?
aFd e A i. m & i R SBhri Manoharan (Madras South): I
. ; shall finish my speech very suon, and
a [ 1.1 qﬁz ¥ HORTT ®T FEAT FTAT the hon. Member can speak after-
arfgy f& woe s W A9 mmim wards.
T oA ¥ A e § AT W W Shri Sheo Narain: You have not
sfmaT w7 forgr o ST IH €T 9T culled those Members who have been
) standing up. You say that there is
fear smd, W W aer A A A no list, and yet those who are stand-

Iq ¥ gy w7 fEor W ing are not called but only those wh..
are gitting are are called.

IO gart, wiw # o & s Mr. Deputy-Speaker: Now, Shi
gt wnfed 1 o= firr fas wifeerrr Manoharan.
w) fer wir § o= g@ *7 q €A A Shri ‘Manoharan: On the basis o1

fr frm e & m e | eertain ¢ut motion; that I have mov-
e ’ ed, T want to make some observa-

tions regarding the performance of

W oA e wEy § fr o dr the Defence Ministry.

At the outset, I extend on behalf

*ﬁﬁ'ﬂ ‘Tfﬁ' | 7 A “ﬁ %-' "I"T( of my party, namely the DMK, my
R Tg X T 3W T 2 5 X glowing tribute to the Armed Forces
o g ® oW ¥ gw AW grRET 3:;- ui;:a country who hgwe projected_

. ge of this nation sky-high,
X & % g WA A WA and gecondly my homage fo. e
W ge ¥ g ﬁﬁx wrr #f  finest flowers of the Indian soil who

have dedicated their lives for the cause

ot wifarfiry artem, Wik vy ey oY e
: of honour, self-respect; sovereignty and
AR T W ), T8 S @O F T the territorial Integrity of the natlon.

Wb T e Gy o
ust go e nce Minisier
ﬁ oW hag proved himself and established
grft f& g% a@T ®1 & ¥ TW K his metlle as a Defence Minister,
ot g feelt Wt wre & fgar o ImTE I agree with what has been stated
x "'{ 1 at page 4 of the Ministry's Report,
namely:
o 'Iﬁ' ag w51 & fr fw ux *The entire country has admired
wifeeT  TERd § w9 € Awe the performance of our defence
- A f forces. This chapler in the history
¥ bl tfe L) of our Armed Forces conlains
ot

& A% el o agy many instances of unexcelled
Ty arq & o7 T w aewd valour which will shine for all

a h
. time to come. The Indian jawan
T a7, F WX 5 F W, af- has once &gain  establisheq his
A w9 a9 & THAT P image in the hearts of the Indian
o feafa & < 1 people.”.
! 1 wish you, Sir, to mark particularly
Mr. Deputy-Speaker: Shri Mano- the expression:
hasen. *“The Indian jawan has once
Shri Ehes Narsin (Bensl): You are s#ain established his image in the
not calling those Members who are aenrts of the Indian vecole”.
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[Shri Manoharan]

Before proceeding to the subject
.proper, § want to draw the attention
of the Defence Minister to certaln
‘conflicting and startling figures, ac-
cording to me, given in the Ministry's
report. At page 4, in para 8 it has
- been gtated:

“In operations of this nature,

losses @re inevitable. To date,
our casualties have been 2763
killed . . . "

But, again, in the same report, in
parag-aph 8 at page 12 we find this.
! course, I may be wrong, and I am
subject to correction. The report
BBy

“In the process, our Army In-
evitably suffered some losses.
2735 persong were killed.”

At page 4, the number given was
2763 but at page 12 the number giv-
en is 2735. Within four or flve pages,
28 ablebodied jawang have been
killed . . "

The Minister of State in the Minls-
try of Defence (Shri A. M, Thomas):
There is a corrigendum which has
been issued, which has made the cor-
yection,

Shri Manoharan: My copy has not
been corrected. 1 am very glad that
it has been corrected.

Shri A, M. Thomas: The corrigen-
dum Is there pasted on the very first
page.

Shrl Manoharan: The jawan has
established his image in the minds of
the Indian people; so, the Teport goes.
Now, the Indian jawan i3 the darling
of the nation. His sacrifice is an ins-
piring document to be preserved.
Every drop of blood that has been
shed by the jawan of this country has
the capacity to say a lot of stories not
~nly to this generation but to the
generations to come. The combined
effort of the forces, the forces of
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the people as well as of the Armed
Forces, is really unique in the history
of our country, and hence emerged
the slogan rightly {rom our late-
lamenteq Prime Minister Lal Bahadur
Shastri: 'Jal Jawan Jai Kisan'
There;'ore‘ let us not demolish the
image already projected; let ys see
that the image is not demolished ar
tarnished or altogether abolished
The cordial relations that have been
established between the Armed Forc-
es of this country as well as the fore-
€3 of this nation should not be allow-
ed to be strained.

Ours is the biggest democracy In
the world. ‘Military Rule’—the wis-
dom ang genius of this country has
discarded it a; something alien to
our basic thinking, to our way of life
and to our form of Government. I
think that a specific and notable role
has been assigned to the Armed Foree-
es of this couniry and we sre proud
of them, and equally we are proud
of our democracy. But unfortunate-
ly, & curious situation ha* been al-
lowed to develop in this eountry by
the Government of the day, wherein
the specific area allotted to the Arm-
ed Forces has  been extended and
they have becen askeq and allowed to
have their own way in the altogether
differcnt flelds which fall under the
Jurisdiction of the clvil authorities.
I think that this iy an explosively
dangerous gituation.

A jawan who was given a rousing
reception by the millions and millions
of this country, a jawan who wa’
given kumkum on his forehead by a
section and cross-section of the society
of this nation, a jawan who was
garlanded by the lakhs and lakhs of
people of this nation, is asked to
shoot at those people for whom the
unfortunate jawan has his own ad-
miration. The bullets and gun-shot:
of our jawans which have penetrated
angd plerceq through the chests of the
enemy forces across the border are
now plercing through the bosoms of
our peaple in whose hearts the jawan
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has established his image. Govern-
men{ composed of minds eblivious of
the potent chemistry of social forces
are simply closing their eyes before
the realities of the situation. The
sort of gituation which is continuing
will, T am afraid, laid the country
in disaster. The trouble in West
Bengal, the altercation in Aijal, the
massacre in  Madhya Pradesh, the
gilent revolution which js in the offing
in Tamil Nad, the revolution in
Kerala and the so-called rebellion in
the Mizo Hills area are nothing but
the crestion of the civil authorities
who are npoted for their lack of un-
derstanding, lack of sympathy and
Inek of appreciation of the situation.
Unless the basic, morose and stupid
mentality of the Governnent is
changed, 1 doubt very much whether
the present situation will have its
own change at all. The logical situa-
tion yltimately would be, 1 think_ all-
round agitation and all-out employ-
ment of the forces to curh down the
soculled disturbances in the country.
This would provide, | am afraid, an
undesirable, psychological bait ps has
been pointed  out by a front-rank
economit Dr. V. K R. V. Reso and
thut has been endorsed by no less a
person than the President of the
Indian Nationa] Congress, Mr. Kama-
raj, himself. What would happen if
toreign aggression starteg and if the
urmed forces of this country are en-
#aged in curbing down the disturb-
ances? Who are going to meet and
beat down the aggressors of this
country excepling the slurdy jawans
in the Cabinet ang Jhansi Ki Rani.
the Prime Minister of this country?
Therefore, it is a matter where 1 re-
quest the government of the day to
seriously consider and see thay demo-
cracy which is based on vision and
liberality i= upheld.

The secong point 1 wany 1o touch
upon today is the basis of my cut
motion. that is the threatened closure
of the Avadi Engineerng Store Depot.
1 will now refer to a question gnd its
answer given by Mr. Thomas day be-
fore yesterday. The question was
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asked whether it is a fact that the
Avadi Depot is being closed down by
the Defence Minstry; and if so, the
reasons therefor. Mr. Thomag said:
Yes, 206 Base Ordnance Depot at
Avadi is being colsed down. The
reason stated by Mr. Thomas was:
The depot was set up during World
War II to act ag a base depot for
feeding troops in the Far East. This
depot has now become redundant, 1
cannot understand why. Because, he
says, it is not functioning as a Central
Ordnance Depot or as a Command
Depoy for units in Southern Com-
mand. Why? The reasons is not
stated. Even itg limited role, accord-
ing to Mr. Thomas, as a holding
depot on behalf of other depots, has
come to an end. The reason has not
been stated. ] take strong objection
to this view, I want tp draw the at-
tention of the Defence Minister to the
closure of the Enginecring Stores
Depot at Avadi.  The reason stated
by Mr. Thomas was nol convinsing.
For the understanding and apprec.a-
tion of the Defence Minister, a brief
history or thi:  Engineering Stores
Depot at Avadi would, 1 think en-
lighten the understanding which is
clouded with the misunderstanding of
the Defence Minister as well as his
colleague. This Engineering Stores
Depot was installeg in 1844 It s
rituated at the southernmost corner of
our country.  Secondly, 1 want to
draw your altention to the fact that
we have very great admiration for
our army strategy. 1 would request
the Defence Minister to give his per-
sonnl attention to this matter of cloa-
ing down the largesy depot in the
southern border when three corners
of vur country are facing threat
This depot is strategically situsted
from all points 1o keep the front-lir

with a continuous flow of stores with

out any disruption particularly desing
an emergency of the nature which
we faced recently. It is understood
that storea hag to be moved by road
during the present emergency and
were despatched within the shortest
possible time. It s ideally and stra-
tegically the best. There iy a doubt
lurking {n the minds of people of my
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part of the country when we hear
that this depot is going to be closed
down, In 18964 I had put a question
to which an answer was .given by our
Defence Minister, Mr, Chavan. The
Question was: Will the Minister of
Defence be pleased to state whether
it is & fact that the Engineering Stor-
es depot, Avadi, is being closed or has
been cloged? Hig reply was an em-
phatic '‘No'. and (b) and (c) do not
arise. But, Sir, I have got a doubt.
In 1962, September 22 a lettey had
been sent to ESD, Avadi, by the Engi-
neer-in-Chief, Army Headquarters.
His letter No. js 29985, In that letter
he said that the Avadi Engineering
Btores Depot is to be closed down. 1f
the intention of the Government is
to close down the Engineering Stores
Depot, Avadi, ] warp the House
sufficiently earlier that the Govern-
ment is going to invite lot of trouble
in that part of the country. The
closure will naturaly involve 450
families. Lastly, I draw the atten-
tion of the Defence Minister to look
into the matter and see that justice
: done. One more point and I have
one.

Before me the Audit Report is
winking with squint ewes and an ugly
face. I want to quote only one para-
graph from it. This is paragraph 38,
page 21:

“Loas due to collapse of a han-
gar—A contract was concluded
by a Commander Works Engi-
neer.."

This shows the incompetence of the
Ministry. 1 am not taking Mr.
Chavan to task.

“....in September 18963 for re-
erection by 3cd December 1963,
of a hangar at an airfleld at a cost
of Rs. 50,400. On 13 December
1963 when the work was gtill in
progress, the partially erected
hangar collapsed, The comtractor
attributed the ceollapse io heavy
mowfall in the area and defective
struetura) design  ang claimegd a
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sum of R3 34,700 as compensation
for the loss.”

I will read the following paragraph
also,

“The Military Engineering Ser-
vices authorities did noy accept
the claim but helg that the hangar
collapseqd due to defective work-
manship ,and the contractor was
asked to re-erect the hangar at
his own expense.”

Now the interesting thing comes.

“While the re-erection work
was in progress, the hangar again

collapsed on 11 December, 1864
rendering unserviceable 233
tonne: of cement (valued at
Rs. 58,857 stored in it). The

contractor again attributeq the
collapse to heavy snow deposits,
but the Military Engineer Servi-
ces authoritieg held that it was
due to the failure of the
contractor to take requisite pre-
cautions during the erection of
the structural work. There has
been mo further progress in the
erection of the hangar. In July
1965, an arbitrator was appointed
under the terms of the contract
to adjudicate on the disputes aris-
ing out of this contract; the award
ot the arbitrator is awaited
(January, 1966)."

Therefore, let me add one thing more.
For the gross incompetence of the
Ministry, for the gross imcompetemce
of the Government, the verdict of the
people is awaited in 1967.

Shri A. M. Themas: Politics had the
upper hand towards the end.
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8hri Lilaghay Kotoki (Nowgong):

I ris¢ to support the Demands for
'Grants of the Ministry of Defence. 1
join the hon. Members who have pre-
ceded mp in paying our glowing tri-
butes to the defence services person-
nel who have laid down their lives
in the recent comflict with Paldtan.
We have lost many as 2,763 per-
sons who have been killed. We also
express our sympathy for the wound-

-ed, numbering 8444, particularly the
482 personnel who have been serious-
ly incapacitated. We also volce our

concern for the 502 personnel who are
still missing. We hope and pray that
they are still alive and they will come

back to our country.

1 welcome the provisions made ia
the rule: governing the pensionary
and other benefits admissible to the
families of defence services personnel
killed or reported missing in opera-
tions, ang of the defence service per-
sonnel gdisableg and invalided as a
a result of injuries sustained in the
operations.  There is room for im-
provement so far as these benefits are
concerned, but I must say that this
is @ laudable gesture on the part of
the Government to recognise the
sacrifices of our jawans in thode
-operations.

I also weleome the increase in the
budget for defence to the tune of
Rs. 2948 crores for the year 1966-87.
I would have hoped that this amount
should have further increased: it is
because of the fact that this House
ang plsp the country are concerned
about the threats from China and also
the uncertaintics from Pakistan. The
recent information that has come to
us, of the Head of State of China
coming to Rawalpindi and also mak-
ing a gift of MIG 19 aircraft and
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medium U- tanks to Pakigtan i
ominous. viously, India Iz the
only enemy in the mind of Pakistia
far which they are making all these
preparations. Yuurd.uy the House
was  told about the massing of troops
by Pakistan on the western borders.
What chinag will do pext, it is beyond
anybody's sueu

I will only recall what our late
Prime Minister, Shastriji, tolg this
House on the 22nd September last.
while referring to the preparations
and also some of the actjvities of
China on our borders. I quote fromh
the White Paper No. XII, page 148
He said:

“I must tell the House thai we
vlew with grave copcern the
Chihese activties on the border
ang the armed intrugions into our
territory. We have urged the
Chinese Government in our note
of September 21 replying to the
Chinese note of September 18 to
forsake the path of belligerence
and intimidation and Feturn to
the path of peace and reason 1n
its relations with India. ; hope
that even at this late hour China
will respond to this call ang pre-
vent a major crisls.”

In this hope, we al] share. Qur coun-
try does not want war with anybody,
ang much less with our neighbours.
This sentiment applies equally in the
case of Pakistan also. With China,
we had the Panchshee] agreement an
with Pakistan  Shastrifi béfore he
dieg as'a martyr, concluded the
Tashkent declaration. But in spite of
this, it is very unfortunate that both
these countries are crazy to have 'y
conflicy with India.

Here again, I will recall what Shas-
triji said in the same statement; he
stated:

“We have no intention of un-
derestimaling the gravity of the
situation. But we have resolved
firmly to meet this challenge to
our freedom.
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This House and the whole counwy
took the pledge in November, 1962,
as soon a3 the Chinese aggression
started, tp the effect that we will not
rest till we redeem our territories
from the aggressors. The national
emergency remalns; the threat is
growing .and therefore it is meet and
proper that defence should get the
highest priority in our budget.

In the matter of our preparatioms,
I fully agree with the view expressed
in this House that we should do all
that is possible to make our country
sel-sufficient gnd self-reliant in the
matt(r of weapons and equipment for
our defence. Here 1 am sorry to say
that while the Minister of State In
the Ministry of Defence, Shri A, M.
Thomas, was intervening in the de-
bate yesterday, and when he referred
10 the meagre allocations made for
research and development and to the
report of the Estimates Committee,—
in doing so—he did not do ful]l justice
to himself. 1 take it that Shri
‘Thomas did not have time enough to
go through the entire report and that
is why his reference was made out
of context. Regarding the shortfall,
his argument was, what is the good
of having a big allocation if we can-
not gpend. But the reasons are also
there. This is what the Estimates
Committee has said at page 21 of the
Ninety-fourth Report in respect of
Defence Research and Development
Organisation, with particular refer-
ence to the Defence Metallurgical
Research Laboratory, Hyderabad. I
am quoting from the report:

“The Commitlee are not con-
vinced by the reasons advanced
for the shortfall in expenditure.
They are concerned over such
shortfalls. The Committee feel
‘that such shortfalls at the end of
the year do not reflect well as
such shortfalls in expenditure
will mean shortfall in develop-
mental and research work also,
They trust that the Laboratory
would be more ecareful in future
in preparing ity budget estimates
in 5 mur&fc way. Having bud-
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geted for a certain amount the
Laboratory should ensure thaf the
funds are fully utilised in a plan-
neq and economic way.”

This is what the Committee observ=-
ed regarding this shortfall, But then
the relevant point is in respect of the
allocation for research and develop-
ment, In the same report, in the
concluding chapter, at page 41, the
Committee observed ag follows:

“The Committee note that the
defence research and develop-
ment effort in the country consti-
tutes a very small fruction of
the total national and defence
budgets, It appears to the Com-
mittee that the total] magnitude
of the cflort falls far short of
the defence necds of the country.
They consider that in scientiflc
research, investment of resources
has got to be xbove a certain
optimum level before any tangi-
ble results can be expected. The
Committee have observed in the
Report that the defence research
and development budget will
have to increase before the take-
off level is reached in some of
the important flelds like radar,
gulded missile, synthetic mate-
rlals and metallurgy. With a
view to achileve sclf-rellance in
the fleld of deveclopment of de-
fence science in the country as
also to reduce dependence on
import of weapons and equip-
ments the Committee feel that
the resources of the R & D Orga-
nisation will have to be adequa.
tely augmented.™

This is the view of the Estimates
Committee of this House and there-
fore 1 can only hope that when the
Minister and the Government care-
fully examine these recommenda-
tions, they will take appropriate ac-
tlon so that the Estimates Com-
mittee and the House will come to
know what action they propose to
take,
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Reference has been made regard-
ing the importance of border roads.
In this connection, 1 request the Mi-
nistry to consider the situation in
the north-east frontier region of our
country, comprising NEFA, Naga-
land, Manipur, Tripura and Assam,
It is surrounded on all sides by fore-
ign countries. Two of them are go-
ing to be belligerents. In NEFA, we
bad the experience last time, when
the Chinese committed aggression,
The Border Road Development
Board has undertaken the comstruc-
tion of certain roads no doubt, but
much more has to be done
It is not only necessary to sugment
our defence preparations in these areas
but also to prevent inflitration. Refer-
ence has been made by Mr, Surendra
Pal Singh to our recent experience in
Mizo Hills. It was mainly due to lack
of communications. Therefore, my
suggestion is that the entire Teglon
must be taken up for development of
communications from the strategic
point of view because it is open on
all sides.

Before I resume my seat I will agaln
make another appeal to the Govern-
ment as a whole and to the Defence
Minister in particular because he has
to take the initlative in these things
that this region must have a fully
devecloped communications system. You
may recall, Sir, that we adopted the
policy of defence and development
after the Chinese aggression. Today,
another important thing is develop-
ment of agriculture in sll its aspects.
Therefore, our entire economy must
be geared up to serve these two pur-
poses—one is defence and the other
agriculture. On the eve of Fourth
Plan these things have to be borne
in mind and serious efforts should be
made to augment our development
with the concerted objective of streng-
thening our defence and setting our
agriculture on a solid basis. With
these observations 1 again support the
demands of the Ministry of Defence.
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|FT O R k0 Im R A gr R o apres our matitude
7 % w7 g omm @M and admiration to, the people of
gg frar fe mgi sv gmomm W Punjab, Jammu and Kashmir snd
wow A & 7w wwe am st O troops making
LB - qa ﬁ’ﬁ{f fem o all the sacrifices that became neces-
% | ¥ TEn fe sary and gave a very good account
. £ ;GT ™ of themselves indeed. They have thus
T & wEr oww & ®¥ et an example to all the citizens of
% fs gw wolt AT & §F F  the country how to behave during such
of @ aff 1% =z 1 gt wwrg § @ national emergency.
: : lad that this Tashkent
W W1 @ Wl gW Mg gATt We are g
agreement came to be achieved. We
ST A “ff a9 g w1 fear are certainly keen and sincere—I am
Tt fr g AT AT ¥ glad the Government also seems to
¢ ﬂﬁ a be equally keen and sincere on their
™ N mfeE w0 W W part—to implement it. The other side,
a8 wrar arfegd 1 wfFmE § SO it may be true, are trigger-happy.
AT E“ﬁ whET But here is something which s bind-
W h.q fez ing on both of us as a matter of
gm0 e fasl # wwosoA g honour, and in the wide view of all
® T M W I W famd the nations of the world, especially
the two greatest nations USSR and
frr W% gw 97 A W gt
USA, this agreement has been reach-
are W Wy qrfEEnA &7 WOMT ed. Therefore, it will be possible for
wa U | AT F qrw T T us to hold up this treaty whenever
= az they begin to go back to their earlier,
foe fadi % 3 & aix oy fa; bad habits. © omere
g9 9T Ay AG TEAr &1 Having said that, 1 would like to
o w3 express my dissatisfaction at what my
arfa T LA hon. friend, the Minister for Defence
ggromar & fs v ® M AT production, sald yesterday in regard
& & ot m ¥ g sy A to those two factories which had not
N - . been started. He wanted us to be
o E q'_? T W w1 oA satisfled with the assurance that the
aa

g fr 3% @1 w& 1 g9 N production to be developed from those
w1 WE two factories would be developed
i from one of the MIG factories
f won wfid g cfew Shri A. M. Thomax: I did not say
St i th;:' Ran Kindl,
ri ga: indly consult your
T RN upeech If he has not s
T §w t | s0 much the better. Before it is too
- . long, we want the government to
g F agt wgAr wrg f fe bulld those two factories as soon as
1 B fFAAT WO FEITHT TAEE possible to strengthen our defences.
— {rﬂ‘_‘; - ‘TﬂT{hTI I would like to repent my earlier

suggestion that It is high time we
Bhri Ranga (Chittoor): B8ir, we are  established a separate army for all

all unanimous in paying our tributes ogur border areas and called it the
to the Defence Forces of our country Himalayan Army. We should give
for the courage. self-sacrifice, patrio- it 5 special status, so that the addl-
tism and efficlent service that they tional salaries, allowances, leave,
have disployed during the last strug- housing, ration and other facllities
gle into which we were forced by the which have to be given to them need
Pakistani infiltrators and wrong not be considered to be any kind of
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discrimination as against all other
sections of our defence forces. Let us
treat them as a separate wing
of our defence forces and give
them  the necessary leadership,
training and other facilities. It
must be such that from all over
India our educated young men,
including technically educateq young
men, will be willing to compete one
with the other to join it and face
the rigours of harsh living in the
Himalayan altitude when they are
employed in this army,

D.G. (1966-67)

A part of our army will have to
be always kept along the borders—
FPunjab, Kashmir and Rajasthan bor-
ders, and Assam border also. All
these people will also have to be given
much better facilities than at present.

There is need to constitute a par-
liamentary committee or a  special
pay commission to study and report
upon the pay scales, allowances and
other facilities for different catego-
ries of jawans upto the junior non-
commissioned officers Jevel. It is
high time this was done, When Mr.
Tyagi was in charge, some effort was
made to improve their position. Other
Ministers said they had trled to im-
prove their position, but even now
I do not think sufficient facillties are
provided for them at all Therefore,
I want this commission to be ap-
pointed as soon as possible, so that
they would all be assured that their
special needs would be attended to
by the Government.

1 would Uke to detail a few of the
needs. There is need for increasing
the daily allowance of fhese jawans,
ralsing the annual increments of pay
for jawans, chowkidars, sappers and
miners und civillan sections of the
defence forces also; there is necd
for providing family accommodation
for jawans and officers as carly as
pussfble. Something is belng done,
but more remains to be dune special-
ly for the jawans, There is need for
improving the facilities for promo-
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tion on an impartial, non-communal
basis. Government konws what is
happening today and how much dis-
satisfaction there s in regard to this
matter. This demand also has got to
be looked into. Thers :s need for
enhancing the amount to be reserve
ed for jawans' families and to give
cempensation to dependant: of de-
ceased personnel; nced to enhance
pension scales for jawans and other
armed personnel; need to merge the
ration allowance into pay for cal-
culation of pensions. Then there
is, reservativn of some seats in  all
technical institutes and colleges for
the childrén of defence personnel: the
conduct of a survey of unemployed ex-
service men and improving  rchabili-
tation and re-settlement facilities
available for them; to provide
representation  for them in the
concerncd study commitiees to
bring about uniformity in the addi-
tional soclo-economic faciilties such
as housing, granting of government
lands and other things; to rehabilitate
those who have been discharged on
medical grounds; granting of govern-
ment lands; providing subsidies for
wells, manures, seeds etc., among all
State programmes and so on As
was rightly pointed out by my hon.
friend, Shri Sidhanti, most of the peo-
ple come from rural areas, It is no
good granting them some small pieces
of land if these additiona) facilities
are also not provided. Then, there is
need to start more sainik schools and
increase the recruitment centres for
all schools at all eastern, southern and
western States to bring them on a par
with North India,

1 would like to caution the Govern-
ment in regard to their recruitment
policy. Even at The highest ranks it
is not always safe to allow the present
position to continue. Too much of de-
pendence on certain areas only is not
correct. 'We do not want anything to
be reduced there, but so much more
has got to be done in regard to other
areas also. It would be possible faor



8797 D.G. (1886-87)
the Government to make all these
concessions and develop the defence
forces only when they have plenty of
money., Parliament hag been unani-
mous and enthusiastic in granting
money to the extent of Rs. 900 crores.
We are asking for economy cut in re-
gard to civil expenditure. Just as the
Government provides for expenditure,
they should also provide the neces-
sary staff, necessary cells in gvery one
of their departments in the defence
administration whose duty it would be
to see that the maximum possible eco-
nomy is effected at the stage of mak-
ing up their demands, at the stage of
spending them and also examining
and seeing that no wastage is incur-
red,

If this effort is made simultaneously
with the other effort of building up
our own defence forces, I am sure it
would be possible for the Government
to save easily Rs. 100 crores and that
Ra. 100 crores can be utilised for pro-
viding all these additional facilities
for the existing defence forces and
also tp provide for additional ordnance
factories. W

Lastly, it is high time that my hon.
friend, the Minister of Defence would
begin to give us periodically reports
about the manner in which the recom-
mendations of General Henderson-
Brookes ar~ being implemented on the
borders. We have not had any re-
port at all, I was expecting that a
report would be submitted. T at least
expected that there would be a sepa-
rate chapter in this annual report.
But it is not provided there. Therefore,
T want that they should look into this
matter especially In regard to the
strategle areas.

1 am very glad, my hon. friend,
the other day, was cautious enough to
say that there are certain aspects of
defence which have to be answered
only by the Minister of Foreign Affai-
5. Similarly, there are certain aspects
of foreign affairg which are within the
special province of the Defence Mi-
nister. That is In regard to the stren-
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gthening of our border defences sspe-
cially in Assam, on the Pakistan bor-
ders, here from Rajasthan right up to
the Himsalayas. The eastern border
especially has been neglected so far as
communications are concerned. There-
fore, I hope my hon. friend will pay
attention to these things that the coun-
try places before him,

Mr, Deputy-Speaker:
fence Minister.

Shri Sham Lal Saraf: Sir, the hon.
Speaker said that the Minister of De-
fence would be called at 3-13.

Shri Y. B, Chavan: No, at 2-45.

Shri Narendra Singh Mabida
(Anand): Sir, I have sent in my name.
But I have not been called. Last time
also this happened . . . .

Mr. Deputy-Speaker: | am sorry—
the Defence Minister,

oft fore Wroraw : W figarerT
QI § ST qIEN F A W G W
37 & art Wit WY 7B AW T |

Shri ¥. B, Chavan: Sir, I will ans-
wer the question raised by the hon.
Member, Shri Sheo Narain also (I'n-
terruptions) .

Mr. Deputy-Speaker, | must ex-
press my gratitude to the hon, Mem-
bers who participated in this debate
in a constructive way and I am sure
the way the defence debate was con-
ducted here is certainly a tribute to
the Parliament and a tribute to the
armed forces too. 1 join all the hon.
Members who have paid tribute to
the wvallant armed forces of this coun-
try who stood the test of the time last
year when they had to face the Pakis-
tani sggression,

Sir, 1965 will go down in the his-
tory as a critical year which provid-
ed an opportunity for the armed for-
ces to face the crisis (Interruption).
And, it would certainly go down In
the history in a glorious way. It also
provided a test for the political leader-
ship of this country, and here I must,
in al] humility and gratefulness, make
s mention of our departed leader, Shry

The hon. De-
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Lal Bahadur Shastri, who provided
that necessary determined leadership
to the country faced with crisis.

D.G. (1966-67)

As far as the debate is concerned, 1
would certainly go to some of the de-
tailed points g little later, but I must
say the context in which the debate
has taken place is certainly somewhat
significant, I have been replying to
the defence debate for the last four
years. This is the fourth occasion
when I am standing in this hon. House
to meet some of the arguments and
explain the defence policy of this
Government. This year the context is
somewhat different. In the first place,
there is the atmosphere of confidence
in the armed forces. Both the army
and the air force had to face difficult
times, but the wvaliant manner in
which they gave account of them-
selves is certainly a tribute to them.
Certainly it was an opportunity for
them too.

Looking back to the development
of the defence forces in the last 18
or 19 years, normally we had to de-
pend upon the experience of the Se-
cond World War and the knowledge
of wars fought in history in different
parts of the world, This certainly was
an occasion to draw our own lessons
in the terrain of our own country and
a country which is nearer to us. As
one of the hon. Members, Shri Indra-
jit Gupta, asked yesterday, have we
availed of this opportunity to learn
lesgons out of this experience? I would
like to assure the hon. House that
this opportunity has been well avall-
ed of by the armed forces and we
have learnt our lessons,

But we have certainly tested our
army leadership, we have tested our
equipments, we have tested our lea-
dership, we have tested our training
methods, And, generally, I should
say, our training methods have stood
the test of the time, That certainly
has strengthened our confildence in
our training methods as well. At
the some time, 1 must say, Wwe
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certainly found certain definciencies.
It will be wrong for me mot
to mention that we did find some de=
ficiencies and we will certainly try to
remedy those deficiencies in times to
come. This is going to be a continu-
ing experience and a continuing pro-
cess of learning things.

The other thing, which ls very im-
portant and which has certainly some
sort of long-term beering on our
plans and thinking in this matter, 1s
where we had to face certain political
attitudes of friendly countrics during
this crisis.

When the aids were stopped or
suspended, naturally we had to think
as to what should be our attitude in
this matter. I must say that some af
the hon, Members did make a men-
tion that if the aid had stopped and

war had continued we would have
had to stop fighting within a few
wedks possibly. Possibly they are

misinformed about the strength of
our country, I do not say that we
would have been able to fight in-
definitely in all the sectors, but the
policy that we have adopted in this
country in defence production and the
building up of industry in our own
country has certainly given us some
basle strength which would have
helped this country to carry on this
struggle, if called upon to do so.

But one lesson we have learnt, and
I think that will be a permanent
lesson for this country. As far as de-
fence productlon ls concerned, as far
as production of weapons and neces-
sary equipments is concerned, ulti-
mately we will have to depend on
ourselves and nobody else. Therefore,
the strategy of production, which is
part of the general defence strategy
In our country, which was laid down
before. has been vindicated by our ex-
perience. I know that it is very easily
gald than done that we must be self-
rellant.

Self-reliance has been accepted.
But, at the same time, we ought to
think about modernisation of the
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weapon system, standardisation of
the weapon system, Some of these
satch words are very easily and very
trequently used in this debate, Some
hon. Members say that we are atill
having a khichri of different types of
aeroplanes. 1 must admit it; yes, it
is true. But I do not see any other
alternative to this. Really speaking,
the principle of standardisation can
be practised and implemented only
if you are self-reliant in the fleld of
production, you ean produce what you
want, you can produce what you nced
and what you require, If you want to
standardise a particular weapon system
in a certain manner, then you must be
in a position to produce all those ele-
ments in your own country. There-
fore, modernisation and standardisa=-
tion ultimately depend upon the diver-
gification of the industrial and further
modernisation of the industrial base
in this country. The aeronautics in-
dustry in our eountry is still in its
infancy. We have to develop it.

May I say why we have got different
types of planes? ‘This vast country
Thas got to be defcnded in  different
sectors. The terrain is different, the
climate is different and the problems
of defence arc different. When you
take into account these different prob-
lems, the roles differ and when the
roles differ the planes have to be
different. A variety of planes have to
be introduced. Even in the case of
transport aeroplanes—I do not go into
fighter planes—the type of aircraft
that you would need for
purposes in Ladakh will not necessa-
rily be the type of transport aircraft
that you would require in Rajasthan,
for example, or possibly it may not be
the same type of aeroplane that will
be used in the hilly terrain of NEFA
for example. Indeed, the roles differ
and, therefore, the types of planes
will have to be different.

Then again, some hon. Members
bhave referred to the frigate that we
are building at Mazagoan Docks and
MIGs that we are producing with
Russian collaboration and sald that
they are going to be obsolete by the
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time they are ready, I must say that
they are misinformed about it. Of
course, what they Lasically think 1
right, Technological development . is
proceeding so fast in the world that
any new development in the manufac-
ture of aeroplanes by the time It is
incorporated and the plane reaches
the production level, it becomes ob-
solete in the sense that somebody else
has gone ahead. In that sense, yes, we
may be lagging behind. But we have
to accept that modernisation of planes
in this country has ultimately to be
judged by our own requirements in
this country, Therefore, the MIG 21
that we are producing in this country
is going to stay in the seventies in
this country. I have no doubt about
it. By that time, somebody may pro-
duce Mach-3 or Mach-3 plus, but the
type of aircraft we are producing, MIG
21, I have no doubt will remain in
this country for the purpose for which
we produce it for at least a decade.
1 say that it will romain in use in the
seventies in thig country.

So, in the case of frigstes too. It is
true that at the rate at which we are
going, the first frigate will be in our
hands sometimes in 1970 or 1971. While
deciding to go in for this type of fri-
gate we have taken into account the
type of technological development that
is going on in this particular line and
how long this will be uble to do the
necessary service to our Navy. I have
no doubt that these frigates will also
remain in service in the seventies.
What will be the requirements In
eighties will depend on what deve-
lopments take place In seventies,

The weapon system also changes
over a period of time. We find from
the different forces in the world, in
different countries, that there is somes
sort of change in the weapon system
practically every ten years, and to es-
tablish that change in the weapon
system takes further time, People
sometimes feel or ask why is it that
we are not buying or getting these
things. I would like the hon. House
to recognise one basic fact. The so-
phisticated weapons required for the
defence forces are not just available
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anywhere in the market. Even if you
have got the necessary foreign ex-
change you just do not go and purchase
these things in the market. You do not
just go and take them off the shelves of
those countries. There are certain
political aspects that are taken into
account before deciding whether 1t
give those equipmernts or not, It is
not encugh that you ask for it, it Is
not enough that you have got the capa-
city to purchase it; it is necessary that
the other party must be willing to give
it to you, ‘Therefore, while talking
of these equipments and modernisa-
tlon all these political factors have
also to be taken into account. After the
experience of the last war, it is not
enough that the urmy alone beeomes
realistic in these matters. I would like
this House also to be a little more rea-
listic in these 'matters. We must know
what is feasible, what is possible and

what is necessary.

All these things have to be taken
into account while offering suggestions
or offering criticisms. Criticisms are
welcome. Looking at all these factors
and the steps that we have taken for
the last two or three years—while 1
do not want to create a false sense of
security, at the same time, I do not
want to create a false sense of
panic either in this House—realistically
speaking I should say that we have
added to the striking capacity of the
gir force, and we have added some
more fire power, striking power in
the different branches of the army also.
And if the army is again called upon
to face any aggression from whichever
side, I have no doubt in my mind that
{t will again repeat and give a good
account of itself,

Sir, I woulg just like to give & sort
of analysis of the defence budget. I
am sorry, we could not give these in
the Report itself. We ought to have
given them in the Report. I accept
some of the criticisms made by the
hon. Member, Shri Nath Pai. It some-
timea hapnens that we hecome
conscious of some of the difficulties
when some fresh mind is applied to
the problem. Being 24 hours in it
we sometimes do not see some simple
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mistakes, We will
analysis next year,

There are two aspects of the defence
budget. If you look at the total
figure for 1066-67, it is Rs. 918 crores.
If you go by the services, the army's
requirements would be about Rs. 800
crores, Navy's about Rs. 30 crores
and Air Force’s about Rs, 144
crores; non-effective, that is, pensions
ete. about 23 crores, making in all Rs.
797 crores. The capital outlay on
defence comes to about Rs. 121 crores.
This is the Service-wise distribution
of expenditure, But if you go and
combine all the three services together,
according to the different types of re-
quirements—I have got this analysis
made and it comes to thisi—the expen-
diture on pay ang allowances for all

try to give this

the three services comes to about
Rs. 253 crores; rotions, which is in
addition to the pensions ete., cash

allowances that are made, rations ete.
come to about Rs. 64 crores. Clothing
and fuel, not the fuel for transport
purposes, comes to about Ra. 9 crores.
These are the items of the general re-
curring expenditure,

15 hrs,

The other amenities—domestic ac-
commodation, medical services, pen-
sion and miscellanecus amenities—
come to about Rs. 75 crores, of which
I must say it ls rather difficull to
classify the medical services because
the medical service is not really an
amenity as such; it is also necesary

* to keep the armed forces fighting fit.

So, this is not purely an amenity but

it is mlso a service requirement as
such.
The expenditure on movement,

which is necessary for development
as also for training purposes, comes
to about Rs. 5T crores. In this, supplies
which is a more Important thing,
capital investment, plant end machi-
nery for factories etc. comes to about
Rs. 294 crores. Supplies, that is, equip-
ment, necessary machinery for pro-
duetion etc., comes to about Ra 294
erores,

Ro. it you see. generally payv and
allowances. rations, rlothing come
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roughly to one-third and supplies, that
is, capital investment for equipment,
comes to one-third.

Shri Indrajit Gupta (Calcutta South
West): What about research and de-
velopment? Nowhere.

Shri ¥. B. Chavan: Research and
development and inspection comes to
Rs. 19 crores. I know, it is a small
amount; it works out to a very small
percentage of the total expenditure,
but there again there is no unwilling=
ness on the part of Government to
offer money. In the case of scientific
development and reasearch work it is
not merely the money that helps, We
must develop gradually the capacity
to absorb the expenditure also. Sanc-
tioning money and merely building
new buildings for research work is not
research expenditure. You must have
the necessary technical personnel and
we must also provide them the neces-
sary technical development to make
use of those funds. I would like hon.
Member, Shri Indrajit Gupta, who
offered this crticism to find out whe-
ther there is that healthy growth in
this particular expenditure or mnot,
whether we had reached a stage where
we are not giving the additional
amount that is required or whether
they are growing. The growth, will
hove to be very graduml; otherwise,
it cannot be a growth, it will be
something wrong. So, this expenditure
is graduelly growing. We are taking
more and ‘more projects and more and
more important propositions for re-
search work. Personally I have reason
to believe and to be satisfled that
there is that natural rate of growth in
development and research work.

Muintenance of installations is
Rs. 38 crores and capital works—new
construction of airflelds, dockyards,
factories, depots etc.—is about Rs 83
crores. I am giving this general ex-
penditure for the information of the
House so that they can know what
exaetly is the composition of the ex-
penditure of the Defence Budget; not
m-rely on the manpower.

Really speaking, normally in most
of the modern armies, if you see the
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modern armies of the more advanced
countris, the expenditure on sup-
ples j5 bigger. That i3 how they
become more modernised and I find,
in our own expenditure also, there is
that trend, nmamely, that the expen-
diture on equipement and supplice
is growing. This is a sign that the
army is becoming a little more ad-
vanced, more modernised, more
mecanised, more scientifically thought
of and organised. That is one point that
1 am trying to make. My purpose in
giving this analysis of the expendi-
turc is to emphasize this one parti-
cular aspect of the problem,

Having said so much I would like
to go now to some of the crilicism
that was offered. That is very wel-
come criticism because that provides
me an opportunity to explain the
Government’s point of wview in this
particular matter. One of the. very
constructive speeches I heard yester-
day was from the hon. Members,
Shri Krishnapal Singh, and Shri
Imdrajit Gupta. 1 remember to
have replied to some of the points
that they have made in my previous
speeches also, but repetition is some-
times good for my purpose or possi-
bly for those who have made this
criticism.

The point made was that there
should be a unified command. People
think on these lines because they
have heard that a unifial command
1s introduced In the UK, by the
recent reforms that they have intro-
duced in their administrative matters.
Maybe, it is accepted by some other
so-called advanced countries.

Shri Krishnapal Singh (Jalesar):
USA also.

Shri Y. B, Chavan: Our own ex-
perience shows—at least I can go by

my own personal experience in
this matter—that we have mnot
vet reached in  this country a

stage when we can have the luxugr
of imitating some other country in
this particular matter. In  those
countries all the three services are
developed  in 2 balanced  manner.
Thera is some sort of balanced de\re:
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lopment of all the three services—
Army, Air Force and Navy—in those
countries and perhaps it would be
good to have one person selected
from any service amd to make him
the Chief of the Defence Staff and
leave the matter entirely to him.

D.G. (1966-67)

Political conditions also differ
from country to country. In our
own country it is a patent fact that
all the three services have not yet
reached an equal stage of develop-
ment. The Army is the oldest ser-
vice—naturally, it hag to be the
oldest service, because traditionally
it was the army that was conai-
dered to be the real armed forees, Our
Air Force is a recent service, buh 1
must say that it has made very rapid
growth and it has justified its growih
also in the last 18 years, The Nawy,
though it is an old service, is still
lagging in its growth. I was very
happy yesterday and today whem 1
heand wvery able speeches from wo
hon. Members who advocated the
cause of the Navy. I was happy
that there was somebody to look
after the Navy in this House I will
come back to the question of the Navy
again.

I am only mentioning that the de-
velopment of the three services is
rather in an unbalanced way and,
therefore, this jdea of a unifieli com-
mand is something which we cannot
just think of now and, maybe, for a
few years more. If from the deve-
lopment point of view and also poli-
tical considerations we can reach this
stage, possibly we can think of it

At the present moment are we
handicapped because there is no uni-
fleg command? That ig another as-
pect which has to be thought of. 1Is
there any handicap in carrying out the
defence policy only becsuse there is
no unified command?  The highest
technical advisory body that the
Government has, s the Chlefs of
Staff Committee which iy presided
over by the seniormost member of the
service. At present the Chie! of the
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Army Staft is the seniormost mem-
ber who presides over the Chiefs of
Btaff Committee which advises both
the Defence Minister ang the Emer-
gency Committee of the Cabinet. It
is also serviced by other sub-com-
mittees and expert committecs. It is
not just in an academic manner but
we have seen the functioning of these
bodies in the crisis of the last war
and I must say that it has worked
well. If the experience ig some
test, then I must say that I do not
think that at the present moment, not
only at the present moment but
under the present circumstances,
any change in the present set-up is
called for.

The other point that the hon. Mem-
ber made was about the intelligence
system and equipment etc. Intclli-
gence is very often discussed in this
honourable House and from time to
time 1 have had occasion to give
some of the explanations. Ag I said,
certalnly there is an improvement in
the intelligence work and in the in-
telligence system; but I can say that
as we do in the case of other equip-
ment and other serivces, the intelli-
gence gystem also is a very delicate
instrument and it takes a long time
to develop. I cannot say that I am
‘hundred per cent satisfled with
what we have done. It will
be & dishonest statement to make to
this honourable House; but 1 can only
say that we are trying to find out
what better methods we can introduce
and how we can better or improve
our Intelligence system. In the
light of the experience that we head
in the 1962 campalgn and in the light
of the experience that we had in the
1965 campaign, we are certainly
taking some steps. 1 hope if we
pursue this matter with the same
energy and vitality that we have
been showing during the last three
years, we may reach a
stage, not in the far Instant future,
when we can say that we have got
certainly a foolproof Intelligence
organisation in our country. But I



‘8809

inust say we have to be very watch-
ful and careful in this particular as-
pect to develop this Intelligence gys-
tem.

The other point that the hon, Mem-
ber, shri Krishnapal Singh, made
was that there were a pumber of
more casualties. I should say ‘yes',
But when we use the word ‘more’
or ‘'less’, it is always a comparative
.statement. When this statement was
made, T tried to find out what it
wag being compared with. I find
that these comparisons are made with
flgures and percentages errived at
during the Second World War. The
Second World War wasg fought for
long four to five years. It was a
prolonged war consisting of battles in
different parts of the world wunder
different conditions. Those figures
and those percentages are now being
compared with the war which was
fought very intensely in 20 to 22
days.

Shri Erishnapal Singh: 1 said, in

proportion.

Shri Y. B. Chavan: I have got some
study made of this amd I can say,
yes, certainly, as far as officers’
death-rate is concerned, it is gome-
what more. But that is the proof
that our officers this time led the
army. We had a feeling in previous
times that we have pot the officers”
cadre but ultimately it is the army
who do the job. It is the officers
who make the army. This is the
proof of the capacity of the officers to
leag the army in difficult times and
the youngmen . of this country who
.offered themselves as their career for
army commissions, etc. They did a
marvellous job and you and I have
-every right to be proud of this. T do
not want to burden this House with
all the details of percentages and
other things. The rate of recowery
in the hospitals, the rate of invalid-
ment, &l these things, are being
looked into. We find that we have
certainly greater percentages even
when compared to the Second World
War. Let us not forget again that
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thig 22-days war was not fought in
that sort of a luxury, fight for two
hours and rest for four hours. It was
an intense fight on all fronts day and
night. It was a sort of continuous
war. Therefore, some casualties are
there, more casualitics perhaps—I do
not want to hide that fact because it
is there. I thought an impression
will be created as to whether there
was any weakness for casualties. But
I should say that there was an atti-
tude to sacrifice and to fight valiant-
ly.

Now, I would like to go to the
Question that was raised by Shri
Indrajit Gupta. He had mentioned
about the use of army in aid of civil
authorities. It

Shri S, M. Banerjee: You
don't touch thig point,

better

Shri ¥. B, Chavan: [ am not trylng
to refer to it in a controversial way.
1 can assure you of that.

It is on wvery rare occaslons that
this is being done. It is a painful duty
for me if wc have to agree to do
that. Normally, the army is to be
used against the enemy. Bui T would
also, at the same time, say that civil
authorities consist not only of Gov-
ernment but the civil authorities con-
sist of the leaders of civil political
parties too. It is the responsibility of
both these forces. I am not talking
in a party spirit....

ot g femd (H7T) :“qur-
Ffry” ¥ Twdfs oW & 4R
L

Bhri Y. B. Chavan: Ultimately, even
those who are {n Opposition are poten-
tial governments. What is the mean-
ing of General Elections? It is sn
invitation by the ruling Party to the
Opposition to defeat them. This |s an
invitation to them.

ot uy famd : WU YW T
w1 frdnft o fafer cwfdt off
L&
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Shri Y. B. Chavan: Of course, I
know this point was raised in ail
sincerity and, therefore, I am, as a
lover of democracy, raising this ques-
tion. I can tell you I am the most
unhappy person when the army has
to be called to deal with our own
people.

ot vy fewdr : & 7 5 wgem
F a? g @, A ool st
®Y w1 ade, forw & qa @ gfew @,
THA & FET G 1

Shrl ¥. B. Chavan: It is the most
unhappy task. It is a very painful
duty but it is a duty ultimately, Cer-
tainly, you can have agitations by all
means—it is your fundamental right;
nobody can object to it—but let us
observe the rules of the game, the
game of running a democracy in this
country. That is all I can say.

One or two other suggestions that
were made were that we should not
have any sort of complex as to from
where we get the aid and that we
should always have alternatives. As
far as the anid is concerned, both in
the cconomic fleld and in the military
field, we ore looking to all sides, We
are not suffering from anv complex
in this matter., From wherever we
can get the ald and whatever we can
get from friendly countries, we are
always willing to do that. We are
not misguided and we have no com-
plex in this particular matter.

1 have referred to the question of
R & D budget which was raised by
my horn. friend Shri Indrajit Gupta.
The question that was raised was
about Navy. It is quite true that we
have not been able to do as much as
the hon. Members of this House want-
cd us to do. But I can tell them the
general formula, the gencral time-
table for building up the army, the
navy and the air force. You can per-
haps build an army within two years
if you get the npecessary eqguipment
dor it. You can build an air force
within flve years. In order to build
your navy, you will have to think in
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terms of decades. It is a very slow
growth in the case of navy. I can
tell the hon. House that we have cer-
tainly taken definite essential steps
in this matter of acquiring more ships,
of acquiring submarines and of build-
ing ships. But this is just the begin-
ning, This is only the first step to-
wards the second step and to a further
step and further progress will take
some time. The expenditure of this
year does not reflect all the efforts
that are made because that expendi-
ture ig spread over a longer period.
So, the hon. Members may not be
guided merely by this fact that the
expenditure on navy has gone from
Rs. 20 crores to Rs. 30 crores and,
therefore, we are not doing anything.
That is the easiest conclusion to reach
and that will be misleading. I quite
agree as I have myself said in this
House that our navy consists of a
large number of older ships and they
need to be replaced. But here again
we went on begging from different
countries agnd we did not get what
we wanted. It is not a gquestion of
unwillingness on our part. It is a
question of making a systematic effort
for a long time and that sustained
effort is going to help to build the

navy.

1 must make a mention here that I
am mot trying to reply to every point
that is made by the hon. Members
here. I am only touching important
points and some of the good sugges-
tions that have been made. About
other points that were made by indivi-
dual hon. Members, as my usual prac-
tice is, I will try to communicate with
them and tell them what steps we
are taking and I will ask them also
to further communicate with me.
Now, I am only trying to meet some
of the important points which affect
the fundamental policy of Defence.

1 heard with interest the speech of
Dr. Ram Manchar Lohia, 1 am glad
that he is present in this House 1T
am not trying to reply in the spirit
of replying only. I try to be some-
what frank about it
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Mo T WA Aifgm (W

@) FU W W @ amet |

Shri ¥. B. Chavan: He is one of the
farsighted minds of this hon. House,
not only of this House but of the
country. I have got all respects for
him. I have locked to him as our
leader in the 1942 days.

To T AAET  wifgar: Ty
o™ ft gEl WY Wr JE | W
¥ 31 =1 ot we T T Wl gmTO
W war g
Shri ¥. B, Chavan: 1 am coming to
thet point,
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Unfortunately my complaint is
that—I would request hig Indulgence
to take note of that—the farsighted
mind is so much absorbed in itseif
that it does not take notice of other
minds.— (Interruptions).

My point js this. Yesterday he made
a wvery interesting speech which
should catch very fine sentiments of
patriotism. He says, “what is the
function of a Minister; really speak-
ing, the Chief of Staff can function;
the President can give some signals
from the Rashtrapati Bhavan and the
Army and Air Force can go on". 1
am not arguing in a legalistic manner
or in a constitutional manner. Really
speaking, I understood what his impli-
cation was: are we making any effort
in the political orientation of the
Army; are we giving the mnecessary
patriotic motivation to the Armed
Forces? This is what 1 have under-
stood him to have meant. He was
not criticising a Defence Minister or
he was not criticising the Cabinet
system as such. His sugpgestion was:
are we doing anything to give the
necessary political motivation for the
Army? In that context, he mentioned
one very popular name, Jumbo
Majumdar. It is a very respected
name in the Air Force. I can tell the
hon. Member that it is a very respect-
ed name. T was just discussing this
with an Air Porce officer this morn-
ing; he said that he was a very res-
pected man; he was a very good pilet,
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ete. He was a good pilot, but there
were many other good pilots too; pro-
bably they did not meet Dr. Lohia.

Te TH uNgE Mg ;- ww
wiyi & #wr % faqg Ao wr
T ww # 1 ag wipfw Wt
qr

oft gy T oW <& & sy
@ Feggg

I like that man. I want to tell the
hon. Member from my own personal
experience that, when he wag func-
tioning as the leader of the 1842 move-
ment, I was functioning as a worker,
as a volunteer at the district level.
I know some of those boys who work-
ed with me then and who are now
officers in the Air Force. What I am
trying to say is that the hon. Mem-
ber's categorical statement, the blanket
statement that the Army of today Is
the same that was there eighteen
years before, is fundamentally wrong.

wo T wAlgx wifggr ;e
o aff arar &, o % ot gwn
t

Jnaw  WgE T, W |

Wo TR AATET Wfgm : w17 T™vey
ifady s owe gar &

off o T wg™ ;5B oW
o g o W W T oamg o
. ()

It is not a guestion of my going
away.

15.21 hrs,
[Mn. SrEaxer in the Chair)
oo TR wAlET wifym ;& £
o1 g OE |
&t gTeE U WKW WY wid
& o & fag darc g o
giw Wt ol AT On, T Wit e
g off it WA R
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WMo TR HAET wifgar : W T=1C
vt et g &

Shri Y. B. Chavan: My only point
was this. Maybe, it is the same; from
the social angle, things have not
changed. If that is the suggestion, I
may accept it. But that is also a re-
flection not on the Army itself. Army
again is a reflection of the country as
a whole, Really speaking, the most
important point, which Mr. Indrajit
Gupta made yesterday was this: a
new bond has been created between
the Army and the country today.
What does it mean? It means that
the Armed Forces of this country have
become the real representatives of the
people. If there are certain deficien-
cies in the social life of this country,
probably they are reflected in the
Army, but the Army is not to be
blamed for that. I can certainly
assure the hon. Members that, in order
to provide the necessary national
orientation, the patriotic orientation—
I cannot say political orientation be-
cause if I say political orientation and
if I try to orient, I might try to do
Congress orientation which is a bad
thing today....

Shri Hari Vishou Eamath: No party
orientation.

Shri ¥. B. Chavan: That {s why I
say nationa] orientation, a patriotic
«arientation which is more essentlal...

Shri Harl Vishno Eamath: We want
‘that.

Shri Y B. Chavan: I would like to
assure this hon. House that the Army
Headquarters, supported by the Gov-
ernment, have undertaken &n inten-
sive programme of providing this
motivation and orientation. In what
way those people who fought in the
last war are less patriotic than the
-po-called other patriots of this coun-
try? They are equally patriotic.
People do not easily go and give up
their lives for the country in a way
in which they did.

Mo M AT wifgar ;g A
ey W wweT g
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Shri ¥. B. Chavan: As I said, I am
not trying to reply in a controversial
way. The hon. Member has made
certain points and I thought that I
must make my own points. Nothing
more than that. We can still differ.
I think we are in this hon. House
because we differ.

Te T wAmMT efgar : wv
Y W | T G g9 $T a0 wqr

Bhri Y. B. Chavan: I have no
capacity to convince., I am not
trying to convince anybody. I am
trying to put my point of view. (In-
terruptions).

o T WA Mg ;o ww IF
ZTR &g 78 & W HIH GO 57 1 & |

There were other points made.
Another good speech that I heand
yesterday wag that of Mr. Nath Pal
He made a mention about nuclear
force, He wused a very picturesque
phrage, nuclear Brahmacharya. I do
not want to go into the meaning of
Brahmacharya and other things. I
would generally mention that as--
pect. As far as China is concerned
1 am coming to the immediate task
of this country, the Iimmediate
threat the country has to face. What
type of weapons we should have natu-
rally depensds ultimately on what l»
our assessment of the threat the
country is going to tface. Ultimately
what you propose to do must have
some relation to the ~troubles or
threats you have to face in days to
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come. I cannot say that there js no
Chinese nuclear threat in a long
range. It is there. But this question
of nuclear threat has certainly some
relationship with the world peace
problem as a whole. It has also that
angle; that dimension has to be taken
mote of. U I have to ask for funds
as we are discussing Defence in this
<country. (Interruptions).

I am coming to the specific prob-
lem,

I have no doubt in my mind that
the immediate and urgent threat to
this country Yrom the Chinese side
is by the conventional weapons. That
is the immediate threat. The urgent
and realistic threat to this country
from the Chinese side is of conven-
tional weapons. Whatever resources
we have must be used and utilised
wisely. When I have an urgent and
immediate threat from conventjonal
weapons, how can I come to this
hon. House and say, “well, spend your
money in other flelds". (Interrup-

tions). .

This is an important branch of
science and we should see whether
we are making efforts to bulld up
the technica] competence in this fleld.
T must say that this country is very
well aware of that. The Atomic
energy Commission and other allied
organisations are doing necessary re-
searches in this fleld to build a tech-
nical competence in that branch of
science.

Shri Harl Vishnu Eamath: It can
be usod for both peace and war.

Shrli Y. B, Chavam: Naturally it
has to be used for peaceful pur-
poses, So there is no Brahmacharya
ag far as science is concerned. As far
as the technical competence is con-
cerned, as far as the knowledge in
that fleld is concerned, it is being
built up. I can humbly state that I.
have no doubt in my ming that the
Government's policy about nuclesr
weapons is a wise policy, # correct

24(ai) LS—8.
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should
(Interruptions) .
Shri U. M, Trivedi {Mandsaur):
Do not put a dam on the progress.

policy. a policy which we
honestly pursue,

Shri 8. M. Banerjee: Because you
wre not a Brahmachari

Shri ¥. B. Chavan: | am sorry 1
am exceeding the time. 1 would
mepntion the important points and
conclude.

What is the present pnsition that
we are facing in this country? We
hed this conflict with Pakistan. Then,
there was the Tashkent Declaration
or the Tashkent agreement. There
are certainly some conditions after
the Tashkent Declaration The
Chinese threat also continues and
continues in a rather more menacing
way.

What is our assessment about
Tashkent? We must look to some
conditions before Tashkent.  What

had happened was that the relation-
ship of Pakistan and Indla had be-
come so tense that it had reached a
stage when the Armed Forces o
both the countries were fighting with
each other. It had reached a point of
no return in the relationship between
both qguntries. Tashkent has given
an opportunity to both the countries. ..

An. hon, Member: To return back.

Bhr Y. B Chavan:.. to return
back from the armed conflicts, an
opportunity to keep up peaceful re-
lationshtp. I have no douds that if
this opportunity 1{s willy=nilly or
deliberately thrown sway by any

try, the q of it on
both the countries will be terrible,

and 1 have no doubt about it. No
country plang for war. I think in
the modern world every country

plans for peace but peace with pre-
parednear. Bo, naturally, when this
opportunity came, we had to sccept
the position.

But at the same time we cannot
Jorget what is happening after Tash-
kent today. Certain new realities are
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|Shri ¥. B. Chavan]
appearing on the horizon. We know
that China never liked Tashkent
because Tashkent was a sort of re-
versal of the policy that they want
to follow in the world, and particu-
larly in this part of the world. If I
may s1y so, the Tashkent Declaration
was a sort of slap in their face. But
today what we find is that they are
trying to incite Pakistan. From the
stalements and speeches that we
hear {rom some of the leaders of
Pakistan, it seems that there is a
growing element in Pakistan which
does not like Tashkent.

(Amroha):
of the

Shri J. B. Kripalani
1t began with the signing
Declaration.

Shri Y, B. Chavan: That may be so,
The Chinese¢ are, really speaking,
trylng to fish in troubled waters nd
trying to interfere on Kashmir which
fs entirely our own intermal ques-
tion.

An hon. Member: That is right

Shri Y. B. Chavan: Ii is in the
interests o! Chinese policy to weaken
the forces which led to Tashkent,
and it is, therefore, that they are
trying to weaken or trying to take
away or persuade or tempt Pakistan
away from Tashkent. I hope and
trust that the Chinese do not succeed;
I hope and trust that the Pakistani
leadership sees the truth of the game
and does not fall a victim to this
thing, because peaceful relation bet-
ween these two countries is in the
interests of both the countries. What
both the countries need is ecomomic
development. What both these coun-
trieg neeq is the development of the
human material in their countries,
ang this can be done only on the
besis of peaceful relations between
these two countries.

As far as we are concerned, I have
no doubt in my mind that we want to
stand steadfast to the Declaration ef
Tashkent.
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Shri J. B, Kripalani: Whether they
do or not.

Shri X. B, Chavan; But I must say
at the same time that we cannot be
complacent; if there are any forces
which are going to attempt to cow
us down to any position, possibly,
they are ‘counting without the hosts®
as they say. This country would not
be forced into accepting any positivn
which it cannot accept. That posi-
tion will have to be maintained. But
we shall have to keep in mingd that
the threat of the Chinese does con-
tinue, and it continues {n a more
menacing way, as I have said, because
they are where they are, and their
tendency to fish in troubled walers
was repeated agiin in 1965 when the
Pakistan aggression was on. They
made a chikdish attempt at sending us
an ultimatum, and a further chilMish
effort to withdraw that ultimatum.
The second attempt is going on at
Rawalpindi today. It is a very
tragic thing that the Chinese Armed
Forces, the Chinese weapons and the
Chinese tanks and the Chinese aero-
planes are paradeq on the streets of
Rawalpindi, but the comedy of the
tragedy is that some of the American
weapons which were used, and which
were manufactured to contain the
Chinese are also paraded along with
them. Unfortunately, that is the
comedy of the tragedy of it.

But, apart from that, we have to
take a realistic picture of this thing,
and quietly; 1 would request this
House that after the experience of the
last conflict with Pakistan, sfter the
brave work that our sokdiers did,
after the confident and able manner
in which our Army was led last time,
we should watch these developments
with wide ‘awakeness’, and 1 agree
there. But we should not allow any
excitement or any panic. We should
behave as a great nation, a dignified

* nation and a powertul nation. That is

the only request that I cap meake to
this House.
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Mr, Speaker: I shall now put the
cut motions to vote,

All the cut motions were put and
negatived,
Mr. Speaker: The question is:

“That the respective sums not
exceading the amounts shown in
the fourth column of the Order
Paper be granteq to the President
to complele the sums necessary
to defray the charges that will
come in course of payment
during the year ending 31st day
of March, 1967, in respect of the
Heads of Demands entered in the
second - column thereof against
Demands Nos. 4, 5, 8, 7, 8 and 114
relating to the Ministry of
Defence.”,

The motion was adopted.

[The motions for Demands for
Granls which were adopted by the
Lok Sabha, are reproduced below—
Ed)

Demanp No. 4—Moistry or Derence

“That a sum not exceeding
Rs. 63,90,000 be granted to the
President to complete the sum
necesgary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1867, in res-
pect of ‘Ministry of Defence’.”

Demanp No. 5—Derence  Sgrvices,
Errectrve—ARMY

*That & sum not excealing
Rs. 5.35,13,88000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect o Defence Services.
Effective—Army’."

Demanp No. 6—DEFENCE
ErrEcTvE—Navy

*That a sum not exceeding
Re. 25,81,75,000 be granted to the

Senvices,

D.G. (1988-67) CHAITRA 0, 1888 (SAKA)

Bastar incident 8823
(Adj. M, and C.A.)
President to complete the sum

necessary to defray the charges
which will come in course of
payment during the year ending
315t day of March, 1967, in res-
pect of ‘Defence Services, Effec-

tive—Navy".

DeEmAnNp No. T—DEFENCE SERVICER.
Errective—Am Force

“That & sum not exceadlng
Rs. 1,22,86,00,000 be granted to
the President to complete the
sum necessary 1o defray the
charges which will come in course
of payment during the year end-
ing 31st day of March, 1867, in
respect of ‘Defence  Services,
Effective—Air Force".”

Demano No. B—Derence Semvices—
NON-EFFECTIVE

“That a sum not exceeding
Ra. 19,01,67,000 be granted to the
President to complele the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
31st day of March, 18987 in res-

pect of ‘Delence Services, Non-
effective’.”
Demanp No 114—Derence  CarrTal

OuTLAY

“That & sum not exceading
Rs. 1,03,33,33,000 be granted to
the President to complele the
sum necessary to defray the
charges which will come in
course of payment during the
vear ending 31st day of March.
1967. in respect of Defence
Capital Outlay".”

15.36 hrs.
RE: MOTIONS FOR ADJOURNMENT

AND CALLING-ATTENTION

NOTICES

Bastar INcipENT—contd.
Mr. Speaker: Now, the Home Minis-
ter will make his statement.

The Minister of Home Affalrs (Shri
Nanda): Several adjowrnment motions
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| Shri Nanda]

and calling-attention notices on the
Bastar incident came up in this House
on the 28th March. At the end, I was
asked by you, Sir, to make a state-
ment. Whatever 1 say has, of course,
tp exclude anything which relates to
the genesis of the matter or can gther-
wise come within the ambit of the
cas> before the Commission set up for
a judicial inquiry. The inquiry will
thus embrace all relevant circum-
stances which led to this tragic inci-
dent.

I believe that the information
sought was intended to touch the
wider question of the conditions of
the Adivasis of the area. An hon.
Member from the Opposition has stat-
ed that the Home Ministry was res-
ponsible for the welfare of the
Scheduled Tribes. It is true that at
one time the Home Ministry was res-
ponsible for the policy and coordina-
tion of all tribal welfare pro-
grammes. . ..

Shri Harl Vishnu EKamath
angabad): At one time?

Shri Nanda: But the hon. Member
probably was not aware that almost
two years ago this subject was trans-
ferred from my Ministry to the De-
partment of Social Welfare.. ..

Shri Harl Vishnu Kamath: 1t is
Central Government still.

(Hosh-

Shri Nanda:
headed. ...

....Which is now

Shri Harli Vishau Kamath: Do not
pasg the buck.

o TR mAEC Aifgm (W
waR) o own o%g @ & ag !
Tz ¥ mrere § Gredard T
g7

o% WA 0wy qEaaaTEy
g

Shrl Nanda: May I be allowed to
proveed-. . (Interruptions),
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Shri Har} Vishnu Eamth: Come to
the point.

Shri Nanda: It is now headed by
my colleague, Shri Asoka Mehta. With
your permission, he will make a state-
ment on the subject.

There are one or two points regard-
ing which T shall give information to
the House now.

The observations made by some hon.
Members contained reflections on the
impartiality of the judge nominated
by the Chief Justice of Madhya Pra-
desh High Court, who has been ap-
pointed to hold an inquiry. May I
submit that such statements are
totally unwarranted and regrettable?
In addition, I would like to add that
it is an absolutely unacceptable con-
tention that a sitting High Court
judge cannot be trusted to hold an
impartial inquiry into a matter con-
cerning the State in which the High
Court is situated.

Shri 8. M'. Banerjee (Kanpur): Why
did you advise the U.P, Government
then?

Shri Nanda: 1 would like to inform
the House that when this question
came up in the Madhya Pradesh
Vidhan Sabha on the 28th March, a
prominent Member of the Opposition
who was one of the sponsors of the
adjournment motion. ...

An hon. Member: Jan Sangh.

Shri Nanda: ... .made it emphati-
cally clear that his party had full
confidence in the judge of the Madhya
Pradesh High Court who had been
appointed to conduct the inquiry.

st g W (W)
wERY, WA AT A
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Shri Nanda: 1 quote the relevant
portion of the speech of Shri Sunder-
lal Patwa:

"ot graeaAT (L
wgEg, sy Adl AT A A it
g & 5 gl #2 & ~yrandiw
W gra faw T ¥ o
famgw ot & aw g WER
g fs ag v ™a & 1 AT
i famm § & wg ww =0
fore Ofr & w57 1"

Al gFA 9T SGAT  TA W
Ty o A fawm & fw oAt aw
wET & A o oaw |

weM SERY : 9Y W19 4E AT
7 | W A Ard wrieft & Ay

qfeqar |

Shri MHarj Vishno Kamath: The
Home Minister is addressing Parlia-
ment. He cannot take shelter behind
what happened there In the Vidhan
Sabha.

d}mmmu L9 W qa
TR I A | FEA ag qA@ WY
wg & wg ot wi A § e gy
wTE ST AT ey

st fra aremw (aiEY) o weTw
WY, W qg A AT A T
g @ & gwm Ffreer & smdar
weqT fr wg ¥ ¥ € (wmwa™)

Shri Nanda: As a matter of fact,
no Member of the Opposition in the
State Legislature expressed any lack
of confidence in the Judge whn has
been appointed. | may also inform
the House that while parts of Bastar
have been notified as scheduled area,
Jugdalpur itself does not constitute a
scheduled area. (Interruptions).

Before I close, 1 would like to men-
tion that the Chief Minister, Madhya
Pradesh, received immformation about
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the death of Shri Bhanjdeo in the
afternoon of the ?6th March.

st amyt (fgere) o fed fam
¥ a7
Shri U. M. Trivedl (Mandsaur):

That we do not believe. He is the
greatest prevaricator that we know.

Shri Nanda: He immediutely decid-
ed to order a judicial inquiry and
contacted the Chief Justice of the
Madhya Pradesh High Court at
Jubbalpore requesting him to appoint
a High Court Judge for the purpose.
At 5 pm, the same day, he made a
statement in the Vidhan Sabha an-
nounzing his decision to have a
Jjudicial inquiry made by a High Court
Judge.

In this context, it is regrettable that
an hon. Member....

Shri Harl Vishnu Kamath: Murder

in the morning, statement in the
evening!
Shrl Nanda: ....of the Opposition

should have thought it it to make
serious insinuations against the Chiet
Minister of Madhya Pradesh.

Shri § M. Banerjee: He must
resign.

Shri U. M. Trivedl: He iz a hope-
lesg fellow. He must quit. He is the
greatest liar that ever lived.

Shri Nanda: I am sure all of us will
deplore this flagrant abuse of the
privileges and the immunities of this
august House particularly when the
Chief Minister had already announc-
ed the setting up of the Commission
of Inquiry.

1 have to say this that while we all
are very distressed at what has ouvcur-
red. we have to proceed within the
rules and the Constitution end what-
ever is applicable to this matter.

Mr. Bpeaker: Shri Asoka Mehta,

Shri Harl Vishnu Kamath: Plan-
ning Minister!
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1544} hrs,
PAPER LAID ON THE TABLE

STATEMENT re: WELFARE WORK CARRIED
oN 1N BasTEr Drstmicr

The Minister of Planning and Secial
Wellare (Shri Asoka Mehta): On the
previous occasion, some Members of
the House had shown interest in the
social welfare work carried on in
Bastar district. So a report has been
prepared and with your permission,
Sir, 1 place it on the Table of the

House. [Placed in Library. See No.
LT-5043/86].
1t is a comprehensive picture of

what has been done in Bastar district.
Some hon, Members rose—

Mr. Speaker: This is about what has
been done—I suppose about the wel-
fare of the tribes,

Shri Harl Vishnu Eamath (Hosh-
angabad): In Bastar or all over India?

Shrl Asoka Mehta: In Bastar dis-
trict only.

Shri U. M. Trivedi (Mandsaur):
The murder part of the social welfare
work? Or what was it?

1545 hrs,

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES—contd.

BASTAR INCIDENT—Coftd,

Shri Ranga (Chiitoor): My hon.
friend wanted us to believe that the
responsibility of the Home Ministry
wis ovey once the social welfare side
of it was transferred to the soeial
welfare department

Shrl Nanda: All

Shri Ranga: If he is prepared to
amend his attitude to that extent,
then there is a regular responsibility
placed, a special responsibility placad,
on the Home Ministry in regard to
their welfare which includes their
political position also, their economic
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and social status, their general status.
That special respSfsibility was placed
clearly on the Home Ministry; and
for the past two years—it is—clear
now by his admission and what 1s im-
plied in it—the Home Ministry had
washed its hands off this and every-
thing was attendeg to by the Social
Welfare Minister; therefore, all the
petitions that were being sent by the
late Maharaja and the masses there
and the pleading that they had made
before the Government were not
attended to. That is the only pre-
sumption that one can draw....

Mr. Speaker: He can put his ques-
tion concerning the intimation the
Home Ministry had received from the
Maharaja of Bastar that he felt con-
cerned or had apprehensions. ...

Shri Ranga: Thank you for remind-
ing me of whal'I had said the other
day. A few days before that mur-
der had taken place .... (Interrup-
tionx) ,

Mr. Speaker: The difficulty is this
that whether that incident amounts to
murder or not is to be determined by
the Commission of Inquiry that has
been set up.

Shri 8, M.
murder.

Banerjee: Alleged

Mr. Speaker: That has to make a
report. Until then we should not
try to say anything which might pre-
judice its inquiry and findings. About
that, we have to be careful,

Shri Nath Pal (Rajapur):
say ‘homicide’.

Bhri Ranga: I amend it by saying—
What appears to be murder. (Inter-
ruptions). My hon. friends opposite
may waive their hands. But to me it
appears to be murder anyhow. ...

Shri S. M. Banerjee: 1t is murder,

Shri Ranga: ....of the Maharaja
who was found dead in his own draw-
ing room with so many bullets in him.
According to their admission, it 1s 3
or 5, but according to us, there were

Let us
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8 or 9 bullets in his body. And his
body was found with all his followers
having only bows and arrows and
nothing else. That is the reason why
1 presume that it must have been
murder.

Shri Nath Pai: It was murder.

Shri Ranga: Before this thing had
taken place, he sent appeals, frantic
appeals, to the Government here.
Which part of it is for them to say,
whether it is the Rashtrapati Bhavan
or the Home Minister's office or the
office of anybody else, He sent his
appeals. In spite of it, they did not
take any action, And as for the Chief
Minister there, it is clear now from
their admission that he had not taken
any action. The Chief Minister came
into the picture, conveniently or in-
conveniently for himself, only after
the Maharaja was found dead, with
all those bullets in him and his fol-
lowers dead, some say 20, others say
60. We do not know which is true.
Now you would caution me und say
that it would be for the Judge to find
out how many were killed. Anyhow,
a8 large number of them also were
found dead. And they were killed,
according to me. By whom? It is
for the Judge to say.

When all these things were happen-
ing the Chief Minister sat tight there.
Not a if Bastar was not in the pic-
ture. Because the previous day,
Bastar was being discussed and the
question was being raised by the
Members of the Opposition in the
legislature. He was seized of the
question, not necessarily with these
murders or deaths or any of those
things, but of that wunrest, -f that
special situation there which has come
to be created, as a result of the
measures taken by themselves, the
loca]l Government, in regard to the
procurement of foodgrains from an
arca which was defleit. ... in food.

Mr. Speaker: He should formulate
his question.

Shri Ranga: Let me try. It was
deficit in food and the people were
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starving, half starving. From them,
procuremefif was demanded. All this
wag before the Chief Minister and
that Government,

Then the Chief Minister convenient-
ly came and said, ‘I am sorry such
and such things have happened. I
am appointing a Judge'. With what
alacrity! I wish the Government
had shown thé same alacrity in regard
to the moere urgent and more emer-
gent things that have faced them,
With that alacrity, they appointed a
Commission of Inquiry. Then he says
‘l am asking the Chief Justice of the
High Court t6 nominate a High Court
Judge'.

All these things make us feel that
there is some kind of evil genii or
genius sifting somewhere, God 'one
knows, In the whole of the ranks of
this Government ang these Ministers
who had thought of all these things
in such & careful, calculated, planned
manner. This is the impression that
ig left in my mind.

Under these circumstances, 1 have
to place before you this submissiun.
If you cannot allow it, give us free-
dom from this shackle of putting our
questions only. Let us have the
freedom to say what we want to say
now, for the time being, for his

edification. ‘Thirdly, please give us
An opportunity, an opportunily to
this House, 1o have a special

discussion, as 1 have already re=
quested, and some olhers have aliv
supported that request, in our special
letter. Please give us a special
opportunity to discuss this matter. I
am saying this for this reason; millions
of them are there; what is going to
happen. we do not know, What is
happening today, at this moment, we
do not know. There iz the police
terrorism. Can we go? We would
like to go. But we have no para-
chutes and we have no helicopters,
They have got them: but will they
send us? I do not think so. How s
it possible for this House to get any
information? My hon. friend has just
now gald that one Opposition Leader
has s=aid that “we are satisfled with
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this judge, with this Commission of
Enquiry”. 1 received aletter, and I
am sure other Members have also
received a copy of that letter, and 1
shall not be surprised if he has also
received a copy of it, from the Leader
of the Opposition, some gentlemen,
Sukleja or somebody, saying that they
have no faith in the Commission, and
that they wanted a Commission to be
appointed, an Enquiry Commission to
be appointed, by the Government of
India. That much faith they still re-
pose in the Government of India. If
my hon. friend Shri Nanda wishes to
retain even that modicum of faith
from those people and also from us,
he is in honour bound, with your per-.
mission, to assure you and assure this
House that he js prepared to take
every possible, emergent gs well a3
ordinary action, judicial as well as
quasi-judicial, snd executive action
too, in order to assure us that there
would not be terrorism in that area,
and not only that, but that there would
be real civil life and civil liberty in
that area. The people’s life and liber-
ties should be protected and this
enqguiry shall be not a stage-manuged
one but a real judicial as well as a
comprehensive enguiry which would
go into the comduct of the Chief
Minister and the Ministry there.

Let me conclude by saying that the
couniry would not be satisfled, what-
ever may be our rules here, whatever
may be our attitude—the country
would not be satisfied until and unles=
the Bastar State, and the Bastar Dis-
trict as a whole is taken over by the
Central Administration.

To W WA WfEgm : weEm
wgrw, & ag wgm wmwer § fe oax
qH-AE w1 wE A g, afer g
-G R ORE WA A R
u A egrAswTw & fomfoyr # oy
arty agw o § g AR o ¥ oI
avary ¥ qura famn | W ¥ R W
® SwET " & F wg g S eee-
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TEE im v @ wgata ¥ ogw
o & & oy wwfac w7 § fF o7 ¥©
Tg Helt 7 #gr 8, IW F AW 4y W
TEN g AT @ 1 T 0T agA IFd
aw ™ Fuw # ww @ feward, ifs.
TAFaw R

& oo £ @l Ag AT [
HAT ZAT §, W UG B WwT o}
“8. M. Joshi left for Jagdalpur.”

ag A ATgE gATh aril ¥ Jmweaa
L4

“Communicating the following
information under jnstruction
from Joshi—Vijaya  Chandra
Bhanjdeo—"

ag T mEmen § | Tefn oF
o ¥ oFT wH § | T O

mgroT & Wik & )

“Sent the following telegram to
President, Prime Minister and
Madhya Pradesh Chief Mimister
on March 27th—"

27 WIS T AT IZ WA K O @

“Brother, ex-ruler Maharaja,
Shri Pravin Chandra Bhanjdeo,
was mercilessly killed by eight

bullets, on being requested to
come  out to facify  the
Advizas .

T WO ARE ART AW A 6
mfedt & 37 ®1 7 TET M@ )

“I  humbly request judicial
enquiry—police destroying entire
vvidence. . .."

ag aga Fwar are ¥y

W & gaTan T g §1 A
wmar §, sfs s=Ifte 9@ & el
g, f& arg wnt ¥ g2 oY famr wo
L
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T &1 ardt Tt f aF g7 1 o)
oY qer Y ad A qw ¥

Ty ww w9 W emA-se
Lacl o ﬂ'—Iﬂﬁ'Hlﬂ'ﬂ‘{ﬂW
, @ &F 2, FAt Wi qR W
qﬁvﬁiﬁsmmwﬂ
g

144
S |

"i

IR REWW W9 A a1 38 @
ot woAr Iy owg AT 97 1 qg A A
g a%ar 2 & a9 fod & v 1 wwm
I | 99 foe AT R wW 9T AN
o T Ar o

Mo T RANET wifigar : Wy 37
fam wafa & a% &)

woow wgnm o &4 A Az
w1gq fr &1 & @ w o A
wE TE wEA

Tro W wAYT Wigw : WX AT
arf ¥ | g S A W At § awe fa
.

www Rgie  9fe grIw & awm
gim &, gafav ITER @ T
famr )

wo TM RANET Sigm ;. 7 T
eqma-ge F feafed % &

waw WEEm TR I W XA
g1 % G

o W ®ANET Mg ;3w & @A
e iF g difag

ayi 9 ag w4 Iz o ¢ fE
ag waTe fawrand &, T o wxEn &
are qgw mar ¥, yafow g Iw o aEw
Al wrawd 1 Fagaa FAAaTg e
o S gfem wvar @ dfase
art ¥ agt o wgA @, Wfe ey
¥ AT WA aw dvgE W, @1 ag
qre fawrodt Y w1 W
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=fer & art ¥ ar w2Ar ¥ wwg av
T & faafed & it & wré agm A,
a1 wg fawn faarodm g o A
At sfager * ofa gelt £, W At
foofed v § ww @ &, faw ag &
wRET W 8, 2w H Ay o
W aw o afa-fafu 3, e T w
T g% d9% W e e A st
ariefl, &t ¥ wT o ¢ ogg ne
aotfaw sww & ) oE ol s &
frarordt adt g1 7wen & 1 wwEw W
frard ag wmHeT AW g1 AT 2,
it fwdt safe, fedt wwae &, =
az fufasr 1 wiv T ofom aren, fedd
FEATE WX 6T gw AThER WA
g f& az wwa 7w ;A 3

afet g ® g gF § 0z g
&1 fr a1 wvgw A @, wwife e
B ot faame adt @t w0 e
g g% @ ag w1 W s faar amgw
Al 2, wife 37 9T wwmm F frae
ag g g & fawe g g b fad 9w
AT 9%, 917 A4 fafaw g @ gAT
&, forgl & ameeryg & Wt w=rd o)
7 A w¥9TE 4, A 3@ 9 W
7

wTTw "ENw . WAAIT qEEg 6y
BE KT |

TIe UM wAEY Wifgm - wswusm
AETTY, GF S99 F g0 ARy

wOw WEXT  ARY STRATT 2|
qHy %1 qarer wgqt aEf @ 7

e M wAT Afgm T &
#1f am gTAT 7 QY7 W9 w7 ARG
FJTATT FTAAT . A7 A1 97 AW Afwo )

oTow ®ElEw . AT ATAR I
w7 w1t garAr AFF B Hmm wr owif
gz o g wfg
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e TR AR Sifgar ;- F W\

€ 7

L : AT WEET T
aawa # fF ww g B oefee fen
T A A, & Ao wA% g ar T,
w & fau fewsr qwg g afgo
TR F fow oy w2 oy Al f T ¥

Mo TR LA Wifgan W F
feet am & dgws, @@ ww AR
Hfey

oo wgEw . f ARET e
w1 g forar & | wmaw WX AT f gw
wEAT WTE

wo T wAMT ®ifgm ¥ WAl
T FEW, wifE a8 FT SwT
WY ¥ ¥W ® A foar °1 ) ww ogE
T TH WY A AT "I A grm

W wz wifan fE 9z & W
& srw feft | @ GdY w0 AT A
mE &, W Frifr &, o @%, dhre,
farsy alg ot dwi &1 W
T & waq fmr A gaer gf 9w %
g% 7@ ? ag faege amafes &
wfem . ..

wirsy s K o & fer wgm
fie T ¥ T R W AW AE A
qEA | 9T A% g9 EH ATE §  qTRIEe
oA UE A L, 99 TF qE qATN AN
9z awar & oA wmy 3w ]aT v
i W@ T AR, T WL

o T wAET Wiiga: & W &
sufa wiTT § TS AW AT
Ll

m:@w:nmh!ﬂil
ot qealt |

To TW wAtE wifign ;W
wgry, a7 @ fE i o aE WA
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T |1 gAY AE w1 T HT g@wAT
2w ¥ oA oATE & fE
W WEiEm AT qERT

Mo T [AFT wifgar : gH T
T Y FEA & A, R AT G
# wwwar da W

Shri H. N. Mukerjee (Calcutta
Central); The statement that the
Home Minister has made fortifies our
argument that the Government of
India’s jurisdiction is certainly and
definitely "attracted in this matter in
that the truth is out (Interruption);
the fact ol the murder is there. How
it happened, in what circumstances
and all that is a matter for judicial
investigation which I am not concern-
ed with, That would be looked into
by tHe authorily concerned. But
the fact of the murder is there, and
the fact that the murder has been
commilted under certain set of cir-
cumstances (Interruption) is also
there, and there hug been the report
and the telegram to which reference
has already been made. (Interrup-
tion).

Some hon, Members rose—

Mr. Speaker: Order, order.
Members will kindly sit down.

Shri H. N. Mukerjee: The Home
Minister has conceded that the gues-
tion of the Scheduled Tribeg is now
being looked after by the Minister
of Social Security. That is to say,
the baby has been passed on to some-
body else; he has not repudiated the
baby. Government cannot do so.
That is to say, that part of the coun-
try,—Bastar—which is a most entire-
ly inhabited by Scheduled Tribes is
in a most disturbed condition. We
have allegations into which I need not
go, and already they have been
referred to in some detail in the
House. They picture a situation
which is very serious, and that is
why I do not see why the Minister
can take shelter behind the appoint-
ment of a judicial enquiry by the

Hon,



‘8 37 Baster

government concerned. 1 do not see
why the Minister should tell as over
and over afain in this House that
Chief Ministers have such very thin
skin that théy can get away with the
kind of thing which sometimes they
appear to be doing.

When the Chief Minister of M.P. has
brought about a state of affairs which
has become headline news in diffe-
rent parts of the world, when other
countries are making all kinds of re-
marks which are by no means favour-
able to our situation, we in this House,
because of Mr. Nanda's legalistic pros
pensities, are supposed to be preclud-
ed from a discussion of the conduct
of the Chief Minister. I am not going
into detail over the conduct of the
Chief Minister. But if the Chief
Minister of a particular State in our
«country has brought about by his own
inefficiency—there can be no other
reason— o state of things where what
happened in Bastar haes taken place—
we cannol assess the entire accuracy
of what we hear, but we hear the
most gruesome kind of reporis—I do
not see why we should not have an
opportunity of discussing it in the
House. The Government is totally
respunsible; whether ji js Mr. Nanda's
department or the kettle of fish which
is the Ministry of Social Security, the
Governmeni is responsible and ans-
werable to this House and this House
-has got to take notice of what is hap-
pening in Bastar and those areas just
as we do have to take notice of things
which happen in Bengal or Kerala.
We, therefore, have ample warrant
for asking for an opportunity for a
full discussion in this House.

‘16 hrs.

Mr, Speaker: We had a discussion
day before yesterday. 1 gave an
opportunity to Members tq have their
say. Of course, the Education Minis-
ter stood up and said, T even con-
cede"—those were his words—but
afterwards. he tried to assure me that
“concede” according to the Oxford
Dictionary means conceding for the
sake of argument and not admission.

CHAITRA 9, 1888 (SAKA)

incident (Adj. M.
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The Minister of Education (Shri
M. C. Chagla): I have got the record
here. 1 will read out the record. In
fuirness to me, it should be clarified,
The officiul record says:

8838

“Shri M, C. Chagla: It is impor-
tant; it is wvital; it deals with a
weak and vulnerable section of
our society. The Centre may
have responsibility, I even concede
that the Centre has failed to dis-
charge that responsibility, but,
this is an important ‘but’......
{Interruptions).”

My further argument was drowned in
interruptions. As you know, Sir, very
often as now, it is impossible to carry
on a suslained argument in this House.
{Interruptions). You see that, Sir.
I cannot finish that sentence. I crave
the indulgence of the House to glve
me twg minutes. English is a foreign
language; it is a difficult language.
(Interruptions).

st vy fawd (F47) @ Wi FEE
E wid wiw, q@ WY SUdr wier s
AT A Ak ?

Shri M. C. Chagla: I claim no mas-
tery over it. But I know this that
there is all the difference in the world
between admission and concession.

o 1M wAlge wfgar : T I
Wy & fair o« T wgh, wsaw
w7

Shri M. C. Chagla: I will explain.
When 1 say I admit a fact, it means
1 admit the truth of the fact. In this
context when I said I concede the fact,
it means—my hon. friends will look
up the Oxford Dictionary—that 1
make a formal admission. (Interrup.
tions).

ot vwRww  urew  (aTTer)
arar e st ¥ Ay wF ¥ 9w v
w ¥
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it mq fomd : & srren wwRE W)
e £, Afew ) o werea
FwwmRragaw @ €1 gk W
¥ 1w afew @ 3% § o o e
waTAa % T, 9f1 € Wy, 4
tfoga g 2 39 e & a@ w=
® E
Shri M, C. Chagla: So, when 1 say
in this context that I concede this, it

only means 1 am making a formal ad-
mission for the sake of argument; I

am not admitting the truth of the -

fact. It is perfectly clear that is what
I meant, because if you read the
whole of my sentence, it iz perfectly
clear that 1 was building up the argu-
ment that even if the Centre has a
responsibility, because a tribuna] has
been appointed, it will be sub judice.
Unfortunately, T was interrupted and
you said:

“l cannot deo anything; Dr.

Lohia might ask for permission".
Then I said, “May 1 complete what I
was going to say?" But 1 could not
go on. It would be absolutely ridi-
culous on my part to admit something
which is not correct. As has been
pointed out by the Home Minister,
the Centre has no responsibility for
this particular part in M.P,

it vy famdt : weaw wEEm, T
e w1 AW &L

weqw REAE 9@ W7 &2 e |
Shri Kapur Singh (Ludhiana): On

the dictionary meaning, may I point
out, . . .

Mr. Speaker: The dictionary has
not been produced.

Shri Kapur Singh: His argument is
so fallacious.

Mr, Speaker: He should leave it
there. When [ heard the Education
Minister say "I even concede”, 1 was
of the opinion that because the failure
now is conceded, I might ask Dr.
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Lohia and 1 asked him thai he might
ask for leave. I had gone that far
also. That leave was not asked for..
(Interruptions).

off TR¥EE TTXw ;ST WO
a1 AgY, g W7 o &)

1o Tm AT Sifgar : §F wnd
il

W wEEE W9 d A gn,
afey ag 1 & 7 74T § )
I am not precluding him on that
account. They should listen to me.

Shri Kapur Singh: If the whole
matter hinges on “concede”, let us
discuss that,

Mr. Speaker: He said, cven conced-
ing that there has been failure—the
word “even” also is there. The ques-
tion is, after that what he wanted to
say was, as I have said, there is Rule
58 that will come in the way of the
admission . of this adjournment
motion. What would be the subject
that we will discuss? Some members
have chosen to call it murder. Some-
how death was caused, whatever
might be the reason. The enquiry
that has becn ordered is to decide how
was it that so many people died.

Shri 8. M. Banerjee: Mass slaughter.

Mr, Speaker:
Why should he
have heard the

Should I say that?
say so? The more I
hon Members" argu-
ments the more 1 have felt that pro-
bably it is not a matter where we
will be able to discuss anything ex-
cept thosc matters which would be
sub judice,

wit =y fawrg]: 7, 7g a7 {2
¥ s F A A g v e
ama #far

mnﬁl‘l’u : 9F AE BY | )
ot wyfoed : wIT & ag 7 A
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SR LR R e R RS - L
A2 mwfea & A e w
ATZAT § W9 F hEar 3 F qgy Hfew
wiT gA7 & o dare AfY £ ww W
¥ o ATy w47 At ¥ FIEm

qm "EAT : 9F AT @5 AR |

ot ®yq (owd ¥ wew & w9t woT
TR §

werw wEww : & ot wma ¥ wg
wr § fsooma &z o o oA fal @
T TE A wEAr o

sitwy fowd : & 59 7 amr wE

wogy wEAW : 59 ¥V G TET

o

ot ug fomd : ot FEET A
&9 Fle A% fear 41, W9 {7 990
ot g

weaw wgw : e & 50w
wrz fFmr ar

ol =g faaq: & 3 @@ fog w7
or 5w g1 dfag | Fgwawr W
F wig 70 T gfrn maqfen &
L el

Shri U. M. Trivedl: Sir, you have
tried to peint out that this matter
which we are anxious to discuss may
be a sub judice matter, with 1egard
to the enguiry that may be made
sbout the conditions which led to
the murder or slaughter or killing of
those various persons who were there.
‘What we are concerned today is this.
The Chief Minister of M.P. has been
& notorious prevaricator. (Interrup-
tions). The whole question of Lhe
conduct of this Chief Minister has
to be discussed. How did he behave?
How that he led to the present
position In Bastar? How that so
many people were gathcred in Bas-
tar? How was it that this Maharaja

CHAITRA 9, 1888 (SAKA)
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was dethroned? How was it that his
brother was put on the throne? How
was it that this man was implicated
in & erime? How wag it that he was
killed inside his own palace? How
was it that he was riddled with bul-
lets? These are the things which
have to be found oul and whether
the report that has been made here
is correct, The demand in the whole
of Madhya Pradesh is tha' this Chief
Minister musl be dismissed. It is
necessary that hce must be dismissed,
his conduct must be inquired into
here. It is necessary that his conduct
is censured here. It is not cnough
if it is said that the matter is sub
judice. I think this is the proper
time 1o inquire into the conduct of
this Chief Minister who has acted in
such a manner and who has, through
the Home Minister here, carried lies
to this House. It is not sufficient to
say that the matter is sub judice
(Interruptions).

st wy femd : weEw e,
AT ey w7 W A
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wew sgww - & ¥ W omEw

qidT w T A

st wg fA®d : WY smweaT W
s A gE qg ?

umw  wERAT 69X WY d5 ATy
& agw ITer gy o

ot TM wgmg Ry (TAT) W
W, 7 dd A 7 AT & wenw
&Y aarr faar I &y aA Wl ) o A
ag f& 9% fafrer 3 47 & e
. foy & &

ow AMAIY JUET  RAT A1 OEE
¥ odr

ot T\ wgr@ g ;I W
%1, mfA o wgw &1, @ § oy
g, T &Y I € afees 7 qond
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[ it 7o ez ¥ ]

wer fr w1 wifgn fe qia @ o
wx it ufer gf ¥ gwer @ & fag
2 T

AT BT | Ww wgr 9% AT TW oA A
R gat anfagi 3 s ImT (s
g 9 ag A we gf § 9gwAr A«
frepear & §17 § wdg WHT ¥ R
afefmat a1 AmEE, AwEw § 3

I =g e gw wgd £ s A aow
w2 & e fromy Arw g, o o
wg W% Afew & oW ¥ ory oai
o wfezw & wm e wrf aatmw
raTaT 1 AT 7w % faar 9w e
o frgea fvar Tar 9w weavw §
fadrdt 7= ¥ v west ¥ Awew faam
s\ w71 fFogaro Qo oA & &
frdmn w & f& oy sw 9f%
frerodm & (smwawr) . .. wmw
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T, If6 17 5w faarod 2
wiae %A § GEwde #we #Y
wFfa 7 &t 99 9\ Ay ¥ 9w
mafa #1 wiwFr faar @ fF a2
WU FH R GATC T X AL,
(soww, ) . . .

S W fewd : 7O ez We
NI 2, ATET WTE WTET WUTORT GAAT
T ... (wwed) | g
ot &5 A & | TS WIS WTET 2

wigw WG ;& wWowr =T
1 AT qT AET | T A0F q AR
B wwar )
o1 %9 fomd : & 21 7o ww @Y
ST | WY AT WTE W Y g
W wghew : Wi §T omed |
wraTd Ao
Shri J B Kripalani (Amroha):
May I humbly submit that the Bastar
question has a long history behind it?
It was a question of controversy bet-
ween the Madhya Pradesh Govern-

ment and this prince. It began from
the days of Dr. Katju.

Shri Harl Vishnu Kamath: Evemr
before that. During the days of Shri
Ravi Shankar Shukla. 1 know that.

Shri J. B, Kripalani: We knew of
it, . . .

Shri C. K. Bhattacharyya (Rai-
ganj): Does Acharya require prompt-
ing?

Shri Harl Vishnu Kamath: Keep:
quiet.

Shri C. K. Bhattacharyya: I do not
need any prompting from you. . ..
(Interruptions).

s farw wToEw ;oW gW ATE
& IO A W9 A A T W
AELI o]
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Shri J. B. Kripalani: I submit that
it has a political background. So far
as the judicial aspect of the matter
is concerned, that can be looked into
by a Judge. But, so far as the politi-
cal circumstances which led to this
‘ragedy. . . .

Shri Harl Vishnu Kamath:
sacre,

Shri J. B. Kripalanl: Call it by
whatever name you like, It is tra-
gic. Ag the Home Minister himself
admits, it is tragic. What we want
to discuss is the political aspect of
this question and not the judicial as-
pect of the question. :

Mr, Speaker: The circumstances
which led to this incident would be
the subject of inguiry. All these
things have to be looked into during
the inquiry,

Shri Ranga: Let there be a politi-
cal inquiry.

Shrl J. B. Kripalani: Now it has
become a custom with our Chief
Ministers first to order flring and
then at once to order an inquiry,
which may take twelve months and
people may go to sleep. It is not a
proper way of doing things. I sub-
mit that it is essentially the political
question that we want to dlscuss. If
we discuss any judicial question you
can take exception to it. If it is a
question of procurement, if it is =
question of hardship to the people,
these are political questions; these
are not judiecial questions. 1f there
are riots, it is a political question and
not a judicial question, I know that
the judicial question also~ comes in.

Mr. Speaker: The Judge will have
to make an inquiry and take into
account all these matters which led
to these incidents.

Shri J. B. Kripalani: How can you
preclude the House from discussing
the political aspect of the gquestion?
(Interruptions).
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ot vy femd ¢ qo ardz W
¥y x4 Hifag
Shri J, B. Kripalani: I3 Lhis the
way the party in power should be-
hawve”

Shri Bhagwat Jha Azad (Bhagal-
pur): You control your side first, . .
(Interruptions),

Shri J. B, Kripalani: Do we want
to condone wmurders? People are
being murdered in cold blood. . . . .
(Interruptions).

Mr. Speaker: I would appeal to the
hon, Members that no discussion can
be held in this atmosphere.

Shri J. B. Kripalani: We are not
accusing the Congress Members  of
anything, . ... (Interruptions).

Mr. Speaker: If hon. Members be-
have in this manner, it would be very
difficult for me to conduct the pro=-
ceedings.

Shri Earn! Singhjl (Bikanar): Sir,
I may be permitted to say. ., .

Mr. Speaker: 1 have called
Madhu Limaye.

st vg fow® ;. ;AW wRRg,

TR WY A ow e four fowd s

Shri

W SERT ;T AT AT
37

ot ay fosid :wm ¥ 376 . . .

e wghey: 376 HATEE . .

s wy fawd w9 W gfg a0
wh uer §wgar f fraw sa d, 50,
60 ¥ gvwr wT . (vuwwr)
G FFET FT T N AW 90 AT oeEA
ffwg | & fraw qwar qvg fa o
wer of TE g A o

weqy WEIRW, A7 AT 1 A9
o
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Mr. Speaker: Do we want to main-

tain the dignity of this House or do
we want to wreck it?

Shri J. B. Kripalani: 1t is for the
Congress people .. (Interruption).

Mr. Speaker: It is everyone's res-
ponsibility on this side or that. I
am appealing to both sides.

ot wrRRt oW FeTeTET Y
T A wF YT g a0 o
W aw ¥ JuT ¥ Wik W w% I
AT a7 7w & oy @y 7 Wy
w1 aw § W ag wie w1 geaaE & o
qreE g A e o ate
T 37 giEg) o &3 § o7 I W
LIEE Gl A S

Shri A. N. Vidyalankar (Hoshiar-
pur): Has he got your permiasion?
st fw aroaw @ wfiwT & @
fm 1 Mfewa & 2 grem ¥ = ¥
Ter w1E W TE ¥ Wl g ww Wy I
T AT afa #

=it wy fowd : 337 sgAwET A A9
376, 58, 5997 g0 Frant # w2 ¥
aar Afqum &' e 244 L

WA GEWT ¢ TE A ©A W9 6
FFE ) 2449 353 Fr AW A
LA |

ot we (emd : oww qw 1 AT A
o g afam

Weld WA ¢ WA WY WOAT
oMz OTE wreT 3 AfEd )

1 A AR TR O Ay g A
¥ g it f g ke & ol
arat & | & ¥ g et aft s oA |
& & &9 baw tH oA N T R
a7 Iga fear °r faw & wmare 97
& &3 A1 foredard TEATAT FTEAT AT |
ng A W ATAAT § 41 FrAAT Wy

and C.A.)
T ATHAT B IAY AT qANT AR §
¥ ¥z A faoerd ot afag @ &
fag ag o dggey ofars que Weges
Tew w fge e o oW
JAEY W ¥ TF A F IA T @
a1 | ¥ W 7 qgy oTEw &
SEAT § | W9 GO A AT AT A

Q% AT e : ATE ST WTET
wmr g ?

oft ny fowd : o fwr ) &
FTEAT FAATAT AT @TE | AR A A
w1 6 rreege g dhegew Af @

&1 9wt A W O SETT O
L LLE A LR

it wy famd: 3w & T TEW
T & | TR ¥ AT § & Ol
AT AR & 1 T a7 e & oAt H
wieah w® & ok ¥ ¢ gfE
T deger G @ @ R A A
AT &Y forrdrardy § wfer ot geaear
9 o r TEEEe # WK 3§ &
Teafy W e ¥ qwd § Wi
TORTT Y 3 A ¥ g fawnrd g
ag fasdardy & ae & &1

wa OF g WA W@ @ 59
frm s ik a Aoz sgrman
4fe g e wafew § wwfon s
i ¥ aww o 0o wwR A
aeryds frdza won wEa g fe
59 frow #1 m@r @ —

“No motion which secks to raise
discussion on a matter pending
before any statutory tribunal or
statutory authority performing
any judicial or quasi-judicial
functions or ahy commission of
court of enquiry appointed to
enguire into or investigate, any
matter shall ordinarily be permit-
ted to be moved."
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98 ot 1g & fF amaron: afife,
e v & I w7 mav § e wrer
ag faasfaere & i ot o= o adfr
W ®1 e wwfad dfem, fe) @ s
& aff femr smam @ w9 oW qU
afusc & @ 9T T FOA w1 oW
¥ ag friem 7 A g e oY o
wfafa fast qEa & foea &1 § 9956
i oiw By qew ¥ A ot a%
TR A § o b agw g1 awdr
¢ fr gurdr ==t oz faamg & o A
& 't o wfafy w1 &) srddw & 9w A
% a% Teox § wgtoaw Al ?
wfag ot ¥ améz g A g 4 )
qE qg wET & v 2v oy e
FEE T & Wiy & A e FEw e
59 fraw am, wiwe, a@t @1 7w @
o g AT 9T ag9 &) awAr & o
e R T T g & 1 e
e Ay g A I H A
W AT # A gr AT

Shri Nanda: 1 had laid it

Shri S, M. Banerjee: rose—

Mr. Speaker: T had promised to call
Maharaja Karni Singhiji.

Shri Karnl Singhji: I wish lo make
my submission on the question  of
admissibilily that all relations with
the former rulers iz the exc usive res-
ponsibility of the Union Home Minis-
ter, I believe that Shri Pravin
Chandra Bhanjdeo wag receiving
Rs. 20,000 in the shape of @ privy
purse. Therefore, the Union Minis-
ter of Home Affairs cannot wash his
hands off this subject.

Sir. T would refer to what happen-
ed about 15 years ago when the late
Maharaja of Jodhpur wags killed in an
air crash under similar circumstances.
Nobody really knows what happened.
There was a great dea! of surpicien
that he was probably killed as a re-
sult of, whoever it was. somebody put-
ting a time bomb in the acroplane,
Anyway, that matter was discussed

24 (ai) LS—9.
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on the floor of the House, as far as
I remember,  although I was not a
Mcember of the Ilouse, I think that
itself forms an analogy. The rela-
tionship with the former rulers are
the responsibility of the Home Minis-
try.

There is no doubt at all in any-
body's mind that thig is a 105t brutal
and horrible killing, no matter in
what way we may call it. The fact
was that the moment the Maharaja
was killed, the post mortam 'vas done
in the quickust possible time and he
was cremated even before his wile
was allowed to see hia body. I think
this is highly uncivilised behaviour
on the part of our democratic Gov-
crnment.

Shri Harl Vishnu Kamath: Crimi-

nal.

Bhri Karni Singhjl: We wouid al®o
like to know what happened as a
resuly of the post mortem as to what
types of bul'ets were used, whether
they were of riflcs or pistols or auto-
matic weapons. If you go by the
fact that 8 bullets struck the Maha-
rajn. they must have becn from the
automatic weapons. What pozeibly
could be the other thing? With ail

8850

“this, I am quite sure that there s

enough ground for Parliament to
discuss this matier and 1 requesi thal
the adjournment motion may be ad-
mitted.

Shri Khadi'kar (Khed): Sir, may
T submit, . ...

Mr. Speaker: There has bern
enough discussion.
Shri Khadilkar: I want to say

something on the question of admis-
sibility of the adjournment molion.

Mr. Speaker: Now, I may be ex-
cused.

ot e forwd : wore e, vk
ot d ot ¥ ey . . .

waw ofher g Ay qr ad B
w ¥ far ™ K

ot wy fomd g W frwr for
ama & 39 & 4 # wF vy
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W REAW : qTE WY 9 W@
g

8hri 8. M. Banerjee: This should
have been circulated. It should be

circulated. It is a very fishy deal, . .
{Interruptions).

st wy fomdt : wWt fremat o
% aum W T wimar o et g¥ e
Ag

wen  RiRET : AT, ;] |

ofl ag fmd : semer wgEy, W
g Hfay | vy § avq gATO A
foarg mff g A Em A@ & . . .

o AR W &5 ATEY |

ot wq Tl : & &7 & fag dame
§ T & ag wot wom wwm §
T e & w9 A aft gy e oo
oiw tha g0 feaany o @ w9 & w9
AT ATEM ¥ E o9 o5 wWiw ThE
R0 L (O S

wiad "HIW : 9w A AR 7

ot ay fowd : &5 9 o I
®1 of wreet AE & | 9% OF @A
wede wreeT & 1 & &R & fem A
g wfer . ..

weow RETG : 9THT WY € a6y
? fear ar o

ot wq [Ewd : M owir Ay §
Ted oty vy g amar fekr e L L L

WA GgWw W, Aqni )

o TREEE TEW : qET 97 AT
# wk § o 3w ¥ Ay seawdw A
goere fasme &

ot my WX 59 ¥ AEn oW
qT ...

o mpw ;o9 & g fewr o
wT gt o1 ot o g A e oy ?

MARCH 30, 1066

incident (Adj. M.
and C.A.)

LR TRE IRl
e IEE weT &% fim
b 7
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st wmagi : T ow e WA
=ifgu fam 3@% @37 % duaT FT
M ! W @ 8§ AAEE Agr
= o

ot g fawd : 77 amTET S
WAL WA @ ar ag !

Mr. Speaker: The other day, 1 cer-
lainly had expressed my inclination
and 1 had almost given my coasent—
I had given that., But after hcuring
other speeches, 1 am now couvinend
that the matter cannot be discussed
under the adjournment motion under
Rule 59. Rule 59 debars it. There
i @ commission of inquiry. .. .

&t vy [owd : weaw wgew, g0
wfa & 1

Mr. Speaker: . .. .and the matter
that is now raised and the Members
want to discuss it cannot be divurred
from those facts that are to be deter-
mined by the commission of inquiry.
Therefore, . .. .

st ag fosd : o wiw e v
ailf | T8 aw o ffarwg 7 ==
o We g g 7
Mr. Speaker: Therefore, 1 feel that
this adjournment motion cannot be
discussed here. 1 agree that the
matter is of an urgent importance
and of public interest. But the dis-
cussion can be had if another separate
notice is given. Then, 1 shall have
to inform the Memberg that a sepa-
rate notice might be given.

st =y faed : oy wiaam @
S wu §, WO W d &
A | WA § AR AT qgw I
o oa of ¥

Shrl Ranga: We have already given
that motice.
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Mr, Speaker: That I will sce.

Shri 8. M, Banerjee: How van this
be done? I want your guidance, Sir.
How can we discuss il? Suppose you
allow a discussion .... (Interrup-
tions),

Mr, Speaker: I will see whether 1
can allow it. (Interrupiions).

Shri 5. M., Banerjee: If you ullow
a discussion, in that case also. .. ..
(Interruptions).

Mr. Speaker: Order, order,

Mr., Manubhai Shah: (Interrup-
tions),

st wq (a6 @ 7 Fram@ af
g3t | ag &= ond | (Interruptions).

16.30 hrs.
PAPER LAID ON THE TABLE—
contd.
Import TRADE ConTROL PoLicY FOR
APRIL 1866-Mancu 1967

The Minister of Commerce (Shri
Manubhal Shah): I beg to lay on the
Table a copy of the Import Trade
Control Policy for the perlod, April
1966—March 1967, [Placed in
Library, See No. LT-M{MI.

Mr. Bpeaker: Now the House will
take the Demands for Grants under
the control of the Ministry of Law.
(Interruptions).

16.30} hrs.
DEMANDS FOR GRANTS—conid.
MovmsTey oF Law

Demano No. T5—MmisTtry oF Law

Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs. 59,55,000 be granted to the

President to complete the sum

nepesary to defray the charges

which will ¢ome in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Ministry of Law""”
Demanp No. 76-ELECTIONS.

Mr. Speaker: Motion moved:
“That a sum not exseeding

CHAITRA 0, 1888 (SAKA)

ToM—

*Not recorded, _
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Rs. 2,82,53,000 be granted to the
President to  complcte the sum
necessary 10 defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1867, in respect
of ‘Elections""

Demanp No. 77-OrnEr Revenur
EXPENDITURE OF TUE MINISTRY OF
Law

Mr. Speaker: Motion moved:

“That & sum not exceeding
Hs. 39,40,000 be granied 1o the
Sresident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Other Revenue Expenditure of
the Ministry of Law'"

st ®o Wlo WA} : (wrrge)
a7 femrwa #7 g ?

w1 vy fomd (fitT) @ 7 ohw
W Y firate oty o R
g T dfearr & qmad # § ) wwiag

g § e W owm W ow oo
€ @ty | (Interruptions).

o 1w wATET Sy ( wiema) :
I 7% TTE At wamy § A0 ow s
A § Wi o 9C wgm w son
wed & 1wt ol et § 7
{Interruptions).

Magfeny: @ ww W
g wwdr § 1 |9 AT o wrdaTgr
afiny we fefae g wmre aeqAT
X fe ey oy | (Interruptions) *
Mr. Speaker: This will not go on
record.

Anybody wants to speak on the
Demands for Grants in respect of the
Ministry of Law?

Shri U, M, Trivedl (Mandssur)
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Shri H. N. Mukerjee (Calcutta
Central): Some of us had glven notice
of the motion about the discussion
nn this subject; you have been good
enough to accept it, I, therefore, ex-
pecl that we will have the discussion
next week. (Interruptions).

Shri U. M. Trivedl rose—

Mr, Speaker: Mr. U M. Trivedd
Except the utterance of that Member
whom 1 have called, no other utter-
ance or speech might be recorded.
(Interruptions) .*

Mr. Speaker: Nobody is prepared
to speak? In that case I will have to
put the Demands of the Ministry of
Law to vote, (Interruptions)®.

Bhrl U, M. Trivedl rose—

Mr. Speaker: Only Mr, Trivedi's
utterances will be recorded. (Inter-
ruptions)*.

TN RERE : A AT aEE
ATy ®1 A Wy 1, A R gew
T CTAT FIAT GFM |

Shri U. M, Trivedi might start his
speech now. (Interruptions)®.

Shri U. M, Trivedl: T am not being
allowed to speak. (Interruptions)®.

Mr. Speaker: This has never Lap-
pened in this House before. ... ..
(Interruptions) *,

v e ww & ot g femyy
#t wpfm s ag w2 & AEgT A A |
(Interruptions) *,

wow wgre ¥ f s o
® wga f W o o dX L, A g
EEH ¥ agT W Al |

st TRENE gEw  (ACANY)
g A€ wvdn | agm g few
¥ § e At i
(Interruptions) *,

e wpwa: § ot Twiee arey
w! ¥y § fe g grew ¥ T Wi
amd ’

piipbaadp i il A i
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wE ¥ g ar | & arg A wrwm
oo sears § fF A aTe AT o |

oft v fawmd oy Wi G897
s oy, % A GrE w A M )
(Interrupgions) *. g AT AEE
wfer s ey a § 7 wT 3w g

wAt F omtr T 7 owf oq oy
@t wem Y & wenw  wErEm,
WY FHTF WX 91T & 9 & 7 95y

(Interruptions)*,

wew wgwRa oA faddn

Shri U. M, Trivedi: Mr, Speaker,
Sir . . ..
(Interruptions).*

W wgRY : st v azE

Fr g g frag grad Hargr s @ g o

it fa qzamew (Avaeyy) - oEw
3 ¥ qET AEY AT
(Interruptions) *,

wram wEn &t faer reamrs

QYA T Ha® 17T 1 AW F@E |
(Interruptions)®,
The Minister of Parllamentary

Affairs and Communications (Shri
Satya Narayan Sinha): Five Members
or six Members cannot hold the whole
House to ransom (Interrup-
tions)* 1s this the way to conduct our
proceedings? So many Members are
standing up &nd shouting. Severe
disciplinary action must be taken
against them. How can we go on
like this? (Interruptions),

Shri Kishen Pattnayak: How can it
be conducted?

weaw wgw : &% fre  wwEAw
arex, o qzas oz fire wq fomrdt
& &1 OF UK ®7F, T AT 0L,
fis ag T1gT 97 94 |

st wu fowd @ oTw wTE am
arat A@Y & W A oA owd

’ -'Iibt_te:ordz;l.
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woow wgiaT & &Y T WS
aF A7 A FEAT R 1 (wTEwm)
Maharsni Gayatri Devi has come
and pleaded with me saying that the

House should be adjourned. (Inrer-
ruptions).

Shri Satva Narayvan Sinha: No, no.
(Interruptions).

Mr. Speaker: I am very sorry for
what has happened today. This is &
new Thistory made at this moment
(Interruptions).

ag AR T afivA W E ..

(Interruptions).

3 ot fer qzaree 11 AW fEor
¢ ¥fwq 77 70 am WA & @ Ame
T i w et wr e 0 A
F% ¥ ¢ % ag arzw = and

ot ma fawdr: ag ) T AwA

Shri Krisk Singh (Jal ):
The Chair had permitted Dr, Lohia to
ask for leave tor his motion. Now the
Chair has refused permission, This is
most unfortunate (Juterruptionsi.

wam wgaw : #F 5T A aT
g ® qw fem § ) ©A AT F
o # few frar & Fow o wEA
A8 WA & 1 %A o fF ag g W
a1 AT 7z 7Y T | AT UTeER
@ ¢, GTIW A1 ST AdY wvA R
t | (3TagT)
Shri Satya Narayan SBinha: [ move
that those Members should be sus-

pended from the service of the House
for two weels (Interruptions).

Shri Kapur Singt (Ludhiana): 1
would plead with you that whatever
be the merits of the case, this time,
on this occasion, mo formal discipli-
nary action should be taken against
these delinquent Members (Interrup-
tions).

CHAITRA 9, 1888 (SAKA)
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Mr. SBpeaker: A motion has been
moved that Shri Kishen Pattnayak,
Shri Ram Sewak Yadav and BShri
Madhu Limaye, who have been named
by the Speaker, be suspended from
the service of the House for two
weeks  (Interruptions).

Shri Kishen Pattnayak: That will
be g shame.

Mr, Speaker: Those who are In

favour will kindly say ‘Aye'.
Beveral hon, Members: ‘Aye’.

Mr, Speaker: Those who are agains
will kindly say No"

8ome hon. Mambers: No.

Mr Spraker: The ‘Ayes’ have it;
the 'Ayes” have it

Some hom. Members: The
have it.

Mr. Speaker: These Members arv
susprnded from the service of the
House for two weeks. Now | will ask
thim. in pursuance of the arder, to
‘eave the House (Interruptions). They
should leave the House

e 1M RAET wWifgm : qow
AT ©F T AEA W WH | w9 e
WTH ST TG & | W AT Y AT ot

Noes'

M AT A FT, T A1 ST
SIf7T 1 W7 & ST e v
B oow iR g amey | g oW

aza &1 wafna o §ifod, an & a
wi€ e frerfar 1 T feem
T Eo Rifay, a7 & a9 §wd w7 Ty
7

Mr. Speaker: Now 1 wlll ask them
to lcave the House (Interruptions).

Wo TW aXigy Wgq. : @ T
wrt 7% frgma i vt gm B, W
am w qA wen | raAifaw e

oo A wElrn o #5 arr
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WMo Tm wART wifgw : R ds
e | afe wg 39 6 e gy
SR S Cil i d (I CF
TTCT HER g . L . .

v wgan : Tw § T g
wy T §, el Wfew T gy f, W
frad st r . . .

o Tm wage Wi : & W
) TR TR | W ST
WL () R T, e
FeRE AR ... WY W
W1 foerren W € 1 W@ R
ara faarfy /7 fawmas & fod ) 9w
¥ T FIONTHINT | WY AT HHRA §
fi Ferarfigat 5 w7 ars ¥ ag Frw omid?
et & e o & et &7
ol com Al g . (wawmr)

waw wgwm et ww oy A
wewT Ay T )

o M AN MNigw ;@R
& e v § fe wmeome femg
RAT O GTT g7 AU GET | R
g

weaw wEiTg : WW AR T SO
¢ s graw A &) g o fer
. ot qferegz son ¢ 1 f Ww @
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g fF ag Tem & o @ i =1
® WY g7 AR IrwT grEwT WY AN
frmrer & 1

o Tw AT Wifgm W Ty
MNF-A9T 71 wTOET 7 WA W
QAT qO ¥ATKY | gAfEy § @Teer
e waey @ g | WY fae ma
LIECll

Bhri Dipen  Bhattacharya (Seram-
_pur): There is no law and order.
There is no protection. (Interruptirms).

We TW WAg: ligar : w1 gq
Tyt st #3571 ag qrae AW 4
ag ww-awr &

TN W x 2 BE W W R

o TW wage Ailguar . awded,

agt wfi g1 awdr
(warwrwrr)

W HEWE AR R Jeial
x| (=)

Dr, L, M, Biaghvi (Jodhpur): Sir,
the. House should be adjourned.
Mr. SBpeaker: Order. order. (Inter-

ruptions) .

The House stands adjourned till

11 AM. on Friday, the lst April

16.50 hrs.

The Lok Sabha then adjourned till
Elrven of the Clock-on Friday, April
1, 1966 /Chaitre 11, 1888 (Saka).




